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 ̂ r  CORRIGENDA

In the Parliamentary Debates (Part I—Questions and Answers), First Session, 
1950­

In Vglume I,—
1. No. S, dated the 3rd February, 1950,—

(i) Page 55, line 8, for "Shiromoni”  read "Shiromani” ;
(ii) Page 68, line 18 from bottom, for "S eht”  read

2. No. *, dated the 6th February, 1950,—
(i) Pagp 70, l i^ ,1 9  from bottom, after “ W ill”  insert " th e " ;
(ii) Page 82, omit line 10; •

8. No. 5, dated the 7th February, 1950,—
(i) Page 98, line 4 from bottom, for “ or”  read “ o f” ;

(ii) Page 112, line 9, /or “ fields”  read “ oil-fields” ;

4. No. 6, dated the 8th Februnry, 1950,—
(i) Page 186, last line, for “ does not go”  read “ goea” ;
(ii) Page 189, line 21 from bottom, for “ SMiUr”  read “ fltn lir” ;

(iii) Page 140, line 11 from bottom, for “ peased”  read “ pleaaed” ;
(iv) Page 348, line 11 from bottom, for “ delaying”  read “ defying’ *;

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for “ (52)”  read “ (25)” ;

6. No. 8, dated the 10th February, 1950,—
(i) Page 196, line 11, for “ completed”  read “ complete” ;

. (ii) Page 204, line 4, for “ lakhs”  read “ lakh” ;
7. No. 9, dated the 13th February, 1950,—

Page 208, line 8, after “ in”  insert “ a” ;
8. No. 11, dated the 16th February, 1950,—

(i) Page 280, line 8, after “ apart”  in$ert “ from'*;
(ii) Page 281, insert “ Improvbmbnt op Tobacco Cui.tivation”  as 

heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—

(i^Page 827, line 2, for “ WU”  read “ Will” ;
(ii) Page 836, lines 2 and 8, for "hydronieteorologica”  read "hydro­

meteorological”  ;
(iii) Page 848, line 18, for "N o. P-65/50”  read "N o. P -64/50";

10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before “ Will”  insert “ (a)” ;
(ii) Page 888, in beading to Unatarred Questioa No. 40, for “ AUD**

read “ AND” ;



11. No. 15, dftied the 22nd Febninry, 1950,—
Page 415, line 10 from bottom, for **Appendix V  read Appendix

l ir^ ; ^
12. No. 16, dated the 28rd Febniary, 1950,—

(i) Page 428, line 8, for “ Eailway”  read
(li) Page 424, line 12, after “ Railway”  imert “ survey”  and line 27, 

for “ have’ ’ reod “ baa” ;
(iii) Page 444, line 9 from bottom, for ‘ *Sum”  read “ S un '';

13. No. 17, dated the 24th Fetw’uairy, 1950,—
(i) Pnge 471, Hiae 4 fi’oin ^bottom, for “ catting’ ' rMfd “ calling” ;
(ii) Page 472, line 19, for “ Government”  read “ Governments” ;

14 No. 18, dated the 27th February, 1950,—̂
(i) Page 490, Jine 2, for “ had”  read **hard” ;
(ii) Page 500, for existing heading to Starred Question No. 580, read

“ Export of M ica” ; ^
15. No. 19, dated the 28th FeJ)ruary, 1950,—

(i) Page 516, line 1, for “ remiasi of th”  reo'd “ remission of the” ;
(ii) Page 522, line 1, for “ lik”  r&ad “ likely” ;
(iii) Pqige 526. line 8 from bottom, before “ diwQntinue”  insert “ to”

and for “ telegram”  read “ telegrams” ;

16. No. 20, dated the 1st March, 1950,—
(i) P ^ e  553, last line, omit “ the”  before “ so-called”•;
(ii) Page 554, line 17, for “ Gove nment”  read “ G«vernment” ;

(iii) Page 560, line 10, for “ re-introduction”  read “ re-introduced” ;
17. No. 21, dated the 2nd March, 1950,—
- (i) Page 567, line 14 from bottom, after “ put”  insert “ up” ; /

(ii) Page 578, line 2 from bottom, after “ that”  imert “ may” ;
(iii) Page 585, in heading to Starred Question No. 609, for

“ PpERSONS” rend “ l^ s o K s " ’ ;
18. No. 22, dated the 6th March, 1950,—

Page 616, line 1, before “ limits”  insert “ age” ;
19. No. 23, dated the 7th March, 1950,—

Page 640, lines 1 and 2, for “ Infomation”  read “ Information” ;
20. No. 24, dated the 8th March, 1950,

Page 658, line 8, for “ ot”  read “ to” ;
21. No. 26, dated the 10th March, 1950,— ,

Page 717, line 14, for “ not”  read “ note” ;
22. No. 27, dated the 11th March, 1950,— >

(i) Page 749, line 10, for “ pudchase”  read “ purchase” ;
(ii) Page 755, line 2 from bottom, for “ corruption”  read *«eon8ump-

* tion” ;
2ft. No. 28, dated the IBlh March, 1950,—

(i) Page 787, line 8, for “ outpt”  read “ output” ;
(ii/ Page 788, line 17, for “ is”  occurring after “ There”  read “ are” ;



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(5) Page 825, Hue 0 from bottom, for *‘P’erbuorj*’ read ‘ Tebruary*';
(ii) Page 833, Hue 16 from bottom, for “ Far’ ' read “ far” ;

25. No. 2, dated the 15th Murch, 1950,—
Page 857, line 16, for “ Boy«’ ' read “ B oy” ;

26. No. 4, dated the 17th March. 1950,—  ^
(i) Page 899, for line 22, read **that if he was invited he would be

prepared to come again, and, if so, is thftre’ *;
(ii) Page 901, omit line 9 from bottom;
(iii) Page 918, in heading to Starred Question No. 944, for “ CoM-

MUNicATN*' read “ Communication^”  ;

27. No. 5, dated the 20th March, 1950,-­
Page 927, line 11 from bottom, for “ instalments”  r&ad “ instal- 

mental” :

28. No. 6, dated the 21st March, 1950,—
Page 989, for existing last two lines read 8« P. Mookerjee: 

I  think tihai question will arise after th^ Institute comes into 
existence” ; ’

29. No. 8, dated the 2Brd March, 1960,—
Page 1020, line 14 from bottom, for “ moring”  read “ morning” ;

30. No. 9, dated the 24th March, IWO,—
Page 10.59, line 21, for “ pltased”  read “ pleased” ;

31. No. 10, dated the 27tli March, 1950,—
(i) Page 1075, line 5 from bottom, for “ go”  road “ got” ;
(ii) Page 1082, line 3 from bottom, after “ of”  insert “ the” ;

(iii) Page 1101, last line, for “ strinency”  read “ srtringency” ;

82. No. 11, dkt^d the 29th Mar«h, 1950,—
(i) Page 1125, omit line 5 from bottom and after line 3 from bottom,

insert **Appendix VI, Aunexurc No. 6**;
(ii) Page 1131, line 1, after ” blocJt”  insert “ grant” ;

(iii) Page 1138, line 20, for “ Cindhya”  read “ Vindhya*” ;

83. No, 12, dated the 30th March, 1950,—
(i) Page omit line l(i and in line 17, for “ 1848-* read “ 1948” ;
(ii) Page 1177, in heading to Starred Question No. 1252, for ‘ ' I mmi­

g r an t s”  read “ I nsu r g en ts” ;

84. No. 13, dated the 31st March, 1950,—
Page 1213, line 23, for “ 1:74 and 1 :17”  read *‘ 1*74 and 1 1 7 ” ;

35. No. 14, dated, the 1st April, 1950,—
' Page 12i42, line 13 from, bottom, for read “ lTt86*'.



•6. No. 15, dated the 8rd April. 1950,—
(i) Page 1254, Une 1, /or “ Dr. P. B. Mbokerlee”  read “ Dr. 8. Tj 

Hbokerlee” ;
(li) Page 1268, line 16 from bottom, for **rehhiwala8*  ̂ read **Rdhn- 

waXo8*\
(iii) Page 1271, line 9 from bottom, for ‘ 'Ministry’ ' read “ Minister’ *;

37. No. 16, dated the 4th April, 1950,—
(i) Page 1282, line 2 from bottom, for ‘ ‘happend”  read “ happened" 

and line 1 from bottom, omit “ here” ;
(H) Page 1291, line 5 from bottom, after 'H h a f' insert “ may be” ;

38 No. 18, dated the 6th April, 1950,—
(i) Page 1858, in heading to Starred Question No. 1467, for 

“ E x p e r ts”  read “ E x p o r ts”  ; line 21, for “ 4”  read “ 41”  and 
line 6 from bottom, for “ spending”  read “ sending” ;

(li) Page 1364, line 4, for “ hunred”  read “ hundred” ;
(iii) Page 1372, line 1, for “ (i)”  read “ (ii)” ;

39. No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after “ fact’ ' insert “ that*';
(ii) Page 1888, line 5, for “ ond”  read “ and’ ' and line 15, /or “ held’ *

reod “ help” ;

40. No. 20, dated the 10th April. 1950,—  ‘
Page 1438, last line, for “ of broadcasting is completed”  read 

“ devolved upon the Government of India?” ;

41. No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for “ No. I I ”  read “ No. 11” ;

42. No. 22, dated the 12th April, 1950,—
(i) Page 1486, lines 2 and 1 from bottom, for '*’intstituted”  read 

“ instituted” ;
(li) Page 1496, between lines 12 and 13 from bottom, insert 

“ Statement by M inister  op State foe T ransport re 
E xpenditure in  A ssa m ” ;

(Hi) Page 1499, in heading to Starred Question No. 1664, for 
“ ndorb”  read “ I ndore” ;

(iv) Page 1601, line 9 from bottom, for “ Telgu’ ' read “ Telugu” ;
48. No. 23, dated the 14th April, 1950,—

Page 1605, line 8, for “ Homea'* read “ Home” ;

44. No. 25, dated the 17th April, 1950,—
(i) Page 1572, line 8, for “ acrerage”  read “ acreage” ;
(ii) Page 1594, line 5, for “ Project’ * read “ Projects” ;

(iii) Page 1597, line 3 from bottom, Offter **to** insert “ a” ;
(iv) Page 1598, line 20 from bottom, for “ 1773”  read “ 1788” ;
(v) Page 1608, in heading to Starred Question No. 1794, for “ Se e d s”  

rmd “ Sbbds";



Ill Volume 111,^
45. No. 1, dated the 18th April, 1950,—

(i) Page 1622, line 2 from bottom, for ‘ ^28,78’ ' read **28,739'*;
(ii) Page 1634, m heading to Starred Question No. 1795, for

“ I ncume-t a x ' '  read ‘ ' I ncome-t a x ’ *;

(iii) Page 1636, in heading to Starred Question No. 1827, for “ K am -
pu r”  read ‘̂ K am alpur ’ * ;

46. No. .2, dated the 19th April, 1950,—
(i) Page 1657, line 3 from hottom, for ‘ Uoging** read “ losing’ *; and
(ii) Page 1670, line 9, fpr hutch*' read ^'Kutcha'\

In Volume 1,—
1. No. 9, dated the 18th Februai’y, 1950,—

(i) TO  ̂ ^  qj I
îi) ^ ^  3?TC apt  ̂«Tc  ̂ vr t qf i

(iii) K qrr ^  qf i
2. No. 11, dated the 16th February, 1950.—

^  qr ^  «Tf‘ I
3. No. 12, dated the I7th February, 1950,—

(i) <TftF5T CR “  5 ”  T't anr? " 5T " w  I
(ii) <l'!5 <T.TRT n  Tt ‘ ”  Jift ant? *' I

(iii) fss trfw qr “ ar̂nsT ” "  awf? ” qf i
(iv) <T<!5 % sPT’r «ift V (re " 'j,a*n ”  anr? “ [̂W7 i
(v) 755 itSpt k t». " jftf^  ’* vr anr?" "  qf i -
(vi) t,«5 qFw t trr ‘ 4  ̂ ” ?m "  wnw ” VI nnn

“  ”  i f  I
(vii) i«5 <Tfw Tc "  ftref ’’ ar»T?“ fii5rf "q f  i
(viii) <j«5 «fl^ TT" I "  ainf "  ? "  qf i

(ix) f«5 «trf?r qr ■' apTf » i

4. No. 14, dated the 21 »t February, 195(J,— '

(i) fS5 ^\o, «frw T< “ «Pt#?T " ^  •
(ii) qfiRr 5̂ v tTT“ 53PT? “ ” «r|' I

5. No. 16, dated the 23rd February, 1950,—

(i) 1«5 TT •' qifT ”  ^  apr? “  T f r " q f  I
(ii) i<ss #»?r ?o «n: “ ?»r#f ’’ ar»rf "  irraft ”  qf i



(iii) n  "K " ’fw ^  ’’ qf i
(iv) 755 v̂ <J, <Tft?r*fpir vc  "  “ tm*rvr» ”

V f I
( t )  ^  «rtw  ?TT HT"  ^  apnr"  ’ * «t| 1

6. No. 17, dated the 24th February, 1950,—
•jss v\9t, «TpRt % ®qr n  " 3r«r|" i{f5T«r%#r ”
qf I

7 . No. ao, dfl4wd tt»e 1st March, I960,—
«j53 <rft?r n  ‘ flf^^psr ”  ‘  1

8. No. 23, dated the 7th March, 1950,—
«Tr«RT <TT'' >nr4>i5 ”  # j p n i  '* >rw5f ê ” «w i

9. No. 26, dated the 10th March, 1950,—
<j«5 »̂ v», «T^ It K TT " ^  anT5 “  asnft ”  <i« ,i

In Volume II,—
10. No. 2, dated the 15th March, 1950,—

(i) 'j«5 "ifiw % STC ^  aftr  ̂ T< “ ”  vY annr
‘‘ >ftf5|55 ’ ’ I

(ii) «j«5<:yo, 3ftr(» <tt " ̂  ">TTf'«r’ 'q f  i
(iii) <J«5 <iW «Tfw ITT " ^  ”  Tf I

11. No. 6, dated the 21st March, 1950,—
(i) V \ o ,  % 3W?: Y 'R “ t » ” apT? “  ! »  ” q fi

(ii) i«5 «rft{T \ 6  qr “  'Vfinr Ttr " “  ftfrr <Tf i
12. No. 15, dated, tjie 3rd April 1950,—

t W ,  'T.ftW  ̂ ^  am? " t ” Til
18. No. 17, dated the 6th April, I960,—

TO \\\\, <rpRr 'Tt, “  jnpr” f̂t “  iijer ’ ’ q f  i

14. No. 18, dated the 6th April, I960,—
^  <Tfw ^̂ <TT "ftRpn̂ T ani?" ftRPrr ” q? I

15. No. 24. dated the 15th April, 1950,—
(i) ' { ^  UY?, <ifiRT “ sft̂  " anr? "ift? ” # »

(ii) U  "T? " ^  ^  “ ar̂ i#w-f " qf I:
16. No. 25, dated the 17th April, I960,—

(i) V ITT " 3Rf ” ar»T5 “ 3fKip ” qf i
(ii) 7^ qftw  ̂ qr “ jttjht ” am? " «ftapn ” qf i

Xu Volume III,—
17. No. 1, dated the 18th April, 1950,—

q^ \ \ X \ ,  •' ”  ^api? “ v̂ !*r ”  q f i



In Volume I—
1. No. 7, dnted the Dth February, 1950.

(t i .  «  »» - II ^  4is -  16V *aaA^

2. No. 9, eluted the 13th February, 1950.
. »» i_i<f »» £  tt t-ii «  - r  >lk«. ^  - f I ♦ 11)
’ L>**W ** ** ^  -  I I )fa«. -  r I I  ̂f )

8. No. 12, dated the 17th February, 19r)0.
• « *uf u £  « a!| M . 11 ^  - r I r

4. No. 14, dated tht* 21st February, 1950.

t^X « ^ 1  » . 11 ^ -• rvv (')
u>**X «« L̂j M £ ft II - 1II .-rvA isaJ^ (r)

5. No. 17, dated the 24th February, 1950.

L>**X ft H »  l̂ap< £ ft iS II - r• ■■ no (1)
»» UJy- )) £ ff U9  ̂II - r ^ •-n y i r )
ff <dlf it i (( !UJ| II - r 4fef ■ rvi (r)

f). No. 20, dated the 1st March, 1950.

l>**K ♦f j|5? £ tt 4>|)f II - IV -s? oor (0
t^K ” uJSŴ ** i - - oir X.er\Â (r)

7. No. 21, dated the 2nd March, 1950.

o**w «  i.»*> M i (f II - lA ^ - OAV
8. No. 23, dated the 7th March, 1950.

U 2^  i  « ** - IV >la- - in  (I)
«  v , ^  »» i  »i ^  ^  ^  -  i r v  (r )

i  »* » » -  V >i»- 4-  -  i r v  *»A-» ( r )
9. No. 2fi, dated the lOth March, 1950.

0 * ^ } i  ** £  »» -  V >1»- -  V f 0 < » /U  ( I )

,£ «  M -  A )la«. -  vro  :̂aaA-» ( r )
*» i  « -  0 ^ 1 " t j *-«  -  0 )i»«. - vrV teu-» (r )

■ u**J< ”
i } **K « « f^ ) » » i  «  ( * - i ) »» -  !♦  r*»- -* '»'♦  (f ')
t>**K «» * * ^ -  r >«I»- - v r A i « » l # ( 9 )

»« *.UJ *» Jlqpi< ^  »» UU.» »i -  J8 ^  -  VrA to»<u (1 )
tHk*X «  - |0 >la«, ^  VfA  < * 0 -*  (v )

♦« ****^ «  i  «  »» - 1 - vr* tofc- (a)
u * »je  ** urtf^y I  » » « - v >u. «  v r*  <«»*-» (^)

<« A.)W »» J. **- ir  v r *  ( !♦ )
M itlyii it t, fifil *» -  1 * jlâ  ^  -  fre ■ual* (I I )
«  l)f)J »» ^  ^  -  vr© *«»*-» ( Ir)



10. No. 27, dated the 11th Maroli, 19f)0.
-  «  ») ))l *» 2 - ^  i  ««»> ))(»»  -  r  ^  -  VO I *»*-»

lu  Volume II—
1. No. 2, dated the lotJi March,

“  '♦ f '-  ** ft ♦ »» -  9 >tu, ^  -  Aor ( I )
" t>**K ”  i. «  - h >ia“ - ver (r)

2. No. 6, dated the 2()th IMiirch, 19')0.
-  *< i !  «  ‘i f ) t »» “ r  >i«- <*• 9r^

s. No. 11, dated the 20th Mnreli, 10.50.
-  «< )<5j< )) i_ <( y^ fj »» -  r  )Ja- ^  m3^  • I • V ( I 1

- »» J. « - ) yb«, - I I 10 &3aA-» (r)

-  » » w - 1r  >ia-> <- -  h r *  *»*-» ( r )
4. No. 20, dated the lOth April, 1950.

■ L>**K ”  «̂ >»» X «  «̂ ) «  - |A - |r*A *aoi-<» (I)
** ** ^ ** ** " M “ irff *3ii< (r)

5. No. 23, dated the Mtli April, I9'.().

■ ** Lf^S^ “  ** '  f f Of -  10 ' ♦ fcoArf ( ) )
-  ♦« VJJy.* i i  X  ** t^Vf^ it -  V )Jo- -  ) 0 • f * aai^  ( r )

- « £)S )) ̂ ipu! X f( iyS it - r jja* ^ - 101 r *«>»<<» (r)
“ '* T)»* ** 1 »» M - r )fa- “ |0M (r)

« vvr* i. •« vv i*  »* ir > t > - I o n  (o)

“ L>**K ** Wj#*> *» UJjJo )* - r  - 10 M <laxA-» (1 )
" » » i! « - r >ia~ ^ - loro (v)

6. No. 24, dated the 15th April, 1950.
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PARLIAMENTARY DEBATES 
(P a r t  I — Q u e s t io n s  and  A n s w e r s )

Wednesday, 22nd February^ 1950.

The House met at a Quarter to Eleven of the Clock

[M e . S peaker in the Ch air ]

MEMBER SWOBN 
Sliri Padampat Singhania (Uttar Pradesh).

ORAL ANSWERS TO QUESTIONS 

Sh o la pu e  M ill

’̂ 427. Shri Sidhva: (a) Will the Minister of Industry and Supply be pleased
to state whether the Government oJ? Bombay, under instruotions from the 
Government of India, had appointed n Committee to investigate into the aflfairs 
of the Sholapur Mill which made its report on or about May 1949?

(b) Has the report y:r(!sented to the Bombay Government been sent to the 
•Government of India?

(c) What arc the main recommendations of that Committee?
(d) What was the total cost of that Committee and what were the recom­

mendations of Government in this respect?
(e) Have the shareholders of this mill made any representation to Govern­

ment and if so, with what result?

The Minister of Industry and Supply (Dr. S. P. Mooik«riee): (a) The Gov> 
«rnment of Bombay appointed Inspectors under the provisions of the Indian 
Companies Act and not under any instructions from the Government of India.

(b) The Gove nment of Bombay sent a summary of the Inspectors’ Report 
to the Government of India.

(c) The Inspectors reported their findings to the Government of Bombay* 
It was not for them to make any recommendations.

(d) W’e hnve no information regarding cost.
(e) A section of the share-holders made a representation to the effect that 

the Government should intervene to secure the reopening and the better 
manafremerit of the Mill. As hon. Member must be aware, the Government 
have intervened by an Ordinance.

(391)
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Shii Sidhva: May I know, Sir, what was the amount that the Committee 
•tated that the managing agents embezzled away during the pi r̂iod of this 
invei^tigation ?

Dr. S. P. Mookerjee: I do not think T should go into the details of the 
report now. Tht̂  whole matÛ r is under the conside ation of the Advocate 
General. ^

Shrl Sidhva: What steps Governmen.t intend to take in that direction?
Hr. Speaker: It will he premature at this stage.
Shrl Sidliva : When was the report made?
Dr. S. P. Mooikerjee: The report wna made about six months ago I think, 

and as T said, Si/, the Bombay Government has referred it to the Advocate
General of Bombay and in consul (ation with the Police authorities action is
being taken in respect of some of the matters.

Shrl Joachim Alva: Ha'̂  any represejitation been mad^. to Government on 
behalf of any other mill by the shareholders to take over their mills in the 
country?

Dr. S. P. Mookerjee: No, not yet.
Shri A. P. Jain: May I know how long this mill has been under the manage­

ment of Government and what result is it showing?
Dr. S. P. Mookerjee: 1 believe for sii: weeks it has been under Govern­

ment management. _

Shii Kimatsingka: May I know whether the mill has started production?
Dr. S. P. Mookerjee: No, Sir, it has not yê ’ started production.
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P eoteotion  to Sil k  I n d u s t r y

*428. Shri Sidhva: (a) Will the Ministe* of Oonuneroe be pleased to staoe 
whether Government have received any representation from the Silk Manu­
facturers nakhig for olaxation of import restrictions of raw silk from Japan?

(b) If so, what is their demand?^
(c) What protection is given to this Industry and has this industry increased 

production during the last two years on account of such protection?
(d) What are the figures of their last two yea:s* production?
(e) Do Government intend continuing this protection and if so, why?
The Minister oil Oommerce (Shri Neogy): (a) and (b). No, Sir. No lepre- 

aentations have been received from the silk manufacturers as such. Kepre- 
sentations have, however, been received from certain Associations and indivi­
dual merchants for the relaxation of import control on raw silk and for a 
reduction in the customs duty thereon.

(c) The raw silk industry is a protected one, and I place on the Table a 
statement showing tho duties levied on imports of raw silk and silk yarn during 
the last two years. [See Appendix III, annea t̂ire No. 1],

A h far as my infornu\tion goes, g ant of such protection had enabled the 
industry to steadily increase production up to 1948. Owing to unfavourable 
seasonal Cyonditions the production during 1949 is likely to show som e recession.



(d) A st îfcement is laid on the Table giving the figures asked for by the
hon Member. [See Afpendix III, annexure No. 2]. "

(e) Tlie existing protection to the raw silk industry is due to expire on 
the 81flt March, 1051. The question of furthe * continuing this protection will 
be considered during the course of this year and if it is decided to continue it, 
the mattHir will be brought before this House.

Shri Sidiiva: Wluit is the quantity of rayon silk imported from foreign 
countries during 1948-49?

Shri Neogy: I have not got the figure for 1948-49 and as fo* 1947-48, I 
thitik, 1 have already laid them on the Table, perhaps. It is Rs. 134 lakhs 
odd.

Shri Sidhva: May I ask how many looms of the silk factor̂  ̂ are there and 
whether the yam is sufficient to run these looms?

Shri Neogy: I have no figure before me just now to indicate the number 
of looms engaged in this industry.

Shri Sidhva: May I atik whethe; the yam is sufficient to run tlie looms?
Shri Neogy: T find the total yam needed is about 40 lakh lbs. out of which 

India produced about 22 lakh lbs. a year and we have to import about 18 lakh 
lbs. every year.

Shri Eishorimohan Tilpathl: May I enquire how the prices of imported 
raw silk compare with those of the products of tlie indigenous silk industry?

Shri Keagy: As a matte- of fact, the whole idea of protection is more or 
' leKS to equalize the prices.

Shri Shankaraiya: Has it come to the notice of the Government that with 
the non-importing of raw silk frt)m Jtipjin and Austria the plififht of the 
weavers has become very bad and that the weavers and maniifacturerg And 
themselves in great distress?

Shri Neogy: Well, representations to this effect have reached Government, 
but as 1 have already t̂at '̂d the raw silk industry is a protected industry jmd 
we have to give some inii>oHanoe to the prot-ection of the basic industry rather 
than to the weaving industry.

Ptd. Ranga: Are facihties or prot ĵction given to import that much of silk 
ya n an is needed in the country, and subject to this protection?

Shri Neogy: Yes; licences have been issued for the half year to Provin­
cial and State Governments and also to consuming mills and establishments.

Pnrf. Banga: To what extent?
SUri Neogy: To the extent roughly of half the quantity needed for the

half year.
Shri ShankarRiy&: Have the Tariff Board and the Indian Silk Board recom­

mended to the Government of India to immediately import tuiv silk f om 
Japan and Austria to relieve the distressful conditions of tiie weavers?
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Shri Neogy: I suppose that is no function of the Tariff Board at all.
Shri Kiflhorimohan Trlpathi: May I ask whether the importttJon 

k hnd been banned and that the ban has been lifted now?
Shri Neogy: To which period is my hon. friend leferring; to?



Shri ikishoriiDohaii Trlpatbi: The ban has been lifted during the current 
few -

Shzi Keogy: That may be so.
Shri Slamath: What steps have Government taken to promote tlie manu­

facture of what is known as Khadi Silk?
Shri Neogy: Does the hon. Member refer to the ya.n?
Sluri Kamath: Yes, yarn.
Shri Neogy: As the hon. Member is aware a Silk Board had been set up 

in 1940 to take iiecessary steps or rather to advise Goveniment in regard to 
the necessary stieps for tne pu pose of expanding the cultivation of mulberriet 
and improvement and expansion in the manufacture of mulberry silk yam.
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A qbbbm en t  b etw e en  Sh ippin o  L in es

*429. Shri Sidhva: (a) Will the Minister of Oommeroe be pleased to refer 
to the answer to my starred question No. 1671 asked on 5th April, 1949 and 
state whether nny ag eoment has been arrived at between the Dutch and other 
Shipping Lines?

(b) If so, have the freight rates been revised and brought to the former 
normal rate?

(c) Were the Indian lines represented in the conference and if so, by whom?
(d) Who were the rep:esentatives of the Government of India?
Bie Minister of Oommerca (Shri Neogy): (a) Ves, a settk'menr was readied 

by May 1949.
(b) Yes. The freight rates have been brought back to the norinaL level.
(c) At the discussions preceding the settlement with the Dutch Lines the 

two Indian Lines vie,, the Scindia Steam Navigation Company Limited and
India Steamship Company Limited were represented by Mr. M. A. Master 

and Mr. J. N. Bhan respectively.

(d) The question of sending any rep esentative of the Government did not 
arise as the discussions were purely between the Conference Lines concerned.

Shri Sldhva: May I know whether one of the disputes was that the Dutch 
Line wanted a predominant share in German ports and tlie Indian companies
objected to this? I want to know whether in the settlement reached the
Indian companies' rights prevailed or the :ights of the Dutch Line prevailed.

Shll Neogy: In the settlement the Dutch company has been assured of a 
specific percentage of the trade and that has been fixed on the basis of a 
slab, the proportions varying according to the quantity of the trade. That 
is all that has happened. So far as other companies are concerned they are 
at liberty to function just as they can.

Shri Sidhva: May I know whethe* a larger portion goea to the Dutch com­
panies or Indian companies?

Shri Neogy: As I have said the proj^ortions have been fixed on a shib 
basis. The Dutch lines were guaranteed a 45 per cent, share of the trade 
from India to Holland, Belgium, etc. for the first three lakh freight tons and



then there is a decreasing proportion as the t^ade goes beyond three lakh 
freigl^t tons. It is a long list. That is all that I can tell my hon. friend.

Shri Sidhva: Will that list bo available to the Members of this House?
B h A  Neogy: Oh, yes.
Shri Sidhva: Was the total percentage that went to the Indie^n companies

less than 55 per cent?
Shri Neogy: I hfwe already said that so far as the other companies are 

concerned (those other than the Dutch) they have been left to ca ry on in the 
usual manner and no specific percentages have been fixed for them.

Shri T. T. Krishnamachari: May I know if the attention of Goveniment
has been drawn to an item of news in the newspapers that the Continental 
linc>s have niiscfl their freiglit rates by 15 per cent, and, if so, how-is the posi­
tion of Indian Shipping affected by it?

Shri Neogy: I have soon that 8tatem(>nt but T nm not in a position to state 
imrnoclintely to bow the position would bo affected, thereby.

Shri S. N, Sinha: Are Government aware that the freight rates from the
CoriHnentnl ports hnve in' '̂c^scrl by 15 per cent, and that the U.K.-
Indo lines have been excluded from this increase?

Shri Neogy: It is the same question which I have just answered.
Shri S. N, Sinha: If ko, what is the reaBon for this exclusion of the U.K.- 

Indo lines?
Shri Neogy: I have not yet been able to make enquiries on the subject.
Shri Joachim Alva: The hon. Minister’s reply to part (b) indicates that 

there was a freiprht wa- between the companies. Does it mean that the Gov­
ernment was watching the situation during the freight ŵ ar?

Shri Neogy: The frtMght war has abated. The Government kept a very 
careful watch so long as the freight war lasted and the companies concerned 
were in the closest touch with the Government, Whatever they have done 
has been in strict acco dance with the consultations they ha.ve carried on 
continuously with the Government.

R e n t  oollboted b y  P ak ista n  fbom  E vaoubb P b o p b r t v

♦430. Sardar Hukaxn Singh: (a) Will the Minister of BehabUitation >̂6
pleased to state what amount of rent in cash has been collected by the Govern­
ment of Pakistan from the property left behind by the displaced persons up 
to date in West Pakistan?

(b) How do the rents recovered in Pakistan by the Custodian compare with 
the rents determined by Government before partition for the purposes of the 
Rent Restriction Act?

(c) What is the policy of the Government of India bo far as collection of renl 
from displaced persons here is concerned?

The Minister of State for Rehabilitation (Shri ICdian Lai Saksena): (a) No
information on the point is available. The six monthly statements of account, 
as provided for by the Karachi Agreement, have not yet been exchanged.

(b) So far as the Government of India are aware the Government of Pakistan 
have drastically scaled down rents of evacuee property.

(c) To collect normal rents.
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SArdftr Hukam Sing'h: To what extent has the Oovernrnent ol Pakistan 
ticaled down the rents?

shxi Mohan Lai Saksena: l^egarding agricultural property the (rovcruinent 
of Pakistan replied in April 11M9 that it would probably be impoBsible for them 
to recover niore in rents than land : evonue and cesses. Again n report 
appeared in the Dawn dated 4th December, 1949 to the effect that the West 
Punjab Government had, with the concurrence of the Ministry of Refugees 
and Rehabilitation (Pakistan) decided that half the rent of Kharif 1948, 
realisable from rt f̂ugees would be remitl^ed altogether, bringing the aĉ tual 
realisations to be made, to one and a half times land revenue.

Kegarding urban immovable property the Goverimient of Pakistan have 
reduced the recorded rents by 80 per cent, (in the case of r(.'fugoes) and 33J 
per cent, (in the case of non-refugtesV In addition, the occupants of evucuee 
j)rop€rty have been given ten per cent, rebate for making p ompt payment.

SardAr Hukam Singll: Have the Government of Pakistan allowed any 
remittances to be made to India on account of the rents received from the 
refugees ?

Shri Mdiaii Lai Saksena: No.
Saxtlar Hukam Singh: How much by way of :ent have we allowed to be 

remitted to Pakistan?
Shri ICohan Lai Saksena: We have also not remitted anything.
Sairdar Hukam Singh: is it not a fact that large amounts of money were 

being allowed to be rt‘mitted to Pakistan evacuees, suc.h as Mr. Liaquat Ali 
Khan, before the Government of India Ordinance No. XXVII of ]049 was 
issued.

Shri Mohan Lai Saksena: No sums of money were remitU^d by the
Custodian. The hon. Member will remember that the property of Mr. Liaquat 
Ali Khan was being managed by his own manager and it was not taken over 
by the (Custodian in U.P. and therefore the romittances were allowed.

Sardar Hukam Singh: Has tlie Government any information about the 
amount of money so remitted, not by the Custodian, and received by 
Pakistanis who have since been declared evacuees since the new Ordinance 
No. XXVII of 1949 was promulgated?

Shii Median Lai Saksena: No money has been remitted since then.

m  sR ”TTf«nff #  arrf f  ^  ^  fv cm r
» i^  ^ 3ft 1% ^ ^  f v m r  ^  ^rnr ?

Lala Achint Ram: Will ihe hon. Minister be pleased to state how many 
applications of such displaced pe sons have been received by him who allege 
that for the houses left by the Muslims they cannot pay so much rent and 
hence it should be reduced?

T̂T̂ FTpr̂ ft ^  3TTf f  ^  TTT f̂ TT^Tr ^  ^  o Mk  ^ ^ ^
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Sliri M(^ail Lai Sa^ena: As far as the bouses are concerned I have received 
^applications of such refugees also who are prepared to pay the full rent, and 
all of them are hona fide refugees. The Government is realizing as much rent 

'Only as is recorded in the Municipal Board registers and we must know that 
the recordi^d rent is always less than the actual one.

arf??w Tig’ : ^  ift f w  inrnr i f a m

^  fw t t  iE 7̂7T fr M  arif f  afiT ani

f  fiR R t 3TTf f  ?

Lala Achint Bam: Please answer the question put by me. Have you any 
information if such applications praying for reduction of rent have been received
-and if so then how iiiariy?

"'ft ^  ^ ^

3T^^=fW I

SllTl Ifohan Zitl BSkieiia: Yes, I have received some applications, but 1 
•cannot tell the number.

Shrl SovLdbi: Is the Clovemment aware that instead of sending remittajicea
ihe Muslims here are now sending goods to Pakistan for which there is no
return in money from Pakistan?

Shri Mohan Lai Saksena: I am not aware of that.
Prof. BAXl̂ a: May I knoŵ  whether these reductions made in rents applied 

to the p operties left there by our own displaced people or was it general to 
all properties there?

Shri Moihaa Lai SaksMu: They had not made any reduction in the ease 
«of the properties belonging to non-evacuees. That is why we have protested.

Shri Kamath: Was this scaling down of rents by Pakistan a purely unilateral 
:action on the part of that Government and, if so, was the matter taken up 
:at any of the Inter-Dominion Conferences held subsequent to that date?

Shri Iffolian Lai Sakaena; Yes, this was a unilateral action and was taken 
lup in the Joint CommisrSion as well as in the conferences.

Shrl Kama&: What was the result of those conferences?
Shri Kohan Lai Salmna: No result.

Shri Sidhva: May I know if the hon. Minister has any idea of the rent 
“that has been recovered by the Pakistan Government and whether he is aware 
that i'l several cases their refugees are allotted houses without charging 
iihem any rent? If so, what steps has the Government taken?

Shri Mohan Lai Sakaena: I liave already informed the House that there 
was a proviso in the Karachi Agreement that within a certain period of time a 
statement of the collections of rent will be exchanged and we have not so far 
exchanged any such statements. It is difficult to say how much rent hat
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been collected. We have gathered from newspaper reports as well as from 
our liaison officers there that these remittances wî re made but we have no* 
information about the actual collection.

Shri Sidhva: My point was whether any houses were given free of rent.
Mr. Speaker: I am not allowing that question. Next question.
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P roperty vested  in  C ustodian of E vacuee  P roperty 

Sardar Hukam Singh: Will the Minister of SebabUitation be pleased
to uiate:

(a) the value of property that became vested in the Custodian of India under 
the Administrntion of Evacuee P.operty Ordinance (XII of 1049); and

(b) the value of the property out of that referred to in part (a) above which
the Custodian General was divested of on acconnt of the Administration of 
Evocniee ]^*opertv Ordinance 1940 fXXVlI of 1940) promulgated on 18th 
Ontober 1949? ‘ '

The l^inister of State lor Rehabilitation (Shrl Mohan Lai Saksena): (a>
and (b). Approximate vahio of urban immovable evacuee property that be­
came vefiitecl in the Ciistodiiuis of Evacuee rroj)erty up to 31st October 1940, 
in Bombay, Delhi, U.P., Madhya Pradesh, Mfid:as, Orissa, Rajasthan and 
Viridbya Pradesh is estimated at a little over Rs. 9J- crores. Returns have 
not yet been received from the other States.

Sardar Hukam Singh: Was any new property taken over by the passing 
of thin OrdinaiH'.e No. XXVTI of 1049 or its only effect was to release certain 
properties taken over?

Shri Mohan Lai Saksena: As a matter of fact properties are being tt»ken 
over as they are discovered and many propert/ies have been taken over sinoe 
the passing of the Ordinance.

Sardar Hukam Singh: Will the hon. Minister kindly state the value of the 
properties that have been taken over in consequence of this O/dinance?

Shri Mohan Lai Saksena: I have already informed the House that the
returns received relate to properties taken over up to 81st October. If further 
properties are taken over I will give the information.

Shri LakHhmanan: May I know whether any out of the properties vested 
in the Custodian was acquired by Government under the Land Acqnisitioft 
Act?

Mr. Speaker: Perhaps there is some confusion. The question of aoquisl* 
tion does not appear to arise here.

Shri Lakshmanan: For rehabilitating . . .
Mr. Speaker: Order, order.
Shri Sidhva: Is it not a fact that the hon. Minister promised in the Iasi

December session of this House that the figures in respect of evacuee pro­
perty under the Act would be made available in the Budget Session, and may 
I Cnow whether any attempt has been made in view of this promise to get 
this information at least up to December?

Shii Mohan Lai Saksena: Efforts are being made in this direction. And 
4he Budget Session is not yet over.



D e m o litio n  of G ctrdwabas in  L ah o r e
V.

^432. Sftrdar Eukftm Singb: Will the Minister of XdliabUitatioxi be pleased 
to state;

(a) whether Government are aware of the resentment in the minds of Sikhs 
over the reported demolition of certain parts of the Sikh Gurdwaras (Baoli Sahib 
and others) in ]/ahore; and

(b) whetho* Government would consider the ad visibility of securing cwrect 
information oa this matter from their Deputy High Commissioner at Lahore?

The Minister a t SUte for Reliabilltation (Shrl Mohan Lai Saksena): Ta)
and (b). A statement giving the necessary details is laid on the Table of tne 
House. J
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STATEM ENT

Tlic Sccvciarv l-o the Deputy High Commissioner for India iii Pakistan has porgonally 
visited Ciurdwaru Baoli 8ahil) and others at Lahore and hag reported on their condition ai 
follows :

Gurdwara Haoll Sahih.—During the disturbances in 1947 most of the outer portion wai 
deRtroycd l>y firo, or damaged. l>ispla(^ed persons took poss ’̂ssion of the buildings inside the 
compoan-l which were also considerably damaged. Snbaequently the West Punjab Govern- 
raent have had the outer compound wall rebuilt and the property has, therefore, been 
enclosed. Alont? the compound wall shops for displaced persons have been built. These 
ghopfl face outwards and abut on the streets. Displaced persons liave been removed from 
the inner buildings, and enterances into the compound closed. The main Gurdwara block 
ig in fair condition, but some of the adjoining buildings are in a damaged condition.

Gnrdwttrn Shahid Gonj.~~Tha entire Gurdwara buildings are so far intnct and have not 
been damaged. The outer compound wall is also in thf* same condition as was left at the 
time of partition. The V^est Punjab Police have closed the main gate and a small police 
force is stationed inside the Gurdwara for its protection. The bones, etc., of the ^hahids 
are lying in glass cases which are undamaged. The premises were in a neat and clean 
condition

Curd war a Motmuf,— During the disturbances in 1947, except for the outer portion of the 
Gurdwara, the inner buildings were destroyed by fire, or damaged. Refugees have been 
settled in the outer buildings attached to the Gurdwara. The shops facing the Gurdwara 
are intact and are occupied by Muslims.

The Wcbt Punjab Government has stationed a small detachment of the police to. look 
after the Gurdwara.

GuTdviOTi Janam Aathon Guru Ramdasa.—This Gurdwara was badly damaged during the 
distui bances. The inner buildings were destroyed and looted. The premises are being 
used by the refugees. The West Punjab Government are being addressed on the subject.

Gurdwara Dera Sahib.— Thin Gurdwara has been visited twice by the Bikh Pilgrimi. It 
is in a goo l condition, and the damage done to Gurdwara at the time of disturbances has 
been repaired by the West Punjab Government.

Sardar Hulcam Singh: Did our Deputy High Commissioner go to see those
furdwaras or temples there and find out for himself whether some of them; 

ave actually been brought down?

Shri Mohan Lai ftaksena: The Secretary to the Deputy High Commis- 
•ione- has visited these places and he has sent his report after personal 
inspection of the gurdwaras.

Sardar Bukam 8ingh: Can we know the number of such religions places, 
ihat have been demolished?



Shii Moliaii Lai Saksena: I have given in this statement inforrritttion about 
five gurdwarus.

Shii SyamnandaD SAhaya: Have the Gove nrnent made any proU*st to the 
Pakistan Govemnient about the demolition of these gurdwaras, aiul if so, with 
what result?

S h ii M o lian  L a i Saksena: Repeated protests have been made and certain 
Action has l)cen taken by the West Punjab (-rovemment in repairing certain 
of these gurdwaras, as will appear from the statement.

S a id ar H u kam  SinglL: What is the number demolished in Karachi alone 
—press ref)ort8 say that about a dozen gurdwaras have been demolished in 
Karachi alone.

Shii Mohan Lai Sakiena: It is not only a dozen. We have received infor­
mation 4ibout 8(K) aTid more—not only gurdw'aras but all places of worship. 
We have written to the -Pakistan Government, as well as to the West Pimjab 
Oovi'rnment, and our High Commissione- and Deputgr Hi|gh Commissioner 
have already taken up that question with them.

Dr. M. V. Gangadhaja Siva: May I know w’hether this (jovennnent has 
informed the Pakistan Government that adequate safeguards and maintenance 
are being given to the mosques and other Muslim saintly Dargahs in India, and 
il so what is the reply?

Shxl Mohan Lai Saksena: The question is that we have tiaken care of the 
mosques here and what tlie Pakistfiii Government is doing in this respe(*t in 
regard to the places of worship there. There is an agreement to that effect 
and we have dra^m the attention of the Pakistan Government to that parti­
cular provision. And the reply has been that in certain cases, of course, 
repairs have been made. In regard to others no information has been received 
to far. ,

Dr. M. V. Gangadhara Siva: May I know why the Pakistan Government hag 
not taken the same step as the India Government has taken?

Mr. Speaker: Order, order.
Shii Deihbandhu Gupta: May I know the number of protests made by the 

Relief and Rehabilitation Ministry to the Pakistan Govennnent and the 
results obtained from same?

A n hon. M e m b e r: Innumerable!
Shri Mohan Lai Saksena: The Government of India have addressed a num­

ber of letters to the Pakistan Government. Apart from this, our High Com­
mission©/ and Deputy High Commissioner have made representations to the 
Pakistan Government and to the Provincial Government, and it is very diffi- 
eult for me to say as to the number of times that they have protested.

T r a d e  w it h  Spain

MS4. D r. M . M . D as: (a) Will the Minister of Oom m erce be pleased to 
state the value of trade carried on between Spain and India during the year 
1948-49?

(b) Is there any existing trade relation between the two countries?
T h e  M in is te r o f Oom m erce (S h ri K e o g y ): (a) The value of t ade carried on 

between India and Spain in 19^-49 amounted to Rs. 1,76 lakhs. A stat^ement 
showing the tmde between the two countries in the principal articles is placed 
on the Table [Bee Appendix 111, annexure No. 8]. .
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(b) I presume hon. Member inenns a Trade Agreenient between the 
two COatitries; if so, the answer is in the negative.

Or. M. M. Das: M \.v [ know whether it is a fact that tea which fonns one 
of the main , items of our t ade with Spain is exported to Spain not direetlv 
from India?

Shrl Neogy: Well, I do not know, because in the list that I am placing on 
the Table, indicating the principal articles of trade, I do not find tea mentioned 
as one of the principal items.

Dr. M. M. Das: J .want to know whether t-ea is exported from India to Spain 
through London. *

Shri Neogy: That I cannot say. We do not export tea to London speciallj 
for Spain.

Dr. M. It. Das: May I know whether tea is exported to othe* European 
countries through London?

Shri Keogy: London has been a great enterpot centre of trade and a lot of 
‘different countries used to get their supplies from London.

Prof. Baxiga: W h o  is the Consul General who is expeck'd to promote our 
trade with Spain and where is he posted?

Shrl Naogy: Vve liave no Consulate in Spain yet, but we have our organisa­
tion in Portugal, and the idea is to depute our Commercial Secretary attjiched
iio the Embassy of India, Paris to Spain to survey business conditions there 
Ŷ\d make suggestions as to how best our trade with Spain could be increased.

Shri Eamath: During the last two yea s has the Spanish Government made 
«ny approach, or overture, to the Indian Govemmeiit for establishing any 
■̂ rade relations nr finy  trade treaty?

Shil Neogy: Not that I know of.

W o r k s  CoMAfiTTBES in  M il ls  a k d  F a o t o b is s

*tt7. Pandit M. B. Bhirgava: Will the Minister of Labour be pleased 
io  state:

(a) whether there exist Works Committees uniformly in all Mills and 
Faotories existing in the Centrally Administered States of Ajmer, Delhi and 
ethers;

(b) the manne* in which the representatives of labour were seleetfod for these 
Committees, particularly, in those factories where there exist more than one 
labour organisation;

(c) what functions these Works Committees are discharging at present and 
whether any record is kept of thei:* meetings;

(d) whetlier Government have any supervisory control over these Works
Committees and whether Government have any machinery to see that the re­
commendations of these Works Committees are duly implenjonted by the facto»“«̂ 
owners; and ' "

(e) whethi'r Government call for any periodical report on the functioning 
of these Committees from different factories and if not, why not?



T i l e  M i n i s t e r  ot L a b o u r  ( S h r i  J a g j i v a n  B a m ) :  (a) Works Committees under 
the Central Industrial Disput-es Act 1947 have been set up in nil milU and 
factories in the States of Delhi and Ajrner. There are no nnlls or factories 
employing 100 or more workers in Coorg. As' rega.ds the new Chief Com­
missioners' Provinces, the Act was extended with effect from the 1st January, 
1950 anil the (jueKtion of sotting up Works Committees Vs ill be taken up by the 
Administrations concerned.

(b) The representatives of the workers are elected in acco dance with the 
procedure laid down in the Industrial Disputes (Central) Buies, 1947. In the 
case o f  establishments where there exist more than ono labour organisation it is 
obligatory on the employer to consult all the registered unions regarding the 
number of workmen who are members of the unions and the distribution among 
the diflPerent sections, or departments of the establishment. The representa­
tives are then to be divided into two groups, viz., (1) those to be elected by 
the workmen o f  the establishment who qtd in c n ib .   ̂ o f  (he unions and (2) 
those to be elected by the workmen of the establishment v ho arc not members 
of the unions. The number of representatives to be elected by oach group is 
proportionate to its  strength in the establishment. Th'? ^ r o n n in g  is n o t  made 
where more than half the workmen are members o f  n u n io n .

(c) The main function of a Works Committee are to promote measures for 
securing a n d  preserving amity and good relations Ix 'tw e e n  t h e  employer and 
the workmen. The Committees generally discuss m a tte r s  o f  common interest 
like w a g e s , a l lo w a n c e s , hours of work, leave, housi^ ^̂  e te . A r e co r d  of the 
proceedings of the meetings held is maintained by t h e  Cornmittees.

(d) Government have no supervisory control ove- Works Committees and 
have, therefore, not kept any machinery to see that the recommendations of 
these Committees are dnly implement-ed. In case of ffiilure to implement any 
particular recommendation of a Works Committee, it will be open t/o either of 
the parties to treat the matter as if it we-e a dispute under the Industrial Dis­
putes Act, 1947.

(e) The appropriate Governments generally receive copies of the proceedings 
of the meetinijK of the Worlcm Committed;. The Central Government also receive 
periodical reports from the various Gove'-nments in regard to the functioning 
of Works Committees.

P a n d i t  H .  B .  B h a r g a v a :  Does the GovernmenI rt.ci lvtj any periodical report 
as to whether the recommendations of these committees are actually imple­
mented by the facto y owners or not?

S h i i  J a g j i v a n  'B a m :  As I  have explained in my reply to part (d), it is not 
obligatory on our part to watch how far the rocoiiAUxoiiaal-jvviis of the Works 
Committees have been implemented. If any of the recommendat’ons have not 
been implemented, it is open to the parties concerned to declare it as a labour 
dispute and the machinery of the Government under the Indust ial Disputea 
^ct is set in motion.

S l u i  A. P .  J a i n :  From such information as Government may happeiT to- 
possess, may I know whether the institution of the Works Committees has been 
a  success?

S h x i  J a g j i v a n  B a m :  The mformation that we have in our possession is en­
couraging and that is why we are laying great stress on the establishment of 
Works Committees in larger numbers. "

Shrl A .  P .  Jain: May T know what steps GoYcmmcnt is tailing to improve 
the workinĝ ; of these committees?
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S h r l  J a g J lT a i i  B a m :  Well, we have been impressing upon l)oth the employers 
And the workers that it is in their mutual interests to give more and more 
powers to the Works Ccmmitteeb and utihse the services of the Works Com­
mittees on more occasions.

S h iri S i d h v a :  Arising out of part (d), may 1 know whether the attention o f  
the hoa. Minister has been drawn to complaints made by various labour organi­
sations that working hoiu*s under the rules are not maintained by the facto.y 
owners and that they keep a bogus record of working hours? Is that a fact 
Jind, if so, what stcips have Government taken on itV

Mr. S p e a k e r :  The question really does not arise. ^

S h n  J a g j i v a n  B a m :  Sir, even if it does not arise 1 am p epared to answei 
i t .  I will draw my friend’s attention to the provision of the Factories Act 
which says that any employer who contravenes any of the provisions of the 
Factories Act is liable to prosecution. If there is any such eoniplnint let it 
be brought to the notice of the Ins])ectorate staff and I am sure prosecution 
will be launched if there is any clea. instance of violation of the provisions of 
the Act.

Tm p o e t  P e r m it s

* 4 3 8 .  P a n d i t  M .  B .  B h a r g a y a :  (a) Will the Mi]nister o0 O o m m e x c e  he
pleased to state tlie number of applications received during the yea:* 1949 for 
permits to import goods from foreign countries (soft and hard currency areas)?

(b) How many were granted and how many were rejected V
(c) What is the highest amount of permits given to one individual or fi in 

And whnt î  the lowest?
(d) On what baris is the selection of the persons for grant of permits made?
(e) Was any deviation therefrom made in any particular case, and if so, 

for what reasons?

I T h e  M i n i a t e r  o f  O o m m e r c e  ( S h r i  N e o g y ) ;  (a) The number of applications 
for import licences received during the year 1949 is about 2,43,010. This figure 
is based on receipt registers in which all applications for import licences, irres­
pective of the cu rency ai’ea from which imports have been ap])lied for are 
entered. The licences actually issued are classified in accordance with different 
«reas. Furnishing of details in respect of applications would therefore involve 
a considerable expenditure of time and labour.

(b) The total number of licences gi'anted Avas 65,772 and the total number 
of applications rejected was about 1,40,272, The balance of applications are 
pending.

(e) The highest amount of a licence granted to one individual was 
Bs. 15,06,24,000 and the lowest amount of a licence g anted to one individual 
was Bs. 7.

(d) Licences are as a rule grant«id on the basis of eligibility under the rele­
vant Import Trade Control Begulations as notified from time to time.

(e) Generally, no deviation is made from the regulations notified from time 
to time. Exceptions are, however, made in ve.y rare cases on merits where 
it js justified on broader principles.

tSee correction to this answer in Part I  of Debates, <^ted 10th March, 1060.
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f̂ JTT W  t  ?

Seth Govind Das: To whom or to wliich firm the import licciioe of 15 orores 
has been given?

S h r i  N e o g y :  Messrs. Ralli Brothers, for enabling them to import raw cotton.
S h i i  K a m a t h :  What is the amount of fee that the pe son who got the 

aevoTi licence paid on his apf)lication?

S h r i  N e o g y :  T do not think the fef3S were enforceable at that time—the feea 
became operative only from the 1st J a n u a r y .

S h r i  T y a g i :  I want to know why Tialli Brothers were selected. Were there 
no Indian companies?

S h r i  N e o g y :  There is no question of s<4ection. As a matter of fact, we 
freely license all applicants fo- the importation of raw cotton from soft currency 
areas. T may inform the House that the total amount represented by all
the licences in respect of importation of raw cotton from soft currency areas
in 1949 stood at Bs. 100 crores and the Ralli Brothers’ share in this repre­
sents more or less 15 per cent.

P a n d i t  M .  B .  B h a r g a v a ;  What perc.oniage of these licx̂ ncos ^̂ ranted refer 
to the import of luxury ^oods and what percentage refe * to import of capital 
g o o d s ?

S h r i  N e o g y :  There are hardly any luxury goods that are allowed to bo 
imported now.

S h i l  K a r u n a k a r a  M e n o n :  Are the applicants generally informed of t h e  
results of their applications at least before the expiry of the year?

S h r i  N e o g y :  Generally it is so.

S h r i  K a r u n a k a r a  M e n o n :  I may bring it to your notice that genemlly it i t  
not so.

M r .  S p e a k e r :  Order, orde .

S h r i  D e s h b a n d l i u  G u p t a :  Out of these two lakhs and odd applicjitions may 
I know the number of applications which were lost in the office and for which 
the applicants had to supply duplicate copies of applications?

S h r i  N e o g y :  I  h a v e  n o  i d e a .

S h r i  D e s h b a n d h u  G u p t a :  Is the hon. Minister aware of the fact that there 
i s  a general complaint that many applicants have to send duplicate copieji 
because whenever tliey ask for action on their applications they a e told tbat 
the applications are not traceable?

S h r i  N e o g y ;  1 have heard of such complaint®, but 1 would not accept the 
proposition in the terms in which my hon. friend has framed it.

Shd Sidliva: May I know within what period the applicants are informed 
t h a t  their apjilications have been accepted or rejected?
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* 4 3 9 .  S f e i  N a n d k ls h Q r e  D a f t :  Will the Minister of I n d u s t r y  a n d  S u p p l y  be
pleased to state:

(a) tli3 total qunjitity of paper consumed in India during the years 1948 and

(b) tho sourcMffi, both indigenous and foreign from which paper was obtained;
and *

(c) difference in price-level of foreiŝ ni and indigenous sources of this 
commodity ?

T h e  M i n i s t e r  o l  I n d t u r t t y  a n d  S u p p l y  ( D r .  S .  P .  U o o k e r ] e « ) :  (a) to (o)
A stnterneiit giving the required information ifi laic] on the Table of the House.

STATEMENT

Y  o ft p

Item 1948 1949 Remarks

(ft) Consumption

(b) (i) Indimnous 
Production,

(ii) Imports

(o) (i) Average Controlled 
Price of Imported 
Pftper 

(ii) Average Controlled 
Price of Indigenous 
Paper.

160.000 Tons 150.000 Toaa E«tin,.»ted annual oon-
Kmption o f poper and 
Board exoludmg News- 
prmt.

97,905 103.133
63.000 „ 86,000 Increage in imports du- 

nng 1949 waa duo to tho 
fM tthat paper was in- 
c l^ e d  m Open General 
•L<ioenoe for some time.

.. Re. 1-0-0 per lb. 

0-10-1 per. lb

t Vo : f d l fw « M  #  ?q‘3rf«rd ^  ^  I  ,

Mook6ii^86: This list does not include any newsprint. 

^ : ?r> WT ^  s n ^  |  ?
S e t h  Oovind D m : Is no newsprint then imported from abroad?
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?To Tto arrfT 3rr?rT 1 1

Dr. 8. P. Mooker]e«: It is imported.

?T5 snRT: ^  21̂  r̂nT*TT f  Of «<i^< ^  ^  v n n r  arrar t

;j?r# ?3T̂ 3l3Fa: f^KT^rrt srh: ?

Setb GovJjid Das: I want to know how much of the imported paper is 
mowsprint and how much the rest?

gTo I T ? ;# : g :  iT^^T ^  ^< :,ooo s?r arTrrrt'

. s. p. Mookerjee: The new
) tons.

^  ^  : 3ftr ^  ?

Dr. S. P. Mookerjee: The newsprint imported in six niontlis comes to 
■28,(X)0 tons.

Seth Ck>vlnd Daa; A n d , th e  rest?

qto : 3TT# t  I

Dr S. P. UoolE^oe: Tho rest is shown in the statement.

arfgRT TPT : T̂FTSr

t  ^  ^  |3TT f^RRT t  ?

Lala Achint Ram: Will the lion. Minister please state wlmt is the quantity 
of hand-made paper consumed as against the total consumption of paper?

T(o q>o q y g f f : ^  f*T5y ^  t  ^  ®pr»F5r f  i

Dr. 8. P. Mook«rjee: This is oil about mill-made paper and not about 
fhand-made.

3Tf^«?T TT? : ^«T ^  3RT f3TT ^PF5T f^Ŵ TT ?>TT | ?

Lala Achint Bam: What is the consumption of hand-made pape ?

¥To ’ftp  ^  ^  I ,  3T»ft W 5  f  I

Dr. S. P. Mookecjee: It is very little, T cannot say precisely just now.

??m T 3T fy^T m  : W  3TTT ĴTRR ^  ?

Lala Achint Ram: VV"i(l you try to find out?

TT o o o I

Dr. S. P. Mookerjw: Certainly.

Shri Elamath: What proportion of tlie paper used in India is consumed in 
Hhe Secretariats, at the Qentre and in tlie States?

Kr. Speaker: Orde-, order. I do not think it arises here.



Shri Deahlbaodhu Gupta: May I know whether the hon. Minister is aware 
•of the fact that newsprint prices have gone up during the last six months, 
if so, what has been the extent of rise?

Dr. S. P. MCQkeijee: Sir, this question does not deal with newsprint. 
There is another question on that subject and if the hon. Member likes he 
may put his question then.
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A obioultural L abour Enq u iry

*440. Shri Venkatftraman; Will the Minister of Labour be pleased to state:
(a) how many villages have been selected for the purpose of conducting (he 

All-India Agricultural Labour Enquiry;
(b) whether the proposed survey* is a random survey or a sample survey;
(c) if the latter, whether the assistance of the registered and unregistered

Trade Unions relating to agricultural labour has been sought in the choice of 
samples; "

(dj whether the scope of the enquiry is limited to agricultural labour working 
for \̂ ■ages or whether it includes agricultural labour working for a share in 
produce:

(e) when the enquiry will be completed;
(f) whether any report will be published; and
(g) wheth*3r the minimum wages in agriculture will be fixed within the time 

specified in the Minimum Wages Act?

n&e Xiniatar of Labour (Shxi Jagjlvaa Bam): (a) About 900 Tillages r̂ill 
'be covered by the All-India Agricultural Labour Enquiry. Of these 717 villagee 
liave already been selected. ,

(b) The proposed survey is a random sample survey and the villages hava 
Ibeen selected on the principles of stratified random sampling.

(c) The question does not arise.
(d) The questionnaire consists of three parts. The General Village

Questionnaire will contain data relating to the village as a whole covert^
agricultural as also non-agricultural families. The General Family Quesjioa- 
naire will contain data relating to all families in the villages selected. The 
Intensive Family Questionnaire will contain data relating to a sample of agri­
cultural labou* families in the selected villages. All classes of agricqJtuTal
labour will be covered by this enquiry including those working for a share lE 
'the produce.

(e) The enquiry is expected to be completed within a year or so.
(f) Yes. ^
(g) This is for State Governments to consider.
Shri Venkataraman: May I know why the original number of 2,000

villages intended to be su veyed has been reduced to 800?

Shri Jagjivan Ram: The opinion of the statisticians was that if enquiries
w ere held in 800 villages on the basis of stratified random selection, the
results will be the same as in the ca s e  of a survey 2,000 or more viUa^es.



Shri Venkataraman: May I know wliat proportion theae 800 villages bear 
ft) the total number of villages in the whole of India?

Shri Jagjlvan Ram: That is a question of pure mathematics.
Shri Venkataraxnan: Is it not a matter of logic that if a fewer samples are 

taken the results may not be good?
Mr. Speaker: Order, order. He is arguing.

Shri Itathnaswamy: Is the Government aware that on account of the dis­
content among agricultural workers, even a campaign like the ‘Grow More 
Food' campaign has not met with sufficient success?

Mr. Speaker; I do not think the question is relevant.

Shri Kishorimohan Tripathi: May I knov/ the names of Stat-es where the
enquiry has been completed?

Shri Jagjivan Ram: The enquiry has not been completed as yet but the 
Tillages have been selected and some enquiries in o few villages have been 
completed. The villages have been selected and the first preliminary enquiries 
have been completed in Assam, West Bengal, Bihar, Orissa', Uttar Pradesh, 
Madhya Pradesh, Madras and Myso e. The States where the villages have
already been selected are Assam, Bihar, Bombay, Madhya Pradesh, Punjab,
Hyderabad, Himachal Pradesh, Madras, Travancore-Cochin, Orissa, Mysore, 
Eajasthtui, Uttar Pradesh, West Bengal, Ajmer, Delhi, Jaipur, Udaipur, Kotah 
and Bikaner.

Shri Satyanarayana: What is the basis on which these villages have been 
•elected?

Shri jagjdvan Ram: As I have already said, it is on the principle of
gtratified random selection.

Shri Tyagi: Will this enquiry cover only wages or will it also include the 
hygienic and housing conditions of labourers?

Shri Jagjivan Ram: The questionnaire is very comprehensive, and I would 
refer my hon. friend to the copy which is available in the Library of the 
Housb. If he goes through it, he will find that the enquiry is a very com­
prehensive one.

: w r  sft ^  *ptt t

^  3r>T «flf i

Shri Bhatt: Has the hou. Minister’s attention been drawn to the publicity
given by the newspapers to several reports in connection with this enquiry?

Shri Jagjivan Ram: Yes, some reports have been published i)i connection 
with that enquiry.

^  arg : STTf?: ^  3TT ?

Shri Bhatt: How did the reports in question leak out?
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! ; ^  THT : *TR ^  ^  *r| f  3ftr ^

> ft»ft sftT 31T »rf I x m  4 ’ 5T|f I
Shri Jagjtvan Ram: The work connected with tthe enquiry has been com­

pleted in one of the villages. The press representatives of the area migW 
have got the repo t there and hence the publicity in the paper-̂ ?. I do iu>t 
consider there is anything wrong with it.

Shri R. Velayudhan: Do Government propose to take any liotion aft^r 
the enquiry is finished?

Shri Jagiivan Ram: That is obvious.

Shri R. Sutoamaniaan: Does the enquiry take into consideration th« 
housing pioblein of ngriculturiil labour also, or is it limited to fixation pf 
wages only?

Mr. Speaker; He lum already replied that the enquiry is a comprehenstye 
one.

Shri V. J. Gupta: Apart from landless labourers, are those people who 
own lands but do agricultural work and earn wages during their spare-tiijie 
also included in the category of agricultural labourers?

Shri Jagjivan Ram: I have al eady answered, in reply to part (d), that 
famihes will be covered; also those who are partly landless labourers and (iie 
small, petty landholders or cultivators.

Laboitb Wages m  Industries

♦441. Shri KaimamWar: Will the Minister of Labour be pleased to statt
in how many industries have the Government fixed the wages of labour-
in how many industries it remains to be done?

The Minister of Latour (Shri Ja^iyan Ram): It is presumed that 
hon. Member has in mind the question of the fixation of minimum' wages 
under the Minimum Wages Act, 1948. If so, I may draw his attention to 
my reply on the 16th Februa.y 1949 to starred question No. 418 asked 1^ 
Shri V. C. Kesava liao with which a statement was laid on the Table of tlte 
House. I am sorry it has not been possible to bring that statement up-to-dat^.

Shrimati Durgabai: May I know whether the provisions of the Minim Him 
Wages Act are applicable to all classes of industries; if not, what are iiyt 
classes of industries to which they apply?

Mr. Speaker: Order, orde:\ She may refer to the Act.
Shrimati Durgabai: T want to know whether the pm visions of the Mipi- 

mu?n Wages Act have been brought into force. .
Mr. Speaker: That is a different point.

shri JagJiyaH' Ram: In the Minimum Wages Act, there are two Scheduhi 
—one for the scheduled employments and the other fo:* agriculture. The Ac  ̂
has been brought into force in certain States in respect of some of the scbe- 

. duled industries.
Shri A. P. Jain: May I know on what principles different induBtrics cgsi 

selected for fixing minimum wages?
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8hri Jagjivan Bam: The principles wore settled when the Bill was before
the House

Shii A. P. Jain: T am not referring to Schedules inter se, I am enquiring 
about the basis on which certain industries were selected for fixing wages and 
others were left out within the permissible schedule itself?

8hii Jagjivan Earn: If my hon. friend will refer to the Schedules in the 
Act, he will find that most of the industries selected are sweated industries,
and oven among them, some are comparatively more sweated. Industries
which are more sweated have been given first preference.

Shri Kamath: Does the minimum wage fixed by Government bear the 
same proportion to the cost of living, as it does in countries like England and
Ame icu?

Shri Jagjivan Ram: Certain principles were laid down in the Act itself, 
and when the Bill was under discussion rny hon. friend was, I think, present.

Shri Kamath: I w'as not.
Shri Jagjivan Bam: I am sorry for that. The principles on which wages, 

dearness allowance and other allowances are to be calculated are specifically 
mentioned in the Act itself, and the principles on which we have been deter­
mining our d(‘arness allowance are practically the same as those in other 
countries.

Shri Venkataraman: Is the hon. Minister aware that minimum wages have 
not been fixed even for a single industry in Madras State?

Shii Jagjivan Bam: I cannot say off-hand. But I think they have fixed 
minimum wages for one or two industries. I am not quite definite.

Prof. Banga: May I know whethe- minimum wages have been fixed for 
all the industries mentioned in Schedule I, and whether Government have 
considered the desirability of publication of the minimum wages that havQ 
BO far. been fixed for various industries?

Sluri Jag^van Bam: The primary responsibility for fixing minimum wages 
for̂  the Scheduled industries is that of State (Jovernments, and wherever 
miStHium wages have been fixed, they are published in the Gazettes of the 
St^te Governments concerned. Minimum wages have not been fixed for all 
th  ̂ scheduled industries. They have been fixed only for a few of them, and 
the. State Governments concerned have published them in their respective 
Gazettofi.

8hJl Tyagi: Has the rate of minimum wages any relation to the work 
tui’ned out by the labou er?

Shri Jagjtvan Bam: That is obvious. If my hon. friend will refer to the 
Aci^ he will find that the various principles for fixation of minimum wages 
have been laid down there.

flhii Tyagi: I want to know whether a minimum standard of work has
also been fixed along with the minimum wages?

Shri Jagjivan Bam: Of course it is there.

Dr. M. V. Gangadhara Siva: May I know whether the hon. Minister is 
aware of the fact that the bulk of labour is agricultural and industrial laboui  ̂
and that for that labour even the minimum wages are not properly paid by the
capitalisf'fl an5 whf'thor the Minif t̂er proposes to make an7 arrangements for
safeguarding their interests?
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Shrl Jagjivan Ram: I have not followed the questiou.
Mr, Speaker: I have followed a part of it. The question seems to be 

that the capitalists are not paying the wages properly and asks what means 
the Government have to enforce the rules?

Shri Jagjivan Bam: The Payment of Wages Act is enforceable in respect 
of many industries and if any of its provisions are violated the employ era are 
liable to be prosecuted. But., all the same, I am also aware that in mgst 
of the industanes the minimum wages have not been fixed and therefore pPOBe- 
Qution is not p o ss ib le . So fa r  as agriculture is concerned, an enquiry is going 
o n  and will b e  only after the report of that enquiry is received w e will take 
such action as may be called Ĝr in the light of the report.

DiSPLAOID COBfPAKIBS FOB SaLT TbADB

*442. Shri Aaawa: (a) Will the Minister of Induitry and Supply be plei^ed 
to state whether it is a fact that five displaced companies have been recogDisj^ 
at Sambha:’ lake who have been granted allotment by curtailing the sh(H« 
of regular registered Sambhar salt traders and no displaced company has heeft 
recognised at Kharagodha and Didwana?

(b) If the answer to part (a) above be in the affirmative, what are the rea­
sons for this differential treatment?

Tbe Minister of Imiu3tiy and Supply (Dr. S. P. Mbokerjee): (a) Yes. .
(b) No displaced company could be recognised at Kharagodha and Didwana 

because the displaced persons did not apply for it. However, some nppiioa- 
tions have recently been received and the matter is under consideration.

Shri Sivan Plllay: Has any proposal for the taking over of the salt industry 
in Travancore and Cochin by the Government of the State been received by 
the Central Government and, if so, what is the policy of the Central Govern­
ment in regard to it?

l>r. S. P. Mook«tjee: 1 do not think we have received any application 
from displaced persons from Travanco e and Cochin.

U nbm ploym bn t  Statistics

*444. Shri Rathnaswamy: (a) Will the Minister of Labour be pleased to 
state whether Governniei)t are in poBsrssion of statistics of unemployed persons 
in India?

(b) If so, how many skilled and unskilled persons are unemployed at pre­
sent ?

(c) Has there been an incroaî i' in the mirnhor of uneniployed pei'sons during 
the last two years?

(d) If so, how do Government propose to tackle this problem ?

The Minister of Labour (Shri Jagjivan Ram): (a) The Govorn^nont are j:ot 
in possession statistics of all the unemployed persons in India. But the
Director-General of I^esettlernent and Employment maintains figure.s relating 
to all those unemployed who are to register their names for seeking employ­
ment through Employment Exchanges. *
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(1)) Tho number of applioniiis, vvlio liavê  not been placed in timployment 
•3 on tho nUi December 1949 is as given below:

[ 2 2 n d  Feb. 1 9 5 0

UnskiUed Lftboiir 
All other categories

T o t a l

1.17,174
1,57,161

2,74,835

(c) ,The extent of increase in unemployment cannot be gauged ia the 
tVsenoe of accurate statistics of unemployment. But the statistics main­
lin ed  in the Employment Exchanges show that unemployment has increased 
io some extent during 1949. A statement showing the monthly figures of 
number of applicants on live registers at the end of the month of the last two 
yctirs is placed on the Table.

(d) Complete elimination of unemployment ip not practicable in the near 
fi^urg.. But unemployment due to shortage of raw materials, accumulation 
ot st^ks, use of old machinery, and similar specific causes is receiving the 
atĈ yoilpipn of the Oovemment.

8TATBMENT

c /  applicants on the live Regi$ter§ e j Employment B^hanges ol the end qf th  ̂meniK

Month 1948 1949

January 2,88»668 2,51,200

February 2,16,561 2,49,581
March 2,11,540 2,61,598
April 2,12,869 2,76,809
May 2,10,802 2,91,718

J«n« 2,19,714 2,12,784

July 2,26,449 2,26,800
August 2,82,788 8,87,002
September 2,86,868 8.38,897
October 2,W,727 3,10,272
November 2,28,938 2,91,584
December 2.39,033 2,74,^35

Shri R&thnaswamy: Have Government made any effoH to collect statistics 
of unerupioyod graduates in the country?

Shri Jagjiv^n Ram: No, Sir. As I have stated, we have no machinery 
for Umt. At the Employment Exchanges we registe; the names of those un- 
tn4ployed persons who care to register their names there.

Shri Meeiraii: May I know whether the hon. Minister will consider the 
advisability of having a machinery to prepare a complete statistics of un­
employed persons in the country?

Mr. SpMkec: Order, order. That is a suggestion for action.



Shri Harihar Nath Shastri: Mnv T ask tlic hon. Minister to stjito the 
numbor of ornployed persons who re^islo ed with Employment ExchaiigeB 
during the' ])revioiis two yeiirs, 1948 .‘ind 1940 and the number of pyrsoris for 
whom employment could have been found during that period?

Shri Jagjivan Ram: I am afraid I have answered that question only a few 
•dnys back. I have not got the information ready at hand.

Prof. Ranga: How much unemployment has been caused by Gpvenini^t 
in the Labour Department itself by their own recent retrenchrhent of a 
number of t aining centres and employment exchanges?

Shri Jagjivan lUtm: I am afraid we have retrenched a few.Jtiû Ĵred̂  
our staiT as an economy measure. . .

Bhri Bamaswamy Naidu: Do the Exchanges register unemployed, agrioi l̂- 
iiu’al labour?

Bhii Jagjlvan Bam: At present we try to register all the pe sons without 
any distinction who Care to be registered.

Start BaUmaawamj: Are the Qovemment satisfied about the efficiency of 
the machinery set up by them to find employment for our unemployed people?

Mr. Speaker: It is a matter of opinion.
Shri Hariluur Hath Shaitrl: Is it a fact that there has been a fall of abou^

(W per cent, in the number of persons employed through the Employment 
Exchanges in 1949 as compared with 1948? ^

8brl Jagjlvan Earn: It is not 60 per cent. I have not got the figures 
ready. But, as I have stated, the employment position has recently 
deteriorated.

Shii Kamath: Do Government propose to collect statistics of those fully 
employed, partly employed and unemployed as a part of the ensuing consu». 
operations?

Shfi Jagjivaa Bam: That point has already been taken up with the Census 
Commissioner and I think something might be done in that direction.

E x p o b t  P biobs of  T b xtilb s

*̂ 446. Shri K. S. Jain: (a) Will the Minister of Cknnmeree he pleased to 
state whethe’ Government are aware that the textile mills are (juoting fifty 
per above the pro-decoii'^rol prices for export since the decla atioii of de-
icontrol of prices for export?

(b) What is its effect on the export trade?
The Minister of Oommerce (Shri Neogy): (a) Government nre aware that 

higher prices are being quoted by textile mills for (‘Xport purpoŝ ŝ - j o w  that 
price cotiirol has been removed, but they have had no :e])orts to ûggr̂ st that 
the increase over pre-decoiitrol pri04:)s is of the order suggested l)y the hon. 
Member.

(b) Since prii*(*t? were de-controlled only recently, it is too early to judge 
the actual effect of this action on the export trtide; l)ut Government have 
cve y reason to believe that the industry as a whole would not wish to raise 
prices to su(?h an extent as to make its products unsaleable in the overbeai 
markets.
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Sbri N. S* Jain: Have the Government any idea of the quality of clothi 
exported to foreign countries after the de-oontrol?

Shii Neogy: Not just at the moment.
Shii N. S* Jain: Has it been brought to the notice of the Government that 

some C5ountries like Malaya have not been importing cloth from this country 
beoause of tiie lise in prices?
- Bhii Kaogy; The Malaya case has been veiy widely advertised. I omi 

making enquiries. We have not received any report so far from our repre- 
sexitative there.

■hit X>e*lWij6Uiu it* arfaot t^ t-part of the textiles exported fron^
India are re-expo: ted to Pakistan?

Ihzi Veogy: That is what we are informed.
Shri P. JalA: May I know what the increafie in the price of goods is* 

according to the information in the possession of the Government?

Starl Naoor: All that we heard was that some of the mills were quoting 
l*o.b. prices 25 per cent, above the ex-mill prices. That is all that we haw  
keard.

Bllxi Sldhva: May I know whethe* the export in March is likely to b »  
promising?

Shri Neogy: Exports have been quite encouraging so far.
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WRITTEN ANSWERS TO QUESTIONS 

F obbign  F m ifs

*438. Dr. Deshmukh: (a) Will the Minister of Gommarce be pleased to* 
state the number of foreigners and foreign firms engaged in any kind of trade 
In India? \

(b) What is the extent of trade in terms of rupeea per annum of each o f 
the firms or individuals?

(c) Do Government exercise any control or supervision on the coming into 
India of foreigners and foreign firms for trading purposes?

(d) Are the e any rules governing this matter?
(e) If so, when were they framed?
(f) If not, do Govenirnent propose t<; take up the matter?
(g) Do any foreign Go\'enimenljs permit Indians to trade freely in their 

countries?
(h) If so , whicli c o u n tr ie s  give tliis facility to Indians?
(i) Do (lovornnif'nl. , eqiiire foreigners and foreign firms to iuke oiii- Tcencas 

for tradirig in this country?

The Minister of Oommerce (Shri Neogy): (a) and (b). • The inforinat-ion int 
question is not available.



(c) to (e). A certain measure of control is exe- cised through the operatioa 
of (i) passport and visa regulations brought into force from 15th August 1947, 
and (ii) the Foreign Exchange Eegulation Act, 1947 in the matter of their 
acqui ing securities and remittance of funds abroad.

(f) Does not a:ise.
(g) and (h). I would invite the hon. Member’s atkeutioii in this oonneotioa.

to his starred question No. 214 answered by me on the 8tl  ̂ Febniary, 1949* 
regarding reciprocal trading rights in foreign countries. •

The information subsequently received on the subject laid on the Tables 
of (he House. [Bee A p p e n d ix  I I I ,  a n n e x u r s  N o . 4}.

(i) No, Sir.

Manufaotubb of Glass-w ibi

*486. Dr. Deehmukh: (a) Will the Minister of Indttftry and Supply bê *
pleased to state what is the value of glass-ware annually produced in India?

(b) What is the value of the total annual consumption of glass-ware in India?
ĉ) What steps have been taken during the last three years towards increasedr 

manufacture of glass-wa:e in India?
(d) Is self-sufficiency in ^laes-ware being attempted and if so, what is the- 

scheme?
The Hlnister of Indiurtry and Supply (Dr. S. P. Mookerjee): (a)

Typs r f Product. Vcdw in lakhs of Rs.
1948 1949
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Sheet and Plate Glass 21.89 6.26 (approximately)^
Other glassware 723.19 790.4^

(b) Accurate figures axe not readily available. The estimated oonsumptioik* 
is of the value of Rs. 9 crores.

(c) and (d). A statement is placed on the Table. [See Appendix /, 
annexure No. 5].

Unions a ff iu a tb d  to  I.N.T.U.C.j M a z d u r  and A.I.T.U.C.

*436. Shri Keeava Rao: (a) Will the Minister of Labour be pleased to state 
what is the number of Unions affiliated to the I.N.T.U.C., Hind Maedur 
Sahha and A.I.T.U.C. and what is the strength of labour belonging to each 
association ?

(b) On wha.t basis is the selection of labour representatives to represent India, 
in Intehiational Conferences made?

(c) Have any complaints been received about the mode of eolcc*ti<̂ nr̂



The Minister af Labour (Shri Jagjivan Ram): (a) The summary below gives 
the comprtrnlive strength of the three organisations as claimed by them in 
Juno, 1049. No later information is available.
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Organisation Number of Unions Total number of 
members

(1) The I. N. T. U. C. 863 11,99,629
(2) The Hind Mazdur Sabha 413 6,46,921
(3) The A. I. T. U. 0. 744 5,27,662

These figures have not been verified by the Government of India.
(b) The selection of the Indian workers’ delegation to the International 

Labour Conference and meetings of the Industrial Committees convened by 
-the International Labour Organisation is made in accordance with the consti­
tution of the International Labour Organisation, the relevant Clause of which 
rune as follows:

*‘The Members undertake to nominate non-Qovermnent delegatee and advieers chosen in 
agreement with tKe Indoetrial oraaniMtione, if each orgaaiaations eziit, which are most 
repreeenUtives of employers or workpeople, as the case may be, in their respective countries/'' •

In accoidance with these provisions, the Government of India have, on 
occasion been itiviting bM the three organisations mentioned above to 

furnish joint lists of delegations, if possible. As, however, no organisation 
"haa found it possible to agree with any other organisation in this respect, Gov­
ernment have always had to accept the nominations of the most repreaenta- 
tive of the three organisations.

(c) The Credentials of the Indian Workers* delegation to the 82nd stssion 
of the International Labour Conference held in Geneva in June 1949, were

-challenged, but the complaint was rejected by the Credentials Committee of 
the Conference.

Bbassessmbnt of Land undbb Qttasi-pbbhakbnt ALLOTBomT

*443. Olani G. 8. Muaafir: Will the Minister of B^abilitation be pleased 
to state:

(a) whether it is a fact that Government appointed a Board of Financial 
Commissioners in February, 1949, to re-consider the question of reassessment 
of circles of evacuees* land under quasi-permanent allotment of lands in Pun­
jab and other States?

(b) the conclusions reached by the said Board; and
(c) whether the Government of Punjab have implemented the decisions of 

the said Board in allotting land and if not, the reasons for that?
The Hinlflter ot State lor Rehabilitation (Shri Mohan Lai Saksena): (â  A

Conuiiittee was appointed in March 1949 to examine the whole scheme includ­
ing the allocJitioii of areas.

(b) The conclusions of the Committee are set out in its report a copy of 
■^hich I place on the Table of the iHouse. [See Aj)'pendix III, annexure No. 6].

(c) The Scheme is in the course of implementation.



K e h a b i l i t a t i o n  o f  D i s p l a c e d  P e r s o n s  fn  PEPSU
^446. Kaka Bhagwant Roy: (a) Will the Ministi'r of Rehabilitation be pleas­

ed to giate the number of displaced persons rehahilitatred in PEPSU up to 
81st December 1949?

(b) What is the amount allotted by the Government of India so far to the 
PEPSU Government for rehabilitation expenditure?

The Minister ol State for Rehabilitation (Shri Mohan Lai Saksena): (a) The
number of displaced persons at present in PEPSU is estimated at 3 *7 lakhs. 
This figure includes 16,200 Bahawalpuri displaced persons who were recently 
«ent from the Kurukshetra Gamp for rehabilitation in towns of PEPSU.

(b) The Government of India have ^o far allotted to the PEPlBU Govern­
ment a sum of rupees 150 lakhs as loan for their rehabilitation expenditure.

Newsprint

^447. Shri Qopinath Singh: Will the Minister of Industry and Supply be
pleased to state:

(a) the total annual requirement of newsprint in India;
(b) the tptaJ quantity of newsprint at present allowed to be inr^ported 

annually into India; and
(c) the quantity of newsprint at present manufactured annually in India?

The Minister of ladoBtry and Supply (Dr. S. P. Mookerjae): (a) About
57,000 ton .̂

(b) For the current half yearly period a monetary ceiling of Bs. 180 lakhs 
for import of newsprint has been fixed which is expected to cover a quimtity 
of about 28,000 tons at current prices in exporting countries.

(c) Nil.
OVBRHAULIlfFQ OHABGSS FOB Â BOPLANBS

*448. Ftof. Bttga: Will the Minister of Industry and Supply be pleased
to state;

(a) whether the attention of the Government has been drawn to the article 
on ‘ Vhither Hmdustau Aircraft*’ in February 1950 number of Caravan pub­
lished in New Delhi;

(b) whether Government have examined or propose to examine the utility 
of the suggestion made by “ a foreign expert”  invitsd by Government and quot­
ed in the article that “ the turbine engine aircraft”  would be more useful, 
economical, especially in maintenance charges, than “ the piston-engined 
Aircraft” ;

(c) whether it is a fact that the annual overhaul charges now being demanded 
by the TTindustan Aircraft Ltd., for civilian planes came to Hs. 50,000; and

(d) wbetlier there 1b any proposal to reduce these charges to meet the wishes 
of the industry?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) Yes, Sir. 
;(b) The suggestion" is under consideration.
(c) No, Sir, the present annual overhaul charges come to about Rs. 40,000.
(d) Nc. Sir, as the present reduced charges were introduced only in August,

1949. ‘
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I m p o b t  o f  P l y w o o d  T e /.-O h e s t s

^449. Shri B. K. P. Sinlia: (a) Will the Minister of Oommerce be pleasoc)
to Btate whether it is a fact that applications for licences for the import of one
million plywood tea chests have been called for?

(b) What would be the approximate total price of these tea-chests in Indian^ 
ourrency ?

(c) Did Government satisfy themselves before calling for these application^^ 
that the demand could not be met by local supply 7

The Minuter o( OomiMree (Shrt Neogy): (a) and (c). Yes.

(b) The total price will be about Bs. 46 lakha.

L e a t h e r  I n d u s t r y

*460. Shri Obandrika Ram: Will the Minister of Industry and Supply be
pleased to state whether there is any proposal for the appointment of a committee 
for making an enquiry into the condition of the leather industry

The MiiiiBter of Industry and Supply (Di. S. P. Mookerjee): No, Sir.

U n e m p l o y m e n t  a m o n g  L e a t h e r  W o r k e r s

*451. Shri Ohandrika Ram: Will the Minister of Labour be pleased to 
itate whether Government have any scheme to remove the unemployment 
among leather workers in this country and if so, when will it bo implemented?

The Minister of Labour (Shri Jagjivaa Ram): No scheme for removing un­
employment specifically among leather workers is under consideration. An 
Industrial Committee on Tanneries and leather goods manufactories has  ̂
however, been set up for regulation of condition of labour in these employ­
ment.

C o a l  W a s h in g  P l a n t

*452. Shri B. R. Bhagat: Will the Minister of Industry and Supply b e
p le a s e d  to  s t a t e :

(a) whether there is any coal washing phint in India,

(b) if the answer to piirt (a) nbovc be in the nefi;ative, whetlier Government 
intend installing sudi a plant; and

(c) if so, at what place?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): (n) No.

(b) and (c). The question of installing coal washing plants is under con­
sideration of Government along with other recommanclfiiions i:n{i«]e by the 
Metallurgieal Coal Conservation Committee in their interim roj)ort.



T e a  t r o d u o t io n  in  T r a v a n o o r b -C o o h in  S t a t e s  U n io n

*4M. Shri R. Velayudhan: (a) Will the Minister of Oommerce be pleased to 
'State what was the total quantity of tea produced in the Travancore-Cochin 
States Union in the year 1949 and what percentage did it form of the total 
tea produced in India during the same period?

(b) How much tea is exported to United Kingdom according to the latest 
trade agreement?

(c) Is it a fact that the export period of tea from India is not in accordance 
-^ith the tea production period in the Travancore-Cochin Union?

Th8 Ministdr of Commerce (Shri Neogy): (a) The tea production in
Travancore-Cochin during 1949 is estimated at 47-.8 million lbs. out of an 
'estimated all-ftidia crop of about 579*4 million lbs.

(b) Gove nmcnt have agreed to the export of 300 million lbs. of tea of 1949 
crop t»3 the U.K. under an arrangement for bulk purchases. There is no trade 
agi'eement in this respect.

fc) Thfj totMl quantity of ton allowed to be exported out of India is declared 
on the basis of tlie financial year As the tf^ production season in Travancore- 
Cochin runs all round the year, this question does not :eally arise.

B il l s  o f  D is p l a c e d  C o n t r a c t o r s

*455. Oiani G. S. Musaflr: (a) Will the Minister of BehabiUtatlon be pleased
"to state whether it is a fact that many of the bills and securities of displaced 
contractors, due before partition, have not been paid so fa*?

(b) If so, how long will it take to settle the dues of such displaced con­
tractors?

The Minister of SUte ft)r BehaUUtation (Shii Mohaxi Lai Saksena): (a}
and (b). This information is being collected by the Ministry of Finance ana 
will be made available to the House as soon as possible.

Salt  dbspatghas from  Sam bh ak  a k d  KHABiooDHA

50. Shii Aaawa: Will the Minister of Indnatry and Supply be pleased to 
place on the Table of the House a comparative statement showing the number 
of salt despatches from and the number of traders handling them at 6ambhar 
liake and Kharagodha?

The Minister of Industry and Bupplty (Dr. S. P. Mookerjee): The state-
.ufient asked for if laid on the Table of the House.
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STATEMENT

Total Quantity of salt Number of traders
Kaxns of the source despatoned in 1949. handling the trade.

(In thousand nods.) Number of Total number
Companies of momberfl in 

these Companies.

Sambhar 73,00 10 Companies 518 members
Kharagodha 32,00 1 Company 53 u

nnd 22 other 
Bmn-ll deftlere.



A llo tm en t  of S alt  T r a d e  al K h a r a q o d h a

61. Shri Asawa: (a) Will the Minister of Industry and Supply be pleased
to state whether it is a fact that only two fi jns at Kharagodhti have beea
allotted 174 and 78 cards respectively?

(b) What is the proportion of the trade handledjpy these th*njs to the
trade handled by the remainhig 61 registered salt tiaders?

The Minister o! Industry and Supply (Dr. S. P. Moakerjee): (a) Yes.
(b) Out of the total 847 cards, these two firms have 252 ca ds and the 

remaining 95 cards are distributed among 54 other traders.

COMMITTi E8 APPOINTED BY MINISTRY OF INDUSTRY AND SUPPLY

52. Shri Kamatli: Will the Minister of Industry and Supply be pleased to 
lay on the Table of the House a statement giving the number of Committees, 
formal and informal, appointed by his Ministry since 15th August, 1947 
together with the composition and terms of reference of each?

The Minister o! Industry and Supply (Dr. S, P. Mookerjee): TIk̂  information 
asked for is being collected and will be laid on the Table of the House in due 
course.  ̂ ;

R u b b e r  P rodu ction

53. Shri R. Velayudhan: Will the Minister of Industry and Supply be
pleased to lay on the Table of the House a statement showing;

(a) the total production of rubber in India in the year 1949;
(b) the consumption of rubber by manufacturers in India in the same year;
(c) the quantity of rubber that was produced in the Travancore-Cochin 

Union in 19^ ; and
(d) the quantity of rubber that was imported into India from outside ini

the same year? .
The Minister a! Industiry and Supply (Dr. S. P. Mookerjee): A btatement 

giving the information asked for is laid on the Table of the House.
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STATEMENT

(ft) Total production of rubber in Tudift during the
ycai 1949 16,587 ton*

(b) Consumption of rubber by manufiMtarers in
India in the same year 19,192 tons

(r) Quantity o f rubber that was produced in the 
Travancore Cochin Union in 1948:

Travanoore 12,246 tone
Cochin 877 tona

(d) Quantity o f rubber that was imported into
ladia from outside in the same year 4,675 tons



L e v y  o f  Sa l t  Cess

94. Shri Sidliva: (a) Will .the Minister of Industry ftnd Supply be pleased 
to btate whether salt cess is levied on all salt produced f om Oovernmeni> and 
privately-owned factories?

(b) If so, is any exemption being made in the case of shipments of salt 
made to Calcutta?

(c) If the answer to part (b) above be in the affirmative, wh(it are the
reasons fo«r this exemption?

The Minister ol Industry and Supply (Dr. S. P. Mooker]e6): (a) Yes.
(b) Yeri.
(c) This exomption is not for a particular province only, as the salt shipped

to Calcutta is distributed to West Bengal, Bihar, U.P. and Orissa. The
exenjption has been made to keep down the price, which is higher than that 
in the rest of India, on account of the heavy sea freight.
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PAELIAMENTAEY DEBATES 
^ P a b t  11— ^ P ro ce e d in g s  o t h e r  th a n  Q tte s t io n s  a n d  ^ s w e b s )

Wednesdity, 22nd February, 1950

The House met at a Quarter to-Eleven of the Clock.

[M r . S peaker in the Chair.\

QUESTIONS AND ANSWEBS 

(See Part 1)

11-45 Am . .
GOVEBNMENT PREMISES (EVICTION) BILL.

The Minister of Defence (Sardar BaWev Singh): I beg to move for leave 
-to introduce a Bill to provide fca: the evictioB of certain persons from Govern­
ment premises^and for certain matters connected therewith.

Mr. Speaker: The que^on is:
“ That leave be granted to introduce a Bill to provide for the eviction of certain persona 

tfrom Government premises and for certain matters connected therewith.’ *

The motion was adopted.

Sardar Baldev Sinĝ : I  introduce the Bill.

H IGH COURTS (SEALS) BILL
The Minister of Home Aflairs and the States (Sardar Patel): I beg to move:

“ That the Bill to provide for the use of seals of common form and design by the High 
fCoarts in the States, be taken into consideration.”

This is a small non-controversial piece of legislation. You all know that 
|)rioir to 26th January 1950, the seals High Courts in India were provided for 
.'either by Letters Patent or by the various orders constituting the High Courts. 
According to the Letters Patent, the High Court ’seal bore a device and impress 
sion of the Royal Arms. This was obviously inappropriate after the proclaiQatioxi 
o f  the Republic. We, therefore, replaced the High Court Seals by a new 
consisting of th«», Ashoka Capital Motif and bearing the motto ' ‘ Satyameya 
ja y a te '' in Devanagari script. This was done by m e^ s  of an Ordfcanee. I  
am now moving this Bill to replace the Ordinanx^e fey aa A c t

Mr. SpealEer: The question is:
“ That the Bill to provide for the use of «e»h of common fom dertyn by the RH^ 

sClourtB in the States, be taken into comiideraBio&.' *

The 740lf0fi um adofUd.
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Pandit Thakur Das Bhargava (Punjab): In clause 2 whereas in the case of
High Courts in Part A or B the seal will have the words ‘ S a ty ^ ev a  Jay^te , 
we do not find these corresponding words in the proposed seal of the Judicial 
Commissioner’s Court and the Chief Commissioner s Court. I  would beg of the 
hou. Minister in,charge to kindly see that these words are made apphcable to 
thos3 seals'also.

The lOnister of State for Bailways and Traniqwrt (Shii Santhanam): The
point is already covered. The word similar is included and so I  do not tnink 
that point is relevant.

- Mr. Speaks: The point seems to be covered as Mr. Santhanam says. The
point raised was that just as you have, at the end of the seal of the High>
Courts the words ‘ Satyameva Jayate’ , similarly there should be a clear provi­
sion that the same words should be added at the end of the seal of the Chief 
Commissioners and Judicial Commissioners.

Saidar Patel : This is only a change of words.
Shrimati DnrgiUUu (Madras): May I enquire whetiier the seal is uniformly 

a p p l i c a b l e  t o  all the States High Courts both in Parts A and B o r  the States 
Courts will have a different ses5 along with this?

Mr. Speaker: The provinces are now named States.

The question is:
‘ ‘That clauses 1, 2 and 3 stand part of the BilL*’

The motion was adopted. *
Clauses 1, 2 and 3 were added to the Bill.

Title and the Enacting Formvla were added to the Bill.

Sardar Pat^: I  beg to move:
“ That the BiU be passed.”

 ̂ Mr. Speaker: The question is:
“ That the Bill be passed.”
The fuotion was adopted.

p a b l ia m b n t a b y  d e b a t e s  [ 2 2 n d  F e b . 1 9 5 5

INDIAN KAIL WAYS (AMENDMENT) BILL
Tlie Minister of States for Transport and Bailways (Shri Santhanam): I beg: 

to m ove: ^
“ That the Bill further to amend the Indian Railways Act, 1890, be taksn into 

consideration.”

Mine also is a small Bill and a non-controversial Bill. As many hon. 
Members are new probably they would like to know the background of this Bill. 
According to Section 28 of the" Railway Aet, a railway administration is- 
prevented fiom giving any undue or unreasonable preference or advantage in 
favour of any particular person or of any particular description or traffic in any 
respsct whatsoever. Therefore ordinarily the railway administration is bound 
to provide v/agons in the order of request irrespective of the commodity or 
persons asking for it. During the war it was found not,possible to move goods 
in the order prescribed and so the priority organization was instituted. This 
was instituted under Rule B5-A of the Defence of India Act, which expired on 
26th September 1946. Then this regulation of rail transport was found still



necessary and it was extended six months by the Emergency Provisions • 
Orduiaiice Act of 1946. In 194?" this was replaced by an Act known as Kailway 
Transport of Goods Act which was extended for 1948 and 1949. Under the 
Defence oi India Rules and the Transi>ort of Goods Act, an elaborate  ̂Priority 
Organization ŵ as set up consisting of a Central Controller of Eailway p.rioritie& 
at Headquarters and Regional Controllers of rail priorities at Delhi, Bombay, 
Madj-as, Calcutta and Gorakhpur. The cost of this organisation ŵ as about 
Rs. 5,66,000. I need not teU the House that this organization w'as uiipopular.' 
In fact the Railway Administrations were faced with a vicious circle. Because 
tliey were not able to move all things, they had to resort to preference and 
priorities. But the institutioii of this organization led to delays which caused 
.more trouble. Last year when I moved for extension of the Transport of Gooda 
Act I agreed that it was necessary to scrap that organization as early as possible 
and I gave the undertaking that we shall try to do so as early as possible. Na 
sooner than the Budget Session was over, we examined this question and the 
Priority Organization was abolished in Madras Region on the 1st April, in Delhi 
Region on 1st July, in Gorakhpur Region on 1st September, in Bombay Region 
on 1st October and in Calcutta Region on the 1st November. Now we are left 
only w'ith a nucleus of central establishment which also wiU be abolished on the 
31st March.

1 should like that circtmisfcanees were such that we could scrap the enthre 
Priority Organization without taking " the power embodied in the Bill but \m- 
fortunately though the conditions have improved greatly in the matter of rail 
transport,* we require still some powers to meet emergwicies. Last year, for 
instance, there was in G^ijerat a famine which required us to concentrate aÛ  
transport on the movement of grain and fodder. Similtoiy, this year there are- 
famine areas in Madras for which also we may have to do "the same thing.-

There is again tte Assam rail link which cannot cany all the traffic and itt 
which we have to regulate traffic according to necessity. There are again food 
controls and other controls which cannot be properly w^orked unless there is the- 
power, when there is congestion, to move controlled commodities in preference 
to other commodities. « ,

For all these purposes which I have mentioned, we want reserve power. 
Unless we take this reserve power, section 28 will prevent railways from giving' 
any preference. Before the war, evon when the railways were ]prevented*^from 
giving preference, by section 28, there ŵ as no authority to whom the com­
plainants could approach. The Central Government was the final authority to  
decide whether, the preference wtis given or not. But we have recently set up 
the Railway Rates Tribunal before which merchants and others can complain ia  
comi^tion with the grant of any preference. Therefore the railway adniini®. 
trations will have to act strictly in accordance with the letter of section 28. W a 
have, therefore, taken power in this Bill to order preferential movements when­
ever there is absolute necessilfy for doing so.

1- House will see that in clause 2, there is provision to see that no order 
shall be made for more than six months at a time. The Central Government 
will enqun-e eve^  six months whether each of these orders is absojutelv neces­
sary. And I wish to assure the House that ŵ e shall trv to treat this BiU as a 
dead lett.er as far as we can do so; and we shall allow ‘ th^ administrations to 
resort to it only when there is an absolute national emergency.

versT^^ explanation I  hope this BilJ will be passed without much contro-

Mr. Speaker; Motion mov6d:
lUaway, Act, 1890, be taken

INDIAN BAILWAYB (i^IKNDMENT) BILL 709



Shrl Sidbvii (Madhya Pradesh): As the hoo. Ministex has rightly stated, 
these pricffity organisations not only brought difficulties and hardship to the 
consignors and consignees and to the trading community, but they were a 
scandal and brought the railway administrations into disrepute. I  therefore 
.eongratulate the hon. Minister for having taken prompt steps to close down all 
these institutdons which brought a bad name to the Government and to the 
railways. *

Sir, the hon. Minister has also explained that he desires this Bill in view 
o f  the existing section-28. Section 27 also states that all facilities should be 
given for the purpose of booking and delivery on railways, to consignors and 
consignees, and no preferential treatment ^ou ld  be shown by the railway to 
anybody. That is the section that at present exists. But my friend quoted 
the instance of the famine that took place last year, and he showed how Govern­
ment felt the necessity to take measures to commandeer almost all the wagons 
so that the situation which was really a very precarious one in that part of 
Gujerat, could be dealt with. In my opinion, however, Government have this 
reserve power all the time, and I  am rather anxious that while abolishing these 
priority institutions, no preference should be given in an indirect way. The 
abolition of these institutions is a good thing that the Government have done, 
12 "VooN  ̂ ^  rule-making powers, and in the name

of special circumstances, this good should be undone, by the issue of 
-any order. The wagon position has considerably improved as has been admitted 
by the hon. Minister himself from time to time.

airi Santhanam: May I point out to my hon. friend that we are not having 
;ahy kind of rule-making powers under this Bill?

Shii Sidliva: But the hon. Minister has said that certain powers are to be 
T^ested in the Central Government in the case of an emergency; and surely from 
that point of view, when an emergency arises, he will have to make some rules. 
Otherwise I do not know, seeing that section 27 says that no preference should 
be given to anybody, h6w he would be able to give any special concessions. But 
whether rules are to be made or not, I am not very much concerned with that. 
My point is that the giving of special preference should not undo the good which 
'has been very wisely done by the scrapping up of these institutions. That is 
my only anxiety to which I wish to draw the attention of the hon. Minis^
As I  said, 1 welcome this measure. I know some event may happen, some 

•emergency may arise just as the one pointed out by my friend. But I  have B 
sad experience of the working of the Defence of India Act and the rules juade 
under it, and I therefore desire that while welcoming this measure which is 
really one that will be beneficial to the tradmg classes, all possible misuses 
should be ^lanied against. Ten months ago we had to bring to the notice of 

’ the hon. Minister on the floor of the House and also by correspondence, that this 
priority business was causing immense hardship. Therefore I again repeat tihat 
■this is a welcome measure, but he must see that it is properly used. Aft^r all»
I  do not see any necessity for a special measure. The Government can bv 
.executive order do the thmg. He could have done it. Nobody would hrxve ci>mp 
in the way of Government taking such action when an emergency arises, of com- 
•mar.deering wagons. After all, the wagons and the railways are ours, and we 
^ n  direct them to any place. After all such thintrs did happen during the war 
sXbo. piere were emergency situations then also. But if there is necessity 
^or such a measure, according to the Minister, I  have no objection to it being 
passed. I only want to draw the attention of the hon. Minister to the fact that 
*t should not be misused.

Prof. Ranga (Madras): That this m<»asnre is not likelv to be miau.qed
1>ecomc>s quit.*, ekar from the fact that the hon. Minister corKSOTned lias himself ' 

 ̂ taken steps fo save the public f-om most of ih- hic'cnveniences associated with
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the priority system. I think he was responsible very largely for abandoning that 
system. Secondly, this legislation comes here ncme too soon. We are not 
quite sure what is likdy to happen in various pai'ts of the country, not only 
because of floods, famine and cyclone, but a*so because of various other factors.
A few weeks ago, a new railway has come into existence and we do not know ' 
how xnuch traffic it can carrjs and to what extent these wagons have to be 
w(»ked in order to regulate the traffic thereof. And we have a huge border 
imp on two sides, and things are happening about which we cannot .Ibrecast 
to-day, and it may be necessary to regulate goods traffic in ways which cannot 
be ^visaged just nowi Therefore I am glad this Bill has been brought before  ̂  ̂
the House.

Thirdly, as t-he Minister himself has stated, care has been takeji to see that 
all orders' are issued only for ^ix months duration, and whenever any order is 
to be extended, the Central Government ^11 again be able to study the workii^ 
o f that order during the previous six months and then dlone agree to extend it. 
Therefore I think my h(Mi. friend Mr. Sidhva need not have any fears or qualms 
of conscience in agreeing to the passage of this Bill.

Shrl Himatdngka (West Bengal): I want one or two small points to be 
cleared up. The present Bill s^ks to have this clause inserted a« a permanent 
clause, and if I  understood the hon. Minister moving this Bill aright, a.My order 
that will be passed will be effective, will remain in force for six months, and if 
fresh orders have to be passed then they WiU be renewed.

Do I understand that this power will be a permanent power, in the Act, but 
whenever anv order is passed under this section, it will have effect for only o  
months and "then if it is to be enforced again, a fresh order will be passed, 
subsequently but this power will remain in the Act?

Secondly, Sir, 5© far as the transport of goods to the Central Govermnent or 
to the Government of any State is concerned, the first sub-clause states: “ Of
such other goods or class of goods as may be specified in the order” . Should.
I  imderstand that this clause may be made applicable in reference to, goods o f 
other parties other than the Centrar Government and the State GoTemments?'
If that Is so, then of course, the order is complete, I naean the provision will 
cover all cases. Otherwise, if the second clause also is in respect of goods to: 
be confined to the Government or othiers, th6n there will be a lacuna. I  take 
it that it covers all parties in oasas where the Government is of the opinion that 
it is necessary.

4n Hoai* Member: Any consignee?
Sbri Himatfiinglca: Yes.

'IPaadit Thakur Das Bhargava (Punjab): I welcome this Bill because it 
oertainlv makes up a lacuna which existed in the Railway Act. All the same,
I  underet«nd that the provisions of section 28 were very salutarj  ̂ ajid 
unreasonable or undue preference' could be shown to any person by the Railway . 
Department. Now as pointed out by Prof. Ranga and the hon. Mover of the> 
Bill occassions may anse when it will be s^solutely necessary for ibe Oent^^l 
Government to be armed wit>h these powers. I do not want to expatiate on 
the occasions that may arise, but I do visualize that there may be many Occa­
sions of this nature when this power will be required by the Central Government 
for use in the interests of the public. want to suggest two thmgs: Tms 
power should not be exercised ordinarily. As the hon. Mover in charge of the 
Bill has himself Btated, this will be a dead letter, and I welcome that-statemeBt.
I  would have been happv if instead of the words if in its opinion , the woras 
could hav?. been *̂if the Central Government certifies that it is necessary m the 
public interest'’ . I f  these words are put inr then attention will always be
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.brought to bear that in lionnal circumstances the Government should never 
exercise his power. Simiiarly you will be pleased to see the following words 
occur soon alter; “ if in it-s opinion it is necessary  ̂ in the public iinfcerest so to 

b j general or special ord er /’ Now the ‘ special order’ may refer either to 
any goods or any class of goods. Therefore, I do not see the necessity for the 
use of the words ‘general or special order’. If the special order alone w§re 
there, it would equally serve the purpose. At the same time if th*̂  words 
“ special order’ ' were there and the word “ general”  is not there, then also it 
will be a sort of check on the powers of the Government that they will not be 
able to abuse orders, in such a way that they apply ordinai'ily and in general to 
certain classes of goods.

I  beg only to submit these two points and if the hon. Mover of the Bill is 
«greeable, he may even now substitute for the words ‘ if in its opinioD”  the 
word “ certifies”  and also do away with the word “ general” . I otherwise 
tsuppoi-t the Bill.

Shii Barman (West Bengal): This Bill, after all, is in the nature of an 
emergency measure and we all understand how the Government may be con­
fronted fmm time to time in enforcing this measure, in order to look aft^r the 
interests of the public as a whole. In that connection I very much appreciate 
the confession of the hon. Minister that this emergency measure is also necessary 
in order to facilitata the transit of goods in the Assam Bail Link and I  wish 
to add only a few words in that connection. It is now a sort of a permanent 
measure in the case of the Assam Bail Link unless the capacity of that link is 
improved very soon.  ̂ ^

One of the evil effects of emergency measures is that sometimes the ]:awers 
that ar«e taken are abused by the permanent executives or officials and I iiope 
that the hon. ^linister will see that in the case of Assam Kail Link this Tueasure 
is utilised beneficially, not only to see that essential things are transported l>y 
i-hat Link to the Provincial Governments as may be necessary, but at the 'sanje 
tin e to see that private traders are given reasonable facilities for transportution 
-of goods which are generally consumed by the public there. I would simply add 
that the hon. Minister will see that this emergency measure which is going to 
be a sort of necessity in the Assam Kail Link for the transit of goods m^y ejid 
«oon and the capacity of that Link be increased, as early as possibU*. by the 
•Government. With these words, I support this measure.

Shri Sonavaae (Bombay): I should like to support this measure and I con- 
:gratulate the hon. Minister even though he was late in bringing this Bill 
before this House. The Bailways (Transport of Goods) Act of 1947, under 
which thê  system of priorities of goods was introduced, caused a great deal of 
hardship to small traders and particularly to cottage industries in the villages 
and the class dealing with tanning and on account of this priority system the 
«arriage of leather, such as raw hides and tanned hides, stood at the lowest. 
They, therefore, could not avail themselves of the booking facilities offered by 
the Railw:ays for tanned products and for bringing raw materials to their places. 
They were nctually compelled to pay three or four times higher transport costs 
for their raw materials as well as for finished leather goods by means of private 

transport. "

Now that this Act wilj end by March, I  hope the Railway authorities or 
■rather the persons entrusted with the booking of goods will not take advantage 
o f illiterate and ignorant people engaged in the cottage industries and thus per­
petuate this priority system and that the hon. Minister will please issue <5trict 
orders to the effect that in no shape this priority or preference system will be 
^iven effect to. The'small traders, particularly those persons who are engaged



ill the cottage industries will be very happy and they will bless the hon. Minister. 
I  am glad that this Bill which has been brought here will be a shortlived BiH. 
With these words, I si’pport the Bill.

Stall Santbanaxni Sir, I only wish to say a few words. I  do not think Mr. 
Sidhva is correct in saying that without this Bill, we have already powers. If 
we ^cted as he suggests, it wilj. be illegal and I do not think he wants the 
Government of India to act illegally in any matter. My hon. friend, Mr. 
Himatsiiigka asked two questions. It is true that this will be an addition to 
the Kailway Act and in that sense, it will be permanent. Its operation will 
not be permanent. They can only issue orders for six months at a time. W e 
do not know how long these emergency powers may have to be used and so 
there is no purpose in putting a time limit to this provision.

As regards his other point, we have deliberately put the words “ such goods 
or class of goods”  so as to meet situations like the jute scarcity or cotton scarcity 
for the mills or in case we have to'move iron or cement to particular places. For 
all such emergencies, which I hope will be very few, we have also provided.

My hon. friend Pandit Bhargava objected to the words “ general or special 
order”  and he wanted that some certificate of the Central Government should 
l)e given. The whole purpose of the BiU is that the Central Government should 
fiist think it necessary and itself act. It is not going to generally authorise the 
administrations to act. By general order they will say that certain consign­
ments for provincial governments may be moved in pi*eference to other articles. 
That is one kind of general order. But in the case of special consignments, say 
for a period of two months, the movement of sugar or sugarcane may be given 
prefeience withm a certain area. That will be a kind of special order. It is 
such orders that are cont/emplated under this and therefore I do not think there 
is any point in demanding that we should certify, because we have to issue the 
OTders and we can issue the orders only on the basis of this clause. It is only 
when an order will say ‘ 'Whereas the Government, of India are of opinion that 
it is necessary in the public interest”  that these movements will be given pre- 
ierence. So I do not think there is any special point in his remarks.

As regards the suggestion of Mr. Barman I am as anxious as Mr. Barman 
that the Assam rail link should be strengthened. In fact in his yesterday’s 
speech the hon. Minister of Eailways has speciaDy mentioned that a large provi­
sion has been made in the coming Budget to strengthen the Assam rail link and 
we shall go on strei^hening it as far as physical limitations do not hamper us. 
W e hope that our dispuj;e with Pakistan is not going to be permanent. So long 
as W3 depend upon the rail Ihik alone the position will be difficult, because the 
link has to go through very difficult region and it may not be possible for us to 
have either double lines or broad gauge lines. But to the extent that a meter 
gauge line can carry the goods we want to increase the capacity to the fullest 
possible extent.

The last speaker who participated in the debate wanted the abolition of the 
priority list. It will automatically be abolished on the 31st March, because 
that was issued according to the schedule in the. Transport of Goods Act. That 
Act is not going to be renewed: it expires on the 31st March and there will be 
no priority Ust whatsoever. Ifc is only where there is an emergency and a  
particular class of goods requires preferential movement that we will authorise 
preferential movement for that class of goods. All the rest of the goods wiH 
take their chances in the order in which consignors applv. Therefore, I  would 
only request your permission to quote the following words in which I  moved for 
^he extension of the Bill last year:

necewity I am one of those who think that free movement o f  
ĝoodfl 18 abBolutely essential for hei^tby economy.**
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 ̂ I  hold fast to the same opinion and so far as I  ^  responsible for the o p e » -  

tion of this -legislation I  shall see that it is not used at all or used only when 
ttiere is no other way out.

M r. Speaks: K ie question is:
“ That tlie Bill further to amend the Indian Railways Act. 1890, be taken lata 

«0D8ideration.”   ̂ ^

The motion uma adopted.

Mr. Speaker: The question is:
“ That clanses 1 and 2 stand part o f the BilL”
The motion was adopted. ..
Clauses 1 and 2 were added to the Bill,
The Title and the Enacting Formula were added to the BtU. ^

, Shn Santhanam; I  beg to move:
**That the Bill be pa?»ad/' - '  '
ilr. Speaker: The quesifcion is:
" I  hat the BiU be p a ^ d .”
The motion was adopted. ,

PAHUAMENTABT I>BiATJ5S I22si> F bB.

IMPORTS AND EXPORTS (CONTROL) AMENDMENT BILL
The Hinister ol Oonunerce (Shri Heogy): I  beg to move:
“ That the Bill further to amend the Importe and Exports (Control) Act, 1947, be t a k »  

into cdnsideration/'

Control in the matter of imports and exports, as in so many other matterst 
is largely a legacy of the war. In the initial stages during the pendency of the- 
war these controls were exercised through the various war time regulatioiis, the 
Defence of India Act and so on. Later in connection with the import and 
export control measures an Ordinance was passed to cover a particular period 
800)1 after the cessation of hostilities. That Ordinance was replaced by an Act 
of the Legislature in 1947 and in this particular Bill I seek to extend the life of 
that Act by five years.

The Government of the day in 1947 were tather far too optimistic as regards 
the situation that might arise after the termination of the period which they 
had fixed as the life <3 that Bill, although, while going through the debates I  
got the impression that several Members of the legislature were rather uncer- 
t|un about the necessity of keeping a measure of this kind for a longer period" 
than was contemplated then. The- original justification for the imi>08ition of 
confex)! over impOTts and exports during the war period was mainly the necessity 
for economising shipping space which was very limited in quantity at that 
time. The primary object was the best use of the shipping space then avail­
able. The other objects, for instance in the case of import control, were that 
fore i^  exchange had to be conserved and used to the best possible ^dvautage 
dt the war. On ihe export side it was necessary to ensure the availability o f  
supplies inside the counti^ and moreover, it was also uecessary to see that no 
vital supplies reach the enemy countries.

Durin;;: the years that followed the end of the war the justification has un- 
^td>tedly changed. Although exigencies, directly related to a state of war. 
ceased to exist soon after the middle of 1945, the economic conditions brou ^t



bjT the WAT, both in the AUied coiiiitnes that won th^ enemy
countrioB thftt lo$t it, were such t^at it became necessary for praeticaUy every 
country in the world to continue some measure of ' control and regulation; of 
both Unportp and exports. The primary consideration after the termination o£ 
the war is of course the need fov oonserdng foreign exchange, so far as fmport 
is concerned. With the exception of the U.S.A. and one or two other fortunate 
Cxwntries it is perhaps correct ti' say that every other country found itself in a. 
position where it could not really export enough to pay for it-s necessary imports.

[Mb. Deputy Speahse in tJie Chdir\

In the case of India, both in the period before the partition of the country 
also after partition, and particulariy so after partition, the necessity ior import­
ing a considerable quantity of foodgrains has been a specially accentuating 
factor since it severely limits the amount of foreign exchange available for 
imports of other essential commodities. It is also relevant to mention that tlifr 
policy adopted during the War years, strictly limiting the imports to the mosfc-̂  
essential goods resulted, when the War ended, in the accumulation of a large*; 
pent up demand for various classes of goods which though classifiable as cod-^ 
sumer goode are not necessarily superfluous to modern requirements. Again,
#  was a commonly accepted policy of Government, and one in which the country 
did and would whole heartedly acquiesce; that alV efforts should be made to in- 
dustriahse the country as rapidly as possible. This involved not only the setting 
up of new indnstries, requiring capital equipment, but also ŵ hat I might call 
the rehabilitation of existing industries which had been starved of theii’ normal 
replacement requirements during the years of War. The implementation o f  
such a policy would necessitate priority or preference being given for imports of 
what are popularly described as capital goods. On the exports side this same 
policy of industrialisation made it incumbent on Government to secure that the 
domestic industries were assured of their raw material supplies, and that there- 
were no wasteful exports, particularly of wasting assets. There was also the 
need arising out of our balance of payment position with various countries^ 
belonging to different currency groups, and it was also necessai*y to canalise our 
exports and imports according to ihe countries of origin or destination. These 
reasons which I have indicated in broad outline justify, indeed necessitate the 
continuance of imports and exports control.

It is hardly necessary for me to labour the point that these considerations 
still continue "to have force. The House is aware that in a sense we are not 
really paying for an appreciable proportion of our imports out the earnings
arising out of our exports. The releases which we obtain periodically from our 
accumulated sterling balances in the U . K v .  have to be taken recourse to in 
ordei’ to meet our import requirements.

Shri Tyagi (Uttar Pradesh): To what extent?
The extent varies, but the limits are set by the agreMi-**?Hi iis 

regards the annual releases. ^
It may be asked if, in spite of attempts to control imports and exports, thia; 

is the positiop, what pai*ticuiar advantage will it be to continue these controls 
fiaijfaer. Would it not be better to allow the natural forces of trade and c6m- 
merce to come into play and secure in as short a time as may be praetic*able a 
natural balance? I may assure the House that Gt>vernment are not anxious to 
have any Conti'ols solely for the sake of having some control. I may frankly say 
lor myself tiiat the sooner we could, consistently with national interest, do 
away with controls, the better for us; but in a world in which practifcallv every 
other countfv is developing on the lines of a planned or controlled economy, I 
feel it would be an extremely dangerous step to take to allow the existing powers 
under thd Imports and Exports Control Act to lapse some time in the course ol 
next month. -
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The House is aware that we ai?e now full members of the Sterling Bloc. Ihe . 

decision to continue such membership was tal\en after the most mature eoii- 
sideratipn. In thinking of any imbalance that may exist in the balance of pay*- 
ments position, we cannot therefore entirely ignore the repercussions of any­
thing that we may do on the other members of the Sterling Bloc. Ivlembership 
of the Sterling Bloc certainly carries with it both rights and obligations. While 
on the one hand we are obliged to confine our imports from dollar and hard 
^uiTency areas to the minimum levels consisteDt with national requirements; on 
thft other we certainly secure the advantage that if even these levels are in 
excess of our own capacity to finance the imports, we can draw upon the central 

ireserves of the Sterling Bloc to finance our dollar and hard cun^ency imports. 
Indeed, I have a feeling that next possiulj to the U.K., India is aboui the 
largest beneficiary in this matter.

As a result of partition, our exportable surplus in respect of a nmnber df 
•commodities has been greatly reduced. Although we are doing everything 

" possible to step up our exports, and have succeeded in increasing them substanti­
ally in respect of some important manufactured goods like cotton textiles, 
specially rafter devaluation, over a large sector of our export trade there is at 
-present a physical limit to expansion. In other words, the supply position in 
respect of large number of exports commodities is inelastic. In 1948, while 
our exports fell to 61-4 per cent of the volume of our exports in 1^8, the imports 
'Stood at 86-6 per cent of the 1938 level.. In comparison with 1938, therefore 
our exports have gone down more than in proportion to our imports. Further, 
for a country of our size and importance we cannot always live on the margin of 
a balanced trade, and should aim at having a comfortable floating sni-plus in our 
“favour to secure for us a reasonably strong exchange position in curiency 
matters. Fi-om this point of view, therefore, we cannot afiford to sit back relying 
'On our sterling balances to come to our help whenever situations may develop 
Tequiring such a step. For some years to come I am afraid this comitr^v cannot 
avoid controlling and restricting its imports.

While on the import side we can talk of restrictions, it is obvious that oa 
the export side what we wish to secure by controls is not restriction of expoi-ts, 
but really planning of exports. The House is familiar with that valuable report 
produced by the Export Promotion Committee and the Resolution which 
'Oovemment issued thereon. Government must have the powers which it 
seeks to continue under this Bill, if it is to succeed in implementing the various 
recommendations of that Committee w^hich have been accepted by Goyem- 
Tnent.

I have so far confined myself to drawing the attention of the House only to 
the larger policy aspects, on which I think the case for the continuance of the 

^powers under the Inaports and E ^ r t s  Control Act should stand or fall. I  have 
'little doubt that having regard to all the prevailing circumstances in this country 
and outside, the House will have no hesitation in agreeing not onjy that the 
powers under the Act that is due to lapse should be continued, but that they 
could safely be continued for the period now proposed, nainely, five years. No 
one can prophesy what the actual position will be next year, or the year after 
next nor can anyone say that at the end of five years such powers would become 

•completely superfluous. However, considering all trends, it woujd be unduly 
optimistic to suggest that imports and exports control could be dispensed with 
earher than a period of five years. This is the reason why we have come up 
with the proposal that the duration of the Act should be extended up to the 
-Blst day of March 1955. The House will appreciate that bv empowering 
government to continue to exercise imports and exports control by this legislal 
ition, it does not compel Government to exercise such control irrespective of the
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•circunistaDces that may prevail at any time. It does not mean that im ^rt and 
«xpoi-t control must necessarily be maintabed by Government for the full penoa 
oi five years. As and when improvemeuts take place, we can, as we have done 
in the pust, liberalise or make more stringent, whatever coxitrols that may be 
in operation Irom time to time. -

Â ' 1 have stated earlier, T have confined my observations so far only to the 
lar-er policy aspects of this matter. Tliis is not because I am not aware that the 
House is vitally hiterested in the practical or the procedural aspects oi the 
subject. I know  ̂ and no one can be in a better iwsition to know, the difficulties ? 
that daily arise in the administration Of the exercise of the powers that this Act 
<5onfers on the executive. These difficulties are not confined to and experienced 
by the officials in charge of the administration. I am awai-e that they extend 
far beyond that sphere and impinge on the life of the entire business and tr^ling 
<!Ommiinity, if not also on the average citizen. There has been a large volume 
o f  criticism ubout the delays that occur in the issue of licences, the discrimi- 
natioiis that are sometimes alleged to be shown as between one applicant and 
*notheiv the inappropriateness of the ceilings that may be fixed for various com ­
modities and the bases on which the quantities to be imported of variovis com­
modities are determined. These complaints are naturally more on the import 
side than on the export side. I should not fail to mention that sometimes 
charges of favouritism or coiTuption are also made, I can assure the House 
that whenever specific allegations about improper practices are made, they are 
inquired into either by responsible officers of the Ministry, or by the Police 
•even, according as the circumstances justify. If I have not dealt with any of 
thesj! niatteri;, it is mainly because I am aware that not many days hence there 
will be an opportunity for discussing all such matters, if the hon. Members so 
desire, when the demand for grants for the Commerce Ministry will come up 
for con«>ideration. By excluding from my speech anything relating to these 
matters of procedure or administration, I am hoping that I shall derive the 
benefit of informed criticism from the House on the larger matters of policy to 
-which I have referred, rather than on the shortcomings of administration of 
"«^hich no one can be better aware than myself. '

There is, however, one matter relating to procedure which has a somewhat 
“wide bearing, and Tshich I should now like to touch upon. I  refer to the 
present practice of determining our import pohc^ once in every six months. 
A t the last Import Advisory Council meeting, a suggestion was made that it 
might be possible to avoid these six-monthly reviews and enunciate a mor;b 
stable policy, at any rate over an appreciable sector of imports, if we could plan 
for larger periods, after studying the oomftiodities which in any circumstances 
iirould be deemed to be essential in the country s interests. The suggfestion 
stated simply in this manner is very attractive, and I ha-vse been giving some 
■thought to this matter; for I realise how very difficult it is for industry as well 
as trade to carry on their activ ities on a hand ip mouth basis for short periods of 
■six months at a time. The matter in actual practice, however, is not very easy. 
Till now we had to depend on the six-montlily settlement of the figure of cur 
sterling releases before we could publish our own policy regarding imports. The 
•current agreement regarding sterling balances which was concluded in August 
1949, has however, fixed an annual rate of release for periods ending June 1950 
and June 1951. I am therefore having a detailed examination made of the 
possibility of planning import pohcy on at least ah annual basis. I  must, how­
ever, caution the House here. In the Dollar sector, it is necessary for us to fall 
in line with other countries of the Sterling area, and in that case the varying 
exchange positions of the Sterling area as a whole, would'necessarily limit the 
possiluUtj of «Dy JoBg term commitment® in respect of imports from the dollar 
«rea. In the non-dollar sector this necessity 4oes not wise to the same extent;
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and oae idea which I am at present having examined is to formulate a program* 
me, on tie  basis of a conservative estimate of our foreign exchange eantings^ 
so that a minimuin import programme, based on this conservative estimate- 
may remain as an unchanging basis import programme, supplementary imports, 
being permitted periodically over and above this basic. I caimot say at this 
stage how practicable this will prove, but I am mentioning this only as an irdi- , 
cation of Government's desire to explore any avenues that may be open for thfr 
purpose of mitigating the admitted hardship that a controlled economy is bound 
to inflict on certain sectors of the population.

I  think I have surv eyed certain broad relevant aspect's q| the policy , ot 
Ttnpfvrba and Exports Control which the House may be interested in, and I movt>̂  
that the Bill be taken into consideration.

Mr. Bepnty-Speate; Motion moved: .
“ That the Bill farther to amend Importe and Exports (Control) Act, 1947, t)C ta^en 

into con^deration ’•

Shri T. T. Kriaimainacfaari (Madras): I rise to support the motion made by 
my hon. friend the Minister or Commerce though I .am afraid his very wv,U. 
thought out, carefully written speech is a trif’ e beside the mark and is provoca­
tive of some criticism. I do not understand why my hon. friend should at fJl 
be apologetic, about the Bill or even try to visualise a condition coming into 
being between now and March 19/»5 when controls can be* removed. It i«̂  
perfectly obvious that in an economy like ours— an economy, the conditi(Di7 c f 
w'hich my hon. friend has known not merely since he assumed charge of 
Miiiister, but for cecades before then— t̂here is no possibility o f our ever doing 
away with import and export- ccmtrols. I  think a person of his eminence—^ 
persou in that position— may just as well teU the country that that is going ix> 
be so for a very long time to come. I think the House and the country have to 
reconcile themselves to this condition becoming more or less permanent, and 
then seek wajfi and means by which hardships can be removed, injustice Cftfl hê  
eliminated and heart-burnings can be obliterated. I do feel that, while I  XalJy 
sympathise with the difficulties that my hon. friend is facing in the adminis­
tration of thif« somewhat onerous Department, he and his predecessors havt  ̂
not been as careful as they ought to have been. I  remember, during the fall 
of 1948, when I had the privilege of speatong on the settlement of the Sterling 
Balances then arrived at, I  had indicated to the Government of India that, 
without a proper organisation for the purpose of controlling and regulating 
iwfwrts, aM agreements— whatever may be their nature— în regard to Sfcerlinî : 
Balances and similar matters would be well nigh fruitless. The pojicy that has 
liieen followed since then, or rather the lack of policy that has actuated oar 
actiofts since than, has landed us in an awful mess. With the little knowledg* 
that I  possess of international trade, I  find t?fat it is rather difticult for me to 
restrain myself from delirering a catechism on the first principles of inter­
national trade, of which those who are in control of the import and export desti­
nies of this country seem to be singularly unaware. It is ail right for the Govern^ 
ment to say that d\iring the months of September, October, November, Deoem-. 
ber, January etc. they have got a certain export surplus and take credit for it 
as well. I wish to congratulate them for whatever good they may have done. 
Blit to isolate statistical facts covering a period where the situation and circum. 
stanc s aie very peculiar does not help Government to generalise, or to feel that 
they of the woods, or even to introduce the psycholofrical feelirur in the
coimtry that things are all well. *

lÊ am rather pained to see the atmosphere of complacency that seems to have  ̂
^ 5 #  generated dunn^ the somewhat. I shall say, fictitious stepping up m the 
m-gures of exports that has been revealed during' the recent months. If by
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leason of the fact that our trade with Pakistan is eompeletely blocked— whi<^ 
was one of the main causes for our eiport deficit—we achieve an export* sur- 
.plus, there is nothing to congratulate ourselves about. If in the first half of 
1948, by the mal-administration, or incorrect appreciation of the nuances of the 
administration of controls,, we poured in more money into the Sterling 
Pool than we had bargained for, I  do not it is a matter to congratulate 
ourselves upon. The picture cannot be tested at six monthly intervals, 
though it would be good to be able to do so. What we want is a lon g -te^  
j)rogramme, both for exports and imports, and I  fail to understaiid 
io w , with the type of machinery that the hoiL Minister is able to 
•command, he hopes to be able to achieve it even inadequately. 
Our ' chief difficulty vis the lack of a statistical organisation, and a 
larger organisation to control exports and imports, the expenses for which I do 
not know if the House will be in a mood to grant. Lack of a programme is 

•exactly the reason why, during the second half of tiie half-year ending July- ' 
December 1948, owning to complete indifference on the part of people who were 
in charge of the balance of payments position the flood gates of imports so faar 
as sterling goods were concerned were opened up, to the detriment of the 
^economy of this counia^ and something in the tightening up of the mcaiey 
market. It does happen that, though my hon. friend is not resp<H3sible for 
this, one official in the Finance Ministry on that section which controls balance 
of payments is. either by reason of lethargy or by reason of over-confidence, able 
^  determine the life and fcHtunes of 850 naillion people, with the result that 
nearly 150 to 2(X) millions of our Sterling Balances are depleted. This is due to 
complete lack of responsibility on the part of one single offici(^. I do not care 
if  it offends anybody,— I do not mind even if I trespass parliamentary propriety 
by m<.*ntioning official delinqu<?ncies, where the responsibilities have to be 
.-squarely and fadrly put on the shoulders of hon. Ministers.

Shri Tyagi: Have you been showTi the books?
8fari T. T. KiiBhnam^cbari: I do not know what happens in the Miiiistries 

o f this Government, because— not being a Member of any of the Standing Com­
mittees, not being "in close touch with Members of Government as my hon. 
friend Mr Tyagi is— I do not know how this Government works, except mg what 
I  could see from the records that are furnished to us and from the figures that 
are published in Government publications and newsp84)ers. But I do feel that 
there is no point in our merely making a survey of conditions, in our hc^ung fear 
bett̂ r̂ times to come and paj^ing lip homage to t^e sentiment that grips the 
intelligentsia of this country, who are against all kinds of controls and who 
■̂ ânt complete freedom for trade and commerce and to be able to do all rhey 
•oan to exploit the economic resources of the country to their own advantage. T 
“do-join issue with my hon. friend, on this question though I set a very high 
valu*̂  for the opinion of my hon. friend who has been almost my mentor in this 
House in the early days of my adventure here, .

Shri Samatli (Madhya Pradesh): Who is that?
Shrl T. T. Kjfishiiamwhari: I have felt that, he of all people, could hav#̂  

said, “ Well, these controls are there and as far as I  visualise it, they hav6 t.n 
there. Please develop tolemnce for these controls, arid tell us how to administer 
them if \i'e do not administer them properly.”  I  do not want that we fvhould 
<iry over spilt milk. I  do not want even to find fault witir the ‘ procedural diffi- 
^ulties’ my hon. friend put it— though the difficulties are extra-procednral
in many ca?es— , but what I do want to tell him is this. A corollary to asking 
this to pive its coiisent to a Bill of this nature is that Government .should
imdertake to eliminate nny delay in the creation of a machinery for the proper 
cvyotrol of iniports. and exports.  ̂ "

Now, Sir, let me ask mv hon. friend one question. Has he any statistics—
.he has meagre material. I assure you— in regard to the type of import
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*[{Shri T. T. Krishnamachari]
licences granted and in regard to the value of import licences granted as against 
which the relative goods have been actually imported. It may be that many 
people wh,o are entitled to a licence are not granted a licence and many people 
who are not entitled to it are granted a licence with the result that those that 
are granted a licence are not able to obtain the goods covered ty  the licenae- 
Even this is beside the point. But what happens is that there is no actual re­
lationship between the granting of an import licence and the fact that that 
import licence is ultimately utilised for the import of the goods covered by that 
licence. There is no relationship. There is no check maintained. In fact, the- 
other day I  asked my hon. friend the Finance Minister—I am sorry he is not 
here now— â supplementary question in relation to a matter where another hon. 
Member had asked a question: “ What happens when people import goods and
under-value them, so that they might be able to have a sort of surplus left over 
in the country from which goods are imported and thereby a free market i& 
created in certain cases in dollars?”  I asked my hon. friend— I am very glad 
tc see that he (the hon. Minister of Finance) has now come in, almost iu 
response to my caU, which could not have reached him— I wanted to ask him 
wheth-^r some* check is maintained by the Customs Department. The Customs 
Department is in a very powerful position in that they need not assess the- 
value of any goods on the- basis of the invoice covering its import. They caii 
assess the vah e of the goods on the basis of the market value, for which Section 
30 of the Indian Sea Customs Act provides. What I really want to ask is thati 
in cases where, assessment is made almost everyday under the above Section,, 
there is any kind of information passed on either to the Finance Ministry or 
direct to the import coniax>l authorities in order to enable them to examine andt 
see whether there has been a real variation between the invoice amount and 
the amount of lic^ ce  granted. It ^dll mean the maintenance of an enor­
mous amount of staff, I agree,— that brings me to another point— but I do not 
think that without the staff, without a proper control, and without some kind o t 
machinery which will tell the Import Department here whether the goods for 
which liceijcep have been granted have actually been ijnported, the present 
import licence system will be any good. I have not been in business for nearly 
seven or eight years. I have had no occasion to look into an import licence but 
I do not think that the impoi*t licence contains any provision making it oDliga- 
tory on the part of the person who obtains the licence to inform the authorities, 
if he has imported the goods or if he has beer able to arrange for the import of 
the goods. What happened in 1947-48 was that we gave import licences for- 
goods to be imported from England and the soft currency areas, and those areas 
were concentrating at that time on exports to dollar areas, with the result that, 
the importer in India got only a moiety of the quantity mentioned in the- 
licence. It happened that in the latter half of 1948 when England was not able- 
to send her goods to doller areas, she was willing to export the entire quantity 
of the import licence,that was granted by the Indian Goven.ment. So, unless 
there is some kind of correlation between what actually tfanspires and what the' 
importer is originaUy prepared to import if possible there is no object in our 
having an import control scheme.

The second matter that 1 would like to mention is this: At present there is.
^  machinery relating to import and export question

of it is that the Air Companies benefit by it; hotels in Delhi; 
benefit by it; and the railway administration can shoŵ  increased revenue. But 
at the same tjme cornplaints are numerous. If it happens that th^ officer or 

in charge of import control are prepared to interview people that come' 
various parts of .̂he countp' all the six days of the week I  think their time 

wi.l be fiillv occupied. \ ery often it is physically impossible to grant an iuter^ 
n ew  lo  every person who comes here on business connectc^d with import and a.
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lot of heart-burning is caused, Everj" such disconteiited person says: Some­
body else got a licence in preference to m e’ . This then becomes the subject- 
matter of a question in Parliament and all consequential troubles ensue. It is 
possible that matters are a bit magnified from what they are in reality. But at 
any rate there are real cases of injustice and this can be remedied to some 
extent if there is some amount of decentralisation. I wonder if my hon. friend 
haŝ  thought about some kind of decentralisation of import control. It is quite 
possible if, on the basis of quotas allotted taking into consideration the figures 
of imports for previous years, the matter is left to local import controllers or 
deputy controllers or such officers in the various principal ports, there might not 
be so many people coming to Delhi for licences.

ProL Rftnga (Madras) : What about the new people?
Shri T. T. JbUhnaiiiachari: The new people have to be the special monopoly 

and the jMrivilege of the Headquarter’s Government officers. You cannot leave 
all that sort of discretion to the local man. It may be that it was tried in the* 
early years of the war. But what is necessary is that, in view of the fact that 
for the time being my hon. friend visualises the need for this type of control for 
the next five years, the first priority should be given to decentralisation of the 
a<lministration of this control so that we may avoid causing heart-burning to. 
people who hcve to come to Delhi for import licences and avoid also the inci­
dental and consequential things that happen thereafter.

Sir, my time is nearly up. I do not want to carry this discussion beyond the. 
Lunch Honrs. But I do fesl that the warning that has been administered iifa 
this House a year and a half back, that there is no use for having a sterling 
agreement or fixing it at a particular figure or just reconciling yourself to control­
ling imports and exports in a broad way for which you may not have the 
machinery at your ^sposal, still holds good. The vital thing necessary is that, 
the balance of payment position must be safeguarded. There is no way out of 
it as it is a matter of Hobson’s choice. "

One word more in regard to sterling balances t:0 which my hon. friend, 
referred. I would offer him a piece of advice, impertinent as it may^^seem 
coming from a back-bencher,—as a result of my special study of the sterling 
balance question for a period of six to seven years. I would like to tell my hon. 
friend that there is not much use depending on the sterliog balances as such? 
for formulating your import programme. Whatever might be the future 
sterling releases I would suggest that he keeps them as a reserve for contingen­
cies. Plan yo*ir import programme according to your exports and keep the 
sterling balances as a reserve. If on the other hand you depend on the sterling 
balances to offset your export deficit, what happened‘in IU 9  will happen again"̂  
Thanks to th<̂  hon, the Finance Minister and his abilitA- to get an extra 50 
million pounds towards what are called O.G.L. concessions, we liave been able 
tr> manage to some extent, and tide over the present contingency. It will not 
be possible to look to that type of aid in the futiu:e. Not that I say that the 
sterling balances need not be liquidated. : But conditions are such that it is 
best for us to treat such balances as something in reserve for any imfores^en 
emergency and as a provision for easing the situation where a blanket ban on 
import has been imposed.

Sir, I trust that my hon. friend in his closing speech will tell the House that 
the country will have to tolerate import and export control for some time to 
come. I have no doubt in my mind al)out it that these controls cannot be 
removed so long as this countr^  ̂ wants a lot of things done bv wav of internal 
development and that both for import and export programme the balance o f ' 
payment position should be watched. Therefore this control has to remain 
for as Jong a time as we can now visualise. I support the motion. '
. for Lunch till Half Past Two of the Clock.
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T/i€ House re-aasembled after Lunch at Half Past Two of the Clock.

[Mb, Speaker m the Chair,'\

Shri M. A. (Madras) : I welcome this Bill but give it not a \€rj
'^hole-hearted support for this reason that I am not satisfied at all about the 
'W'orking of controls in practice though I find the necessity ^or this Bill. These 
^sontrols have not worked properly at all and unless some guarantees are given 
^ d  stricter steps are taken to make proper use of the power that is sought to be 
vconferred upon the Government under this Bill, we will only be putting 
austerity standards upon poor sections of the community allowing the richer 
sections to have their own way. If to-day there is an adyerse balance of trade it 
is  mOTe due to the high style that the richer sections live. It is no doubt true 
tliat during the past year or two we have had to import even cereals from foreign 
countries but that deficiency was there even before 1939. Before 1939 we w ete 
importing IJ million tons of rice from Burma. The Southern part of India 
particularly Madras and other areas were living on imported rice from Burma, 
Siam and other countries. That was before Partition. After Partition this 
situation has become much more serious and critical so far as food is concerned. 
The wheat in Punjab and the rice in Sind have beeii cut off. Other raw 
materials like Ipng-staple cotton produced in West Punjab have also been taken 

raway. Very valuable commercial crops grown as a monopoly in Eastern 
Pakistan have also been taken away from us. Our position has become worse 

'.since Partition. So far at least as cereals are concerned unless they were im­
ported, numbers of people would have died of starvation during these years. 
The Government has to be congratulated for the bold step it has taken even at 

:~an enormous cost of giving subsidy for cereals. Alyout 130 crcres worth of cereals 
have been imported yearly the?c years and 25 crores were granted by way of* 
subsidies by reducing the cost to purchasers in this country of these imported 

•cereals. The hon. the Prime Minister has said that after March 1951 he wouW 
not allov/' any rice to be imported into this country. W e will assume he sticks 
to that. It will mean that even though rice may not be sufficiently produced 
in this country he wants that the people should resiarict their consumptioQ. 
The poorer sections eat more rice or cereals whereas the richer sections live on 
other articles more delicate and so the poor sections alone will suffer. What 
have t^e licher sections done in return for-this sacrifice by the poor. Is it 
necessary that we should impoi-t those articles for the benefit df the rich which 
■are apparently necessary articles but must also, for some time, to come, be put as 
luxury articles until we are able to balance our payments. In 1948:49 

-out itnports were 518 crores, exports were 422*82 crores " and the balance was 
adversely against us to the tune of 95.17,00,000. Under food we owed 4-48 
crores, raw material 28-29 crores, manufactured artielfes 59*73 crores. On all 
these items we owe to foreign countries more than what we were able to export. 
Takjn^ the countries individually our sea-borne trade in 1948/49 with IT.k! 
was from April/September 15213 crores imports arid 90-26 crores exports and 
we owe a balance o| 53-87 crores. We imported from the Commonwealth as a 
whole during the sa#e period 245-78 crores as against our exports to Sterling and 
soft currency areas 6f 218 35 crores and even there there is »n inverse balance 
of 2 7 m  crores. ^

t e t  us take all foreign countries together. Even there we have an adverse 
ba|anee of 95-18 ^rores in 1948/49, from April to October 1949. I  got these 

^i^ures from the buHetip published .by the Eeserve Bank. They bring t h ^  ■

'  <722)



figures only to the end of October 1949. I  searched in vain for the chart showing 
monthly figures which used to be hung in the Library containing statistics 
prepared bv the Economic Adviser to the Government of India working 
evidently unde/ the Department of Commerce. That is not available now.

Overseas figures are for April to October 1949, exports 212 crores and 
imports 370 crores and so the adverse balance is 157-25 crores. In 1948 itself 
trade with Pakistan ended in an adverse balance of 41 crores against us. I have 
aiready referred to figures from April to October 1949 which was exclusive of 
Pakistan. From Pakistan in 1948 we had a favourable balance of 20 43 crores 
in overseas trade. In April to October 1949 it had reduced to 2*23 crores. To­
day we have practically no balance with them. We will assume that food is 
not imported. Even then unless we put ourselves to austerity standards, unless 
-we consume less and export more, unless this is written largely from head to 
ioot as in the Railway Department from Station-Master down to Porter, it is 
not possible. I wish every member of this Assembly, the Commerce Minister and 
;all his subordinates should go about with placards saying consume less, produce 
more and export more. I ask you, ‘Do you know the position in the country? 1 
v^ent to M u zaffam agar, Muradabad and other places recently. I  found that in the 
morning the children are given chapatis, in ^ e  mid-day ^ o  chapatis, evening 
tchapatis, and night also chapatis* And chapatia made of what? Made of 
Jawar.

An Hon. Member: It is It is Jowar and not Jawahar.
Shii M. A. Ayyangar: I am sorry. It is jowar, but my leaders name is

constantly in my mind!

What is it that they get in addition to these chapatis^ Do they get any­
thing like vegetable or dal? I don’t know. That is what exists in these parts.
In our parts, in the South, we take cold rice, cooked rice put in cold water, and 
nothing else but a pinch of salt. Children sit round their mother and show their 
•outstretched hands with palms formed like cups. They have no cups; in the 
north, you may have some. And so this is all that the children have, cold rice 
with a pinch of salt. That is the delicacy of the poor man in our areas. The 
mid-day meal consists of some cooked rice, and the same thing in a cold condi- 
‘tioQ is given once sigain in the evening. That is the standard they have. And 
now w /  are asking these poor people to put themselves on austerity standards! 
How can that be done? Inside the jails we get 16 oz. to eat, but outside we 
:get only 8 oz. Still, in spite of this, the ordinary man in the village keeps him- 
vself alive; he works hard and manages to keep body and soul together without 
dying of starvation. I know of many poor families, and even many middle-class 
famiSes where the father and mother have to go without meals so that tlieir 
♦children may have food. The parents deny themselves this luxury of having ft 
meal! If they eat, then the children would have to starve. Children are no 
longer the wealth of the nation in our country though they are the pride and an 
asset in various other countries. I do agree that so long as we are not able to 
-produce sutficient quantities of food, we have to consume less and Jess. Bui 
what attempts are being made to improve the position? You come before this 
House and ask us to put ourselves on austerity standards. I  ask you, cannot 
we do away with so many motor cars? Take the number of motor cars we 
have. Becently ŵ hen some Americans came here to see things for themselves, 
see us and our conditions, and see conditions about the import of any new 
foreign capital into this country, it is reported they said, ‘ ‘There is visual or 
visible c>pulence in this country. There are riches everywhere.”  We are more 
dandy-like. A rich man has got four motor cars and lives in a palace. But in 
other countries even the rich men are putting themselves to austerity 
'Standi^’i?. Whereas here a rich man has four servants, in other countries, fot̂
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instance, an erst^'hile viceroy of tbis country, lives in a cabin in England and 
has no Kervaiit. He serves himself and asks his guest to serve himself too at 
the dinner table. That is the position in the West. Cannot the richer seetionfr 
of oar community also do away with some of their servants, with some of their 
motor cars? Should we have so many motor cars? In spite of the adverse 
balance of trade, J find that the figure for motor care is very high. For 
instance, for cycles, we have the figure of four crores.

Syftmnaadan Saliaya (Bihar): No, the figure for cycles is eight crores.
Sii^ H. A» Ayyasgar: I am sony, I was giving the figures from 1st April to. 

31st October, 1949. Cycles we have imported cost four crores.
Shri (Madhya Pradesh): But cycles are a necessity.
Mr. ^99aker: Order, order. Let him proceed,

Shxi K. A. Ayyacgar: Yes they are a necessity as much as his long-coat iĵ  
a uecessity.

For motor cars the figure is 2*14 crores lubricating oils and other oils, IK)- 
lakhs, fuel oik 806 lakhs, other lubricating oils 465 lakhs and in all 13 crores. 
Paper comes to 6 crores 31 lakhs of rupees and books— all and sundry books, 
even trash produced in any part of the country come to us. And it seems we 
cannot dispense with these things for some time. Can we not really do v ith- 
nut them? True the bloody war was over, but a different and a very real war 
js^now raging. Hunger and famine are stalking this country everywhere. All 
liiiow it, except probably the rich man. And the poor man has no voice. The 
rich man is living in complete comfort and seems to have his own way. What 
do we find ? The open general license is a sort of invitation for foreign countries 
to export to this country. For generations you have heard that the United 
Kingdom never had a favourable balance of trade in commodities. That is a 
well-known fact.. England has been exporting less and importing more by 
way of food and commodities, but they have been maintaining themselves. They* 
have been making up the deficit by investments in foreign countries, by 
different services, as banking, insurance, shipping and other things. These are 
invisible exports. That is how they have been able to make both ends meet. 
During the war she had to give up one possession after another and now ulti­
mately it ended in an adverse balance. But ou account of the enonnous 
activity and enteiprise of Sir Stafford Cripps and his Government, they have 
now converted the adverse balance into a favourable balance. Exports have*
been increased. To achieve this end they have all along been anxious that
there should be greater and greater exports to this country. But instead o f
exporting capital goods which we so badly want, they have exported other
things so that they can rehabilitate themselves. I have ascertained this from 
the Ministry of Commerce, probably it w-̂ as from the finance Minister himself 
that the open general licence was allowed so that the customs duty and import , 
duties may increase and go to produce a balanced budget. That Is to say, we 
purchase fiom foreign countries things out of our valuable sterling and dollar 
re-serves so that in return we may get a fraction, about a tenth, bv wav of 
custom:? duty. Sir, this reminds me of a story current in my part of the 
country. On the Vinayck Pooja day, that is, on Chaiurthi one made a 
yinayaka or God Oanesh out of gur; and in order to offer nivedyam to him, 
he pinched a bit from the buttocks of the image and offered it to him. That is 
ifce sort of thing that we do here. It is really surprising bow we are frittering  ̂
«way our dollar and sterling esinings accumufated at the cost of our sweat and 
t^ od  during the years of the war, aU for earning customs duty. Sir, what jdo- 
we find? In the last Jour months there have beejj four kinds oi lioensest T h w



was the open general license, and then a slightly closed general license and 
thea there was the closed license and finally there is the reopened license t 
lieally it is no wonder that the poor merchant, does not know where he stands^ 
what he can get and what he does not get. There is another saying, in our 
parts— Pardon me for indulging in a small story, Sir, There was a zamindar 
who "ŵ as in the habit of giving pieces of land by way of gift, and to him went a  
Brahaman. But this zamindar was also known for withdrawing his gift after 
some time. Well, this Brahman went to him on horse-back and after receiving 
the gift, he did not go in the normal way. He sat on the horse facing the t*ili 
and while it turned round and went back, be kept on looking at the zamindar.. 
The latter naturally asked him. “ Why are you looking at m e?”  And there.  ̂
came the answer. *'l have heard that what you give by the right hand, you 
take away by the left; and to see whether you are withdrawing your gift, I am 
looking on at you.”  These licenses have come often in quick suc^session but: 
there does not seem to be any policy or any programme or anything whatever:. 
It is time that we should sit tight over this. I  do want a kind of austerity to be 
imposed not on the poorest, but from the top to the bottom and the waste' 
that goes on in Delhi and everywhere in entertainments, all these must be put 
an end to. If we mean business, let us do so. Otherwise I am not in favour o f  
these controls. For whom are they really intended? Are they intended for 
the beggar in the street without even a loin cloth and do you want him to go 
naked? If you mean business, start it from the top; otherwise, do not come 
forward. In the working of this control, we have noticed how inuch nepotism 
there is. There are suggestions made that the State should trade for some time. 
Then somebody says that if the State should trade, private industries will 
] say that Government may take up trades for a short period as the U/K, 
started a corporation. Burma is trading in rice and other countries have been 
undertaking new projects and some in bulk cotton and so. For the sake o f 
150 demi-gods in this country who are capitalists the whole countr\  ̂ has to suffer 
and all our people have got a capitalistic outlook in our hearts and each mart 
hopes to become a capitalist one day, and therefore thev have now started 
having a capitalist outlook. „ ‘

A committee is appointed which is going on indefinitely and it remains to be 
seen whai the Committee is going to do. All the big "departments of th# 
Go  ̂elnment said we are incapable of managing the show. Why not we hand­
over the Government of India to a private corporation and ask them to manage 
it. I only refer to all this to show w'hat abuse is made in this export control.
I will give only one instance. Expert permits are given, say for lungi, 
loom clotli, which is manufactured to a large extent in the southern presidency.. 
It was stated that persons who are already in the trade should be given permits. 
One man was given a permit for trade with Burma. But that man had never- 
traded with Burma. Another condition is that he must pay the income-tax.. 
He said that he was exempted from payment of income-tax. He never traded  ̂
with Burma, but bis brother w’as said to have been there and >even he fled 
away as early as 1941, W’̂ hen I pointed this out, to the ministry it was said 

we exempted him from paying income-tax; his brother was in Burma and 
therefore, there is jus«fication” . When I further wrote to ihe Minister or 
somebody in his Departanent—I want to be a little cautious—he told me tha# 
they discoA^red that the fellow has fabricated other permits. A forged Bignature 
6f somebody and that was under investigation. • ■
 ̂ r  remember that Dr. Ambedkar on a prior occasion said that it is neoessarV- 

that we should have oontrols, but at the same time we should gee that th e*- 
cqntmb are worked property He suggested a kind tribunal UtoTe whorr. 
complamte of any irregulanty couJd be brought up. In the workinir rX 
^ t r o l s  thOTe is ap elem«»t of discretion , and in exercising d iseretioa^ om r 
tiajee they act ngbtly and sometlTnes they act w ^ i^ v .
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and at other times waZa fide. Therefore to keep at the head of the administra­
tion, everything open and above board and absolutely pure some agency 
should be devised. Controls are inevitable but you must screw up the manner 
in which these controls are exercised. I do not know why even today some 
siich thing has not been done. I know the hon. Minister will tell me that one 
retired Accountant General was appointed as a complaints officer. That man 
was creakip.g in his shoes the moment I sent him a complaint. He says: “ Tell 
me, what is the good of this complaint, Sir.”  Any man who has all along been 
in this line should be terribly afraid of the name of the Minister or the Depart­
mental Secretary. He can do nothing. An independent officer of high rank 
should be appointed preferably a Judge of a High Court.

These are all the difficulties in the way and I do not want to say that v̂e 
are all above board. The rules and regulations are framed to avoid tempta­
tions. The bon. Minister may say that I should take charge, because I am 
criticising. The piper pipes and when I quarrel with his tune it is not right 
for him to ofier the pipe to me and ask me to sing. I therefore say that due 
notice must be taken of all these and all loop-holes must be safeguarded and if 
we make any reference here it is not against my hon. friend the Minister, 
against whose integrity, whose capacity, his sense of patriotism nobody could 
say anything. He is one of the most experienced men that we have ever econ
in this House. My only fear is that he is a little too good.

An Hon. Member: Too soft.

Shii M. A. A ângar: I would not say that. He is good. There was a
predecessor of his who has since gone away to Pakistan and who started all
these. There was a rate of commission exacted for each permit. There is a 
temple in my place where I can have the darshan of the Lord lor seven rupees 
and for doing another form of worship ten rupees and so on. That gentleman 
was the predecessor to my hon. friend; he was not an immediate predecessor. 
I know that there was a practice such >s this. To get a permit for a film the 
film actor had to go to his house. There have been such abuses and these 
controls tempted these people to start all kinds of bad practices. Therefore, 
this is a heritage that has fallen upon the shoulders of my hon. friend, the 
Minister. '

Sbxi Heogy: May I say, Sir, that I had no such pleasant experiences.
Shri Soadhi (Punjab): Did we get any film out of it or not?
Shii M. A. Ayyangar: I do not want to make a very serious subject more 

serious than it is now and I am really sorry that we are not putting ourselves to 
that kind of restraint, that kind of austerity. England has been adopting such 
austerity measures. I have heard recently from friends that for a whole week 
they did not get more than one egg there. One of our friends went to England 
and he lived in a hotel. He had some extra coupons for sugar left with him. 
The coupons were offered by him to his motor driver, a European, but he said: 
'^No V/e are on rations” . That is the kind of conduct we should follow. 
There a higher sense of responsibility is prevailing. Such a feeling does not un- 
£cituimtely exist here and therefore the Government must take greater care 
to inculcate this spirit. How can I go and tell some other man that he should 
^  M th hi» only cloth when all the cloth available in the Delhi Cloth Mills 
aoh enough for me, and for my family? Wlien I went recently to the Imperial 
Hotel, I  foimd there was morning breakfast, midday lunch and evening tea 
9ii£[ io on. Wherever we go, we may get morning breakfasts, midday lunch, 
i^en tea and night dmner and we have no time to read and much less time to 
d igeat^em  That !s so in all capitals. Where is that austerity except on
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paper? Where ie the difficulty in tiie country or the adverse o^ance except io 
the overseas bulletins and in the statements of the Reserve Bank of India/ 

Where is that scarcity except in the huts and cottages in vulages 
^ where people are hungering for food? Is this all for the

poor sections, w h o  f o r m  90  per cent of the population of this country? If that
is so I am not going to give my vote for this Bill. If it is not a mere ]^per 
but a law which in all seriousness will be implemented by proper officers in 
charge of it, if we are going to have a tribunal to see that complaints there and 
then are accept-ed and if the hon. Minister is going to see that no nepotism 
prevails, then I am in favour of this Bill. In that case it may continue for nve 
or even ten years till we make ourselves self-sufficient. It is easy to do that.
It is not difficult if we grow more food in this country and to that extent we cut 
off our imports. Is it not necessary for us to set an example at least in cloth?
I  have bee ĵ trying to persuade the Industries Minister to see that for two or 
thr;je years only 20 varieties of cloth are produced which all men and women in 
this country must wear. Do not import 12 crores worth of long staple cotton 
from Egypt, because Pakistan has stopped its supplies. But without voiles no  ̂
rich woman can live in our country and without fine shirting cloth no man will 
live! Can’t we try to see that they do live without them?

Another point Sir. Unfortunately there is no coordination between the In­
dustries and Commerce Ministries. The hon. Minister may say that he and 
his colleague come from Bengal and as such meet very often. That is not 
what I mean.

Shrl Gk>eiika (Madras): One comes from East and the other from West 
Bengal.

Shiri M. A, AyyangBr: You impose austerity standards but in what wayfe 
either by financial or other help such as giving the raw materials do you substi­
tute those things in this country? Cannot we get along without lipsticks/ 
Can't we get on without canned fish in the country? Can’t a man get on with­
out milk powder in this country? Then why do you get thejn? Why do you 
l^t canned fruits from Singapore and Australia? Why don’t you prevent this? 
iSiniaJtaneously why don’t you have a canning industry in this country. On 
the one hand you can restrict your imports and on the other you can hslp 
develop local industries.

Our I'rade Commissioners are sent abroad to foreign countries. It is said 
again and again that our arts and crafts will find a market in foreign countries. 
But whfll is the liaison? A Trade Commissioner is a subordinate of the Com­
merce Ministry? The person who has to produce the articles is the Industries 
Minister.

Shli B* Das (Orissa): He does not produce anything through cottage indus­
tries.

Shri M. A. Ayyangar: How can any Minister produce things himself?

With respect to licences let us see how these two gentlemen work together. 
Caustic sodti is being produced in this country- in plenty, enough to dump the 
market aijd the industry in this country. I do not want to multiply instances.
I want thar both these Ministers should be rolled into one or there must be a 
supcr-Minister bringing these Ministers together. But there is unfortunately 
a tendency for each Ministry to become self-sufficient. One Minister wants 
houses clothing and every thing else for the hospitals under his charge. 
Another Minister likewise wants for the Industries Ministry and a third for the 
Public Works Department. Each Departme^it puts up its own factory for the 
prodviction of everything that it wants..,,..
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Shri Kaxnatli: Unity in diversity!
Ŝhri M. A. Ayyangar; So that kind of co-operation is lacking. A tribunal 

^ught to b3 set up few: the purpose of enquiring from time to time that so long 
i-as controls exist they are not abused. I would urge, subject to the Imamg ot 
the committee to be appointed, a State Trading Corpv^ration for these monoj)«ly 
oommodities. As soon as we are able to develop our trade in foreign countries 
Tto an adequate extent the State might withdraw from that sector and leave the 

- t o d e  to private bands. 1 wish that the hon. Minister with the ^ w er that will 
be ^^nted under'this section will bring about such a radical change in «ae 
country us to allow only those articles which are absolutely n ^ ssa ry  in the 
xsountry to come in and export as much as possible, not to Czechoslovakia or 
-iihe U.S.A. but to our own surrounding countries— Burma, Siam, Indonesin, 
Aighanistan, Irsn and other countries. Our Eastern countries in Asia will be 

•̂ ur market. Our home market is sufficient. Our imports are not absolutely 
indispensable.

Again and again it is nauseating to hear that ŵ e are going to ask America 
ior  capital goods. Let their capital be with them. We have tried that experi-

* ment before and we have liquidated our sterling balances in a vain attempt to 
;get capital goods from the U.K. Neithex the capital goods have been sent here 
jQor basic industries have beon established. On the other hand they have 
^tablished a soap factory and a match factory. These are the ways in which 
ishe sterling balances which had accumulated at enormous cost havo been 
o tte red  away. Let at least the balance remain. Let us now impose these 
ffestiictions. I  W'ish the Bill all success in the future. But the test of the 
j>udding is in the eating of it.

Mr. Speaker: I w-ould make one request to hon. Members. A detaileiJ 
^examination of the policy of imports and exports and the way in which import

export contarol should work, though not absolutely irrelevant, is so remotely 
relevant to the scope of the present Bill, that I w'ould request hon. Members 
to reserve their criticisms on the entire policy to some other occasion, such a.s 
•the Budget discussions or the cut motions when that time comes. {Interrwp- 
4;ion) I heard an hon. Member askmg why that speech was allowed. I could 
not stop a speech before I knew what the hon. Member was going to speak about. 
1  could not anticipate what the hon. Member would say. It is only after tĥ a 
.speech is made that I could point out to other hon. Members ŵ hat the scope 
<>f the Debate on the Bill is. Therefore I propose t-o confine the discussion to 
vt-he strict limits of the scope of the Bill. Let us not go into general policies; 
'Otherwise whenever any Bill comes up one can alw'ays repeat the same debate 
^ number of times.

Slui B. Has: Sir, the Government was going the other way about before the 
^Republic came into existence and if my hon. friend the Deputy-Speaker spoke 
^n  the import and export policy of the Government it was only to impress upon 
rthe Republicar Government what their duty should be.

Mr. Speaks: So that hon. Members will take advantage of what he has done 
And will not repeat his arguments.

1?rol. Banga: Sir, after my hon. friend the Deputy Speaker's speech and 
7 0 ur exhortation, I am just wondering where to begin and how to end my 
speech. In the very beginning I wnsh to say that I am entirely in favour of 
this Bill. I am also in favour of the suggestion made by my friend Shri T. T, 
KrishiSamachari that the hon. Minister need not have been so very apologetic 

;«bout having to control our import and export policy, Theirefore from this 
Souse the business people and the industrialists of this country have to be told 
that this control policy, so far as this sector of our economic life is concerned, 
is not i^ing to be a temporary phase but a permanent one and they had better 
-^et tbe^ own business’ relations adjusted to that.
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Secondly, I  am also glad that the hon. Minister has at last been able to say 
that lie has come to some agreement with the U. K. Government so that he 
<5an settle his import and export licensing policy not for every six mouths but 
for the whole one vear. I have heard many of out own business people complam 
that our policies had been changing so frequently that they did not know how 
to ruQ their own business. I hope this new arrangement will give them some 
assurance of making a decent profit and also of getting too much of their capital 
unnecessarily locked up in export and imf)ort business.

Thirdly, I am in favour of the suggestion made by the hon. Depiity-Speaker 
that we should have an liidian Commercial Corporation, on the lines of the 
United Kiiigdom Commercial Corporation that we had during the war, in order 
to manage certain aspects of our own import and export business. I sincerely 
hope that the special Committee appointed by my hon. friend the Commerce 
Minister to prepare a scheme for State Trailing would he atle to m ^ e  useful 
recommendations in favour of establishing a State T r ^ n g  Corporation, and I 
sincerely trust that the Government will be able to decide upon making effective 
experiments with State Trading so that it might be possible for us in a couple 
of years’ time to bring as large a sector of our own import and export business 
tas possible under the control of the State Trading Corporation that we are 
proposing.

I am, however, not able to feel quite hopeful about the capacity of thU 
Ministry to give full effect to this Bill that they are placing before us and to 
implement the whole of this policy. If we are to judge the masm&r in which 
they have failed to give satisfaction to our nation during the last two and a haU 
years one cannot become enthusiastic, or even hopeful, about the capacity of 
this Ministry to give any more satisfaction hereafter. It is all very well for any 
one of us to compliment this Minister or that Minister. Which one of us is 
not an estimable gentleman? We are all estimable gentlemen. That is 
why we call ourselves “ honourable gentlemen”  or “ honourable 
Members". As my predecessor had put it, the proof of the pudding is in the 
mating. The hon. Minister, Mr. Neogy, is a very nice man, is a great friend 
of us. We have all liked him, I do like him. But I must, say that he has not 
been able to give as much satisfaction as we could have expected from him, 
coming especially with all the ability that he has been able to bring to his own 
task. For what reasons, who waŝ  responsible, whether all did not co-opemte 
with him are all beside the point. The result is that we have not been able, 
so far as I can see. to get as much satisfaction from . this Ministry uiider his 
leadership as we could have expected during all these two and a half years, or 
the one and a half years since he has been in charge—and also his predecessors 
have been.

Everybody knows that in executing the policy of import and export cootroU 
there was that scandal of Open General Licences, and 'with what disastrous 
results to our own national economy. I need not go into the details. My hon. 
friend the Deputy Speaker has already given certain details as to how from .t 
surplus trade balance we were reduced to a very heavy deficit trade balance, 
and from day to day our position has been growing worse and worse. It is no 
good for us toying to draw some sort of consolation by simply looking at figures, 
as my hon. M«nd Mr, T. T. Krishnamachari had said, of a few months and 
saying “ Oh, tio, we are getting a surplus balance” . That is not the most 
important thing. It is better to take these figures over »  particular period. 
And what do we find? We find a sorry picture. And why so? Well, the hon. 
Minister of Commerce can say “ I am not in charge of production here in this 
coimtry; I am only in charge of taking whatever surt>lus production that you 
place at my disposal, help you to send it over to other countries and help you t.o
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[Prof. Eanga]
brin*r oOier tilings from other countries and make provision foî  your own 
r iesra n d  bo on” . Therein comes that relevant point which niy ^on. 
t h e  Deputy-Speaker had made; the point being that we should use our discre 
tion in the kind of imports that we are going to allow into our country and 
should also use our discretion in the kind of things that we are going to export 
to other countries. What are we doing?

So far as imports are concerned. I need not take you into detail. But one 
thinff is quite clear. W e have allowed things which ought not to have been 
allowed at all to be imported mto this country, and we are Btill going on witto 
that policy. That is why I fear that this Ministry is not sei-ving us as it should.

Shii Heogy: Would the hon. Member furnish a proof of what he states—  
importing things which ought not to have been allowed ?

Prol. Sanga: Are you not importing gold—̂for non-monetary purposes ?
Shri Keogy: Yes.
Prol. Ban@i: You are importing. W hy? For what purposes? I want to»

know. Millions and crores worth of it. Why are we importing ?
Shri Heogy: How much of it?
Piol. Banga: You can look into it yourself.
Ifr. Speaker; Let him address tiie Chair.
Fxof. Baiiga: I  was making a general statement. He wanted a touchstone.

I have given the touchstone. Here was the commodity. I can go into it iit 
greater detail if I were to take the time of the House. This thing has to be 
examined very carefully and it has not been given as much careful examination 
ae it deserves. That is why I find fault with this Minista^.

When w« go on importing all these things, is it not the duty of the Govem> 
ment as a whole, as apart from this Ministry, to put out the kind of exhortation 
that my hon. friend .the Deputy-Speaker was putting out that we should exercise 
austeritv that we should try to be more and more careful, and so on like that?* 
W'e have’ not been able to do that as we should have. That is my complaint.

Secondly, there is the production side. We have not been able to export our 
oilseeds and oil products— oil itself— as well as we should. Why ? Our inteniaF 
prices are going up. Because, production is not as high as it should be. There­
fore something has got to be done. That means that we need a kind of an 
overall leadership, which is lacking so far-^hether it is the duty of the Prime 
Minister or of the Deputy Prime Minister, anyhow it is certainly the duty of 
these two, the top-most Ministers of State as well as the leaders of our nation— 
to see to it that the work of these Ministries namely Agriculture, Industry, 
Commerce and Finance is so well coordinated that it would be possible for our 
country to step up her own exports and to minimise her importe.

Then it was said that there is some difficulty between the Finance Ministry 
and the Commerce Ministry. There was—in regard to our oNvn Sterling Balan* 
ces and so on. It is true. T cannot agree with my hon. friend Mr. T. T, 
Krishnamaqhari when he says that we should treat our Sterling Balances as a- 
sort of a fixed deposit. I would like to agree with him, l)ut our difficulty is 
the changing policy of the British Government due te their own financial exigen- 
ciee. Therefore «ve cannot always be treating it as a permanent fixed deposit 
there in.,Ix)ndon. At'the same time we should not also treat it as such a fiiiid, 
useless Snd ephemeral thing to spend or fritter away. But that is how we have
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done it. Whoever was more responsible between the two Ministriee is for them­
selves to settle. It is the Commerce as well as Finance who were responsible 
for this sad state in which we find ourselves today when our adverse balance of 
trade is so high and year after year our Sterling Balances are being reduced and 
are dwindling almost into nothing— it, may be nothing in two or three years’ 
time and we are not in a position to pay for what we want.

Taking again, Pakistan, why is it that the Commerce Ministry had taken, 
such a long time in order to realise the sad state in which our trade balance with 
Pakistan b id  come to be ? By the time they realised it, they found that Pakistan 
was willing to purchase our things but was not prepared to send us anything 
at all, and therefore, now because we are not able to purchase anything from; 
her and because she is only willing to purchase our tilings...........

Shri T, T. Krishnamachftri: Not all our things.
Prol. Banga: Oh, such things which she wants, not those things which we 

are anxious to sell to her although sho may be in need of ihem.
As I said, because we are not able to purchase anything from her they come 

and tell us, “ oh, we are having a surplus balance” . That is not a satisfact<^ 
thing— ît may make a very good debating point in a college socioty or a University 
union, but not to this House, not to the country as a whole.

Then I wish to take up the question of producer goods. We need producer 
goods in this country both for the peasants and more so for the industrialists. 
We have to induce the foreign exporters to supply to us...........

Shil Ooenka: What is “ producer goods” ?
Prof. Banga: The goods that the manufacturers themselves need in this: 

country in order to set up their own factories to enable them to mort^
and more goods. ^

Shri Ooenka: You mean capital goods.
Prol. Banga; Capital goods.

In order to be able to do this, our Government in the Commerce Ministry 
has to negotiate, first of all, trade treaties and conclude commercial treaties. 
Have they been able to do it ? Some time ago I put a supplemental-y question 
asking why it was that the Government was not trying to take the initiative- 
in negotiating these treaties with other countries. There was no satisfactory^ 
answer at all.

S h r i N ^ :  There is a book in the libraiy which indicates all the trade agree­
ments which the Government have concluded with other countries.

Piof. Banga: Quite true, it was after reading that book and after hearing the- 
answer given by my friend that I say that we have not been able to conclude 
such treaties...........

Shri Keogy; We have got trade treaties with many of the countries.
Pî . Banga: In my question I asked why it was that they ŵ ere not able to- 

negotiate these treaties with the other countries'. He said we were not doing 
it because they did not ask us. That was the answer.

Sbii Keogy: That was not the answer.
Prof. Banga: That was the answer given by him that day.
An Hon. Member: That was not the answer.

IMPORTS AND EXPOBTS ((!;0NTR0L) AMEKDMBNT BILL 731



Sanga: If that is so, then I stand corrected. Any way, I put the 
supplementary question asking why it was that the Government of India was not 
Able to take the initiative.

Shri Keogy: With which countries should this be done?
Prof. Banga: Well, I  would be very glad if my hon. friend will refresh my 

memory— I myself do not remember. It is no good laughing. I myself put the 
question and there was no satisfactory' answer. Let him go through the record.

Therefore, on that front also, the Government of India has not been taking 
the initiative.

Sllri Keogy: Does the hon. Member realise that if we were to get all the 
capital goods that are covered under our trade agreements and also the orders 
that we place with countries like the U. K. with which we have no trade agree­
ment, then there would be hardly any finances available in the country to meet 
all that expenditure?

Prol, Banga: That is exactly the point. The total amount of money that we 
are devoting now towards our imports, or at least as much of it as possible 
should, I  suggest, be diverted to the import of capital goods, and in order to be 
able to get the best of them at the cheapest prices possible under the present 
circumstKnnces, it is the duty of the Government first of all to explore the possi­
bilities. How’’ can they make that exploration or examination unless first of all 
they come to agreement with tiiese various coimtriea and then say, **Look here, 
what are your goods? How are you going to supply them? In what quantities 
and at ŵ hat prices? What are the goods that you wish to have from us? We 
<iesire to offer such and such goods at such and such prices” .

Shri Keogy: That is exactly what has been done with any number of count­
ries.

Prof. Banga: With any number of countries you have been doing it and there 
is much more to be done which is not being done.

Shri Neogy: Only the money is not available.
Prof. Banga: And .with the money which we have got today we are importing 

things which we need not impori. W e can utilise the very same funds better 
than what we are doing today.

There -is one more jioint I have to make on imports. There is also tiie 
question of conflict of interest between the producers and the consumers. We 
have producers here, industrial as well as agricultural, we have consumers spread 
over all sections of the people. So far as the consumers are concerned, my hon. 
friend the Deputy-Speaker has already told us that we need not import so many 
things that we are importing today. In order to succeed in that policy what 
we ought to do are two positive things. I would only mention them. One is 
to organise, as he had put it. Swadeshi exhibition and Swadeshi production. The 
other is*to organise our own cottage industries, provide for them the necessary 
marketing and other facilities so that all their goods will be flowing into our 
towns where it would be the duty of the Industries Department to establish 
emporiums and sell these things wholesale to the shopkeepers— let the shop­
keepers supply these things to our consumers. In that way it would be possible 
for iis to cater to the needs of the consumers while at the same time not imporfc- 
ing these consumer goods. Japan has been able to satisfy the requirements of 
her home market and at the same time spare a part out of her production of 
cottage industries for the outside world. Why should we not do it?  If it is 
not the primary duty of my hon. friend to do all these things, then, of course, 
as was suggested by my hon. friend, Shri Ananthasayanam Ayyangar, it ig 
the duly of tho two Ministers to sit together and work out the policy and pro­
gramme and execute it. But thev have not been*doing it.
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Then I come to the complaint side of it. OnJy this morning our friend told 
us that one big firm of importers. Messrs. RaUy Brokers, were pven a h (5 e ^  

-to import lls. 15 crores worth of raw cotton out of the total of Ks. 1(W croriM 
worth of raw cotton that India imports. So, 15 per cent was given to that 
particular concern and he drew the conclusion— comfortable conclusion—that 
After aU it was only 15 per cent to one concern. I do not look at it that way, m 
-such a complacent manner. One concern to be given 15 per cent, and that not 
an Indian concern, that is the most important point.

PaadH Balkridma Shftnna (Uttar Pradesh); Was any Indian concern pre­
pared to take it?

Shri Tya0: Many.
PeoI. Banga: My hon. friend, Pandit Balkrishna Sharma seems to be very 

unhappy because I am hard on this Minister. Therefore, he is anxious to put 
in a helpful point. If there were no Indian concerns which were competent 
to import cotton into this country, how was it possible for scrae Indian concerns 
to import the rest of the cotton— Rs. 85 or 50 crores worth of cotton ?

Shri Heogyt Everyone who was in the business had his own share.
* Prol. Banga: Therefore, everyone was provided little by little with the 
result that the last one got Rupees seven worth of licence.

Shri Neogy: Rupees seven worth of cotton.
Prol. Bangft* A licence with which he was able to import Rupees seven 

■worth of cotton. .
Pandit Slurma: Sir, he should not insult the intelligence of the

House by speaking like that.
Mr. Speaker: Order, order. The answer, so far as I have u n d e ^ ^  it, w-as 

not restricted to cotton. The question was a general one as co wtiat wiis the 
'highest amount and what was the lowest amount.

Pro!. Bailga: Therefore, l^e intelligence of the House comes in here. Rs. 
15 crores fi-om one end and Rupees seven at the other end, in between these 
two they were distribut:ng...............

Mr, Si>eaker: No, no.
P«tf. Eanga: The licences wure bemg distributed as between various indivi­

duals in order to import into this country various commodities worth Rs. 15 
xirores at one end and Rupees seven at the other.

Mr. $peiUEer: Order, order. Let us drop that argument about licences.
Prof, Ranga: Therefore, even in tlie allocation of these, tliere is very much 

room for improvement. T^at my hon. friend cannot deny. He himself liad 
•admitted it quite frankly. And naturally, there is scope for complaint, for 
<nievances. In order to get over these difficulties and complaints, there was a 
C>>mplaints Officer. Whether he is still there or not, I  do not know but there 
is certainly need for such an officer. Whether you call him Complaints 
Officer”  or “ Tribunal’ ’ is another matter, and j^ersonally I would call him 
“ Tribunal”  and give him sufficient powers, so that it will be possible for him 
to look into the manner in which this Department allocates quotas.

Several times I have suggested that it is high time that Government institu- 
î ed a departmental enquiry into the administration of these oontrcis and the 
manner in which licences are being granted to various individuals. Unfortunate­
ly, no such enquiry has been instituted so far. I do hope that, at least now, 
<rovemment will take up this suggestion seriously.
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[Prof. l^anga]
Lastly, I ain sorry to have had to say some harsh things about this Ministry, 

but let it also be remembered that, just as the hon. Minister and other hon. 
Members like to clain) this Ministy as their own, I would also like to claim it 
to be mine. We are all members of the Congress Party and we are all supposed 
to belong to the Congress Ministry. W e support the Congress Ministry.
At the same time, we have every right to see that this Ministry
and this particular Department of Import and Export Obntrol
act up not only to Congress ideals but also to ordinary business standard®
that ought to prevail, even though the Secret-ariat of this Government is one
that we have inherited from our predecessors.

Sbri Kannarkar (Bombay): In view of the detailed treatment that this
subject has had at the hands of previous speakers. I  do not propose to detain
the House very long. I also have in mind your ruling that we should not go 
into details of the administration of these controls. I merely wish to . invite 
the attention of the hon. Minister of Commerce and the House to one or two 
salient features of the situation that confront-i? us.

W’ ĥen I had occasion to address an earlier House in 1947, when the original 
Bill which was later passed into law and which is now soû ĥt to be extended 
was under discussion, I said that controls in respect of imports and exports were 
absolutely necessary. W^hat needs to be emphasised today is the fact that 
controls are not only necessary, but as my hon. friend Shri T, T. Krishnamachari, 
with whom I entirely agree, said earlier, they will continue to be necessary for a 
long period of time to come. After the war, every country in the world has 
occupied a greater number of sectors of its economy and tried to bring them 
under control. Situated as we are, with relatively poor resources as compared 
to some countries who are far ahead of us in the race of industrialisation, we have 
to regulate our economy for a long time to come and regulate it pEoperly.

Having said that, I should like to crave the indul^nce of the House and 
invite its attention to one or two points. In 1947. when we passed the original 
Act, we were more or less in a sounder position in so far as our credit was con­
cerned. I  am referring to the Sterling Balances position. Much has happened 
during the last three years. Imports have been curtailed; sometimes liberalised: 
I  know very well that the object is partially to stem the inflationary tide. 
There was a large pent^up demand for consumer goods, and in an effort to meet 
it, imports were liberalised at time when we thought that we could do that 
without jeopardy to our economy. I am afraid that this liberalisation of imports, 
beyond giving temporary satisfaction to the higher middle classes, has not 
resulted in any appreciable stemming of the inflationary pressure. Our economy 
differs, quite naturally, from t;hat of industrially advanced countries. Ours is 
still what one might call an “ agricultural”  or “ rural’ " economy. We have yet
to develop into an industrial country. The inflationary process is due to causoB
which are not amenable to control by any liberalisation of our impoi^. If that 
was the objective, I  am afraid we have been disappointed. My principal point 
is not that. I  wish to invite the attention of the House to the effect, to the sum- 
total, of our import policy during the last three years.

After all, we have been new to the mechanism of import control. Our
Department of Import Control is yet to be expert in the art of managing the
very difficult task of import control Successful import control can only result 
from a very close scrutiny of the actual transactions in international trade and 
an intelligent appreciation, based on that, of the present situation and possible 
future developmentsw We have yet to develop that expert mechanism. But 
we rtiight have expected that, by and large, the situation might not be one 
which will create apprehension in the minds of people. Figures have been
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quoted by previous speakers in regard to our unfavourable trade balance. I do 
not wish to refer, in detail, to the pre-partition period. 1 will merely cast a 
fiance over the figures for the last three years. In 1947-48, we had a deficit 
in trade balance of round about Rs. 59 crores. In 1948-49 the figure was roughly 
about Rs. 96 crores. Anyone who goes through the records will easily see that 
by June 1948 our balance of payments was not in a very s .̂und position. Of 
course, I appreciate that the Commerce Ministry and the liou. Minister have 
been as alert as they could be, but it is one thing to appreciate alertness and 
quite another to face facts which are rather disconcerting. In the seven months 
of 1949-50 for which figures are publicly available, we find th;U there has been 
a deficit of Rs. 150 crores. I entirely appreciate that a large amount of this 
deficit balance has be^n due to the fact that we have had during the last three 
years to make irnporis of food. But then that was inevitable. We have to regulate 
our import policy taking that fact into consideration. It is not as if this fact 
might have disturbed us if we had sufficient resources to meet the situation. 
All the resources that we had were the sterling balances. Computing by means 

o f such sources of information as are available to me, I find— I ŵ ish my hon. 
friend the Minister of Commerce corrects me if I am wrong— that one cannot 
but come to the condusion that, during the period from 15th August 1947 to 
15th February 1950—I am not taking the House into the details of l^e calcula­

tion—deducting the amount made over by way of Pensions and Purchase of 
Stores to the United Kingdom, and the amount that was expected to be debited 
by us as the sterling share of Pakistan (which amounted to 227 crores from a 
■total ot 1,583 crores which we had by way of sterling balance in August 1947). 
our balance should have been round about 1,066 crores of rupees. But we find 
that the sterling balance as it stood on 15th February 1950 is only 845 crores. 
That shows that we have overspent in respect of our foreign trade with the 
«terling area an amount of 250 crores of rupees That is one side of the picture.

I  should like to point out I could not be exact here also— t ^  during the 
period 1948-49 we have incurred a dollar deficit of fifty crores of rS^ees. So far

I can judge, we are likely to incur a deficit of another sixty to seventy crores 
by the end of the year 1949-50. So we have incurred a dollar deficit of 120 crores 

» and a sterling deficit of 248 crores of rupees. This means that during these 
tjiree years we have incurred a trade deficit of more than 360 crcwes of nipees. 
My esteem^id friend the Commerce Minister stated that after all, from the 
International Monetary Fund we have benefitted to the extent to which we have 
drawn from it. He knows and we all know that, after all, we have drawn this 
sum by purchase of dollars which we ctin purchase to the extent of one-fourth 
of our investment in the I.M .F. It is not a pleasant work to draw upon what 
might be properly a reserve. Certainly, if all had been well we certainly need 
not have covered up our trade deficit from any amount from the International 
Monetary Fund. It is this aspect that worries some of us. I could not bring 
myself to believe that there has been any mismanagement in the working of 
import control. I refuse to believe that. In fact this period marks the first 
period when there has been a definite attempt to ratiolialise import and export 
•control. I put this down partly to a deliberate policy taken for a hona fide 
purp«>se, namely, ot fight inflation. I should also say that it has resulted in 
directly in increasing our general revenue because, customs which in 1988-39 
“were about 50 crores and should be round about 30 crores were 111 crores last 
year and this year also the estimate is round about that figure. I say that our 
import policy requires correction and. it is no comfort to know that this policy 
has resulted in more customs revenue. The receipt under Customs should not 
ki uny way influence our import policy.

In this connection I would like to make a concrete suggestion. A comparison 
o f the arrangements that we have for the collection of statistics with those 
sta in in g  in advanced countries like the United States and the Unite(i Kingdom
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would convince us that the way our statistics are compiled is still in a primary 
stage. With very great respect, *I should say that with the resources at our 
command we could say what has happened after it has happened. Therefore 
it requires correction. I am not able to convince myself that the way in whick 
statistics are worked here, enables us to form, within a small margin of error, 
any correct fiuiticipation of what is going to happen during the next three ot' 
six months as a result of our pohcy, I should not be misunderstood as saying 
that we have no foreign trade Budget at all. There is a Budget which is bound 
to be the co-ordinated effort of the Ministries of Commerce and Finance. But 
then there is no fine balance, just as in the United States and in the United 
Kingdom, enabling us to form an almost accurate anticipation of what is coming 
in a given period. The Commerce Ministry has developed its publication side 
in a very able manner. In fact the mass of information that is available to us 
has been put in our possession only through the excellent publications made by 
that Mini^ry, I say that pur task today would have been very much facilitated 
had we in our hands a brief compendium on ‘How Controls Have Worked During 
the Last Few Years’ . W e have a small introduction in the excellent annujJ 
number of the Trade Bulletin. But that is not adequate for our purpose. Now 
to return to my point, I wish that our C<onunerce Ministry collects more precise 
information in regard to our international trade. That would be my first point- 
in what I have to submit to this House this afternoon.

My next and only point is that greater discretion should be exercised in res­
pect of controlling what might seem to ug even to be essential. I will not say 
anything about cigarettes or tobacco or dive into the nice volumes of statistics. 
In one single year in 1947-48 we have spent 50 lakhs of rupees on playing cards. 
If we compare our lot with that of the countries which have suffered acutely 
on account of the war, I should say that there is still room for us to economise 
provided we exercise greater vigour, vigilance and self-restraint in what we 
consider to be necessary. This is a situation which, though it is not a dismal 
one, requires correction. One of the explanations that'has been given to us i^ 
that, as compared with the total imports, we have been allowing very few articles 
which are luxuries. Situated as we are, it might even be necessary to cut 
down what we may consider necessary and even essential. There should bê  
re-classification of the essentials and there ought to be classification of commo­
dities which are absolutely essential. Unless we are much more exacting in 
regulating our imports I am afraid that the result of our import control, will 
not be as benefieial and as productive of good as it is intended to be.

With the submission of these two points I would support the Bill and 
heartily endorse all that has been said by way of imposing on ourselves a certain 
amount of self-restraint. It is not for me to say anything by way of reflection. 
But sometimes I feel that it is difficult to say anything. I  am sitting in the 
middle section neither on'the Ti-easury nor on the Opposition Benches.

An Hon. Member: There are no such seats.

Shii Kannarkar: Perhaps it is so as one hon. Member says. But sometimes 
I  feel that the hon. Minister is on one side and all of us are on the other side. 
There is much that we could do here. Apart from the fact that the administra­
tion deserves criticism or monitorial pulling up, I  am afraid we the i^epresenta- 
tives of the public also do require a little self-pulling up. Because when, in 1948, 
the sterling balances releases were not expended, the criticism was that they 
were not expended and when they were expended, we say you have been extra- 
T&gant/. A Finance Minister, either does a thing or does not. We have to tell' 
Mie Oovemment what has to be done and in that matter, especially in the matter
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of control, I think one of the controls that we might exercise is a little self­
control. I am not in an admonishing venture but gometimes whenever we dis­
cuss this privately or publicly and someone condemns control, we say 'yes, it 
is wrong’ . But here we tell the hon. Minister that he is quite right in imposing 
controls. The public should get into a spirit of knowing what is right or wrong 
control; otherwise, all the efforts of Government will be defeat-ed. I will not 
dilate on this b^ause I might be called to order as this may not be relevant 
at all here but i  thought it might be as well to invite my own attention to thi&- 
aspect of tfce question also.

Shri I rise to support this JBill. I think the House is unanimous in
this matter. There is only one voice— âll support- it and I  think the /neasure iŝ  
required. My friend has just advocated self-control. I would therefore try 
to be brief.

[M r . D eputy Speaker in the Cliair]

Tlie C hair ht.s ako ordered that we should not really indulge in matteis which 
are far from the context of the Bill. As I see things, our control of export and 
import has, in my opinion, an urban bias. We have not taken into account 
ttie requirements of the rural areas and their interests and prosyterity. Whatever 
is being imported into the country is meant either to feed the urban people or to 
help them lead a luxury-life. The capital goods which produce consumers 
goods are also mostly for the advantage of urban areas and not of rural areas. 
The produc*ers ’ goods of the rural areas will comprise of cottage industry machines 
w-hich are neither imported nor encouraged. So. what is of use to the urban 
areas is considered to be a dire necessity of the country. I do not know what 
is being brought here for the use of the rural areas. They have liieir own food 
to ^ t .  Food ,whieh is said to be an essential import is all for the advantage  ̂
of a few urban fatmiHes. It is to feed them that the whole country is suffering 
all these adverse balances. All our reserve balances are being ^pleted onl;y 
because the urban man who is vocal and who can influence the Government 
much better, is to be appeased. That is my first comment.

From lip-sticks to toe pigments, everything seems to be necessary. They 
are the necessities of the urban people, and we jire playing to their lust and 
luxur\̂  while essential things of the rural people are neglected. I am sorry 
that my friend Prof. Ranga, who is one of the most responsible members of the 
Congress Partj* which is in }x>wer to-day, should have really allowed himself the 
liberty of tilling some hard truths and should have oast aspersions on the work­
ing of this particular Ministry. I do not think I can do that— whether the 
Ministry has failed or succeeded, it is not for me to say. Prof. Ranga is an 

-experienced Member of the House and he can si>eak with a\ithority. My sub­
mission is that it is not one Ministry or two that have really lagged in giving 
good results. The total picture seems to be rather sluggish ai>d depressing. If 
people feel like that, and really if they want some more activity, then, perhaps 
very soon, as the Constitution says, the Ministry will be reshuffled. Then of 
course those who claim to do things bettei* will naturally go to the Treasury 
Benches. If there are such people, they must get a chance to do better. 
I do not claim to do better—I have therefore no chance. I think a Republican 
Government will soon come in power and they will take into account the wishes 
of the House and will do better; that is my hope.

About the working of this control measure, I would say the real defect lies...
Mr. Defraty-Speaker: So long as the Government is in chaig.’i of the Republic, 

rt is a ftepublicsn Government.
At present the Government is an exteiieiou of the Doininicmt 

GK)v«nii^eDt  ̂ .
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[Sliri Tyagi]
My submission is that this control policy was, in my opinion, not well thought 

■out. What is lacking is an overall picture of controls. So long as that lacuna 
is not filled up, it is no use our criticising the control policy. Government failed 
to draw an overall picture of our national economy and prosperity. There is 
no overall picture. In 1946, the imports were restricted with the result that 
. we got a better balance. But again, next year, probably it was

* * pointed out that we were not making full use of the released sterling
balances, the imports were liberalised. Before I  proceed further I  would prefer 
to say a word about the sterling; balances. I am not an economist, nor am I 
very highly qualified academically. But as far as I can understand this subject, 
these balances were the deposits of the earnings of the previous governments, 
or the people of the previous generation. They sent their goods to U.K. and 
the U.K. did not give them gold. They kept it all in deposit as sterhng balances 
on the security of which paper money was issued to those w'ho had sent their 
-goods. In exchange for their goods paper was issued on the security of the 
•sterling balances. These sterling balances had the “ gold-worthiness”  about 
them. I may be allowed to use my own words. I say, this sterling balance 
liad “ gold-worthiness" about it. That means tJiat it had its worth in gold. And 
’On the basis of the value of that gold-worthiness currency not<is were issued and 
paper was given to those people who really deserved to get gold in exchange for 
the goods they had sent to the U.K. But if the sterling balances are iised up in 
meeting adverse or bad balances, then the “ cashabihty”  of notes and their 
•security vanishes. That is what I feel. But as I said, I am not an economist, 
and there may be some economic lacuna there, I do not know.

Shri Ckienka: None. 
Sbii TyagL: Well, my friend says there is no such lacuna, and ao I oî n b«

Bure of my argument. Well, if we go on spending these sterling balances then 
we will deplete the security and we will have nothing to pay the people to whom 
promisory paper money was issued. To everybody here in India who has a 
currency note in his pocket or in his hand; to every such man, this Government 
•owes gold.

Shri Oo6nl£a: “ Pay on deirlSind”  is written on the notes.
Shri ^ a g i: Yes, “ On Demand” , It is thajpe. As I was saying, that gold 

in the shape of the sterling balances must be kept to pay our debtors. Every 
'debtor in India can demand gold from us. That gold...........  "

Shri T. T. Ktidmamachari: May I correct the hon. Member>
Shri Tyagi: Yes, I want to be corrected.
Shri T. T. Krishnaanachari: There is no such obligation.
An Hon. Kember: Is it “ debtor”  or “ creditor” ?
Shri Tyagi: Oh, it must be creditor, of course. We have to pay him in gold, 

and that gold is in the U.K. All this gold is there, and the man believes, because 
you have led him to believe, that there is full gold security on which you are 
“issuing paper money. (Interruptions).

Mr. D ep n ly -S p ^ r: Hon. Members may allow the hon. Member to satisfy 
iiimself t^at he will get gold some day.

Shri Tyagi: Yes, Sir. I have a f€?w paper notes in my pocket and I  am 
anxious that they should be cashed. As I was saying, that sterling balances 
^ere a security which should not have been touched. They should not spend 
it Of use it in their day to day expenses or transactions. It is as bad as a bad
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boy squandering away his father’s i)roperty for his day to day life. I do not 
believe in making use of these sterling balances for meeting tirade balai ces. 1 
fhink the best economy would be to restrict our imports to the extent to which 
we can really export, without doing any harm to our ow'n industries. Let us 
not try to cater to the over-vocal sections of the country. Russia after the 
Revolution went without a pair of shoes because there was no leather in the 
land. There was planned economy throughout and the w ĥole of Russia went 
without shoes, even in the cold of the North. People made sacrifices. Why 
not w e also make a little sacrifice of some of our luxury goods ? India will cer­
tainly be prepared to sacrifice some of the comfort-s, if (government has some 
plan in which the people would have confidence and which they believe, would 
ultimately bring prosperity to them. But that plan is lacking.

Well, in 1947, we liberalised imports and then in 1948 we again restricted 
them. This is the policy, swinging like a pendulum from one end to the other̂ — 
once in every six months. This Is not economy. This is not a successful 
government of finances. In any other country the Government would have 
shaken because of tiiis shaky policy of theirs, and yoiu* Government should 
also have a shake up. In 1948 it restricted imports, and after six months they 
again liberalised it. There was the O.G.L. and they simply “ OGLed’ ’ the 
whole trade. And so there was no restriction and anyone could go and order 
any amount of imports. '

Shii Bharati (Madras): Not in the case of all commodities.
Shri Tyagi: I do not know about that. Mr. Bharati kno\\s, I have not been 

in any trade.

Well, the whole thing was “ OGLed.”  And then some one must have point-ed 
out that it was not right. Now, I want to demand from the Minister whether 
the officer who had advised the OGL-ing of the trade has been sacked. Has he 
been sacked, or is he still keeping his post ? Has any punishment been given to 
him and has he been at least classified as inefficient for his fault of bringing 
about so much harm and loss to the country ? Has he been punished, or is he 
still sitting tight in his post ?

Shri B. Bad: That is a Cabinet decision.
Shri Then what has the Cabinet done to repair t-his wj’ong? Again

there was restriction; with the result that for the next three months there was 
no shipping froiA outside. Well, the hon. Minister, or perhaps the Government 
or the Department shows a favourable balance, but it is a fiction. I do not 
believe there is any favourable balance at all. Why should you make the people 
believe a thing which you yourself know does not really exist? How is it a 
favourable balance, I really fail to understand. It is favourable because for 
tliree months there was no order for any imports. In September, October and 
November, no shipments were affected and therefore in November and Decem­
ber, 1949 and January of this year no arrivals could be had. There was ik> 
shipping for three months and there were no arrivals and since there were no 
arrivals the trade balance is favourable. I  must say that there is no favourabler 
ness of trade balance. It is all adversity of balances.

The second reason is that during these very months of favourable balance, 
of which there is such a boast, the import of jute was stopped. There was no 
jute in the coimtry. Pakistan would not allow it. On account of de-valuation 
310 jute came. Raw jute ŵ as a fair factor of our imports and no raw jute came 
during ih e^  months and this went to give credit to the Commerce Ministry to 
make their balances favourable because no raw' jute couM come.

Another factor was that there was no import of cotton during these months 
and the mills began to olos^ down because cotton was not available in the countrv
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and that ako went as a credit, as a feather in the cap of the Commerce Ministi^ 
and its officials. This factor also contribut>ed towards the favourableness of 
balances. I may say that cotton and jnte alone came to the extent of 200 crores 
of rupees every year. It is not an ordinary import that was stopped and it is
on account of that that the balances are said to be favourable.

During these days of restrictions even after the de-valuation of our currency
a new economic policy was adopted. I  would call it the in my own
words. Limits on imports were fixed during these days of adversity ana scarcity. 
It was said that we will get imports to the extent of the fullest value of our 
exports, and to the fullest extent of the sterling balances released to us diu*ing 
the year, and to the extent to which we can borrow anywhere in America and 
elsewhere. This means importing to our utmost capacity of bon-owing-power 
and to the extent of all the exjMjrts and our released sterling balances. This is 
s1^ going on in spite of de-valuation.

I have not read the full literature, but my hon. friend would kindly throw 
some light and I want to know whether the de-valuation had made any change 
in this new economic policy which was adopted after . the O.G.L. also was 
stopped.

These are also control days. I am talking about these points because I want 
to emphasize on the hon. Minister and his Ministry and the Government the 
views of the House, so that they m*ay know what we really feel about the present 
p<^cy Let us examine the "NEP’ in practice. The import of textile spinning 
machinery was stopped. This is a producers goods. Textile industry is a 
veiy big industry' in India; not only that it fulfils our own needs but w’e also 
exporii our cloth to outside lands. Would it not suffer if the import of its 
machinery is stopped altogether? {An Hon. Member: A productive measure.) 
It wsw protective to the industry. They want to replace their machinery, they 
want to replace their parts and they were all stopped.

Slui Bhmti: Local machinery is available. .

Shii Perhaps it may be available to my hon. friend. Mr. Bharati
must have really tendered for some local machinery. I do not know. ( fntermp- 
tion). I  am talking about the various parts of machinery which were not avail­
able in India. Those parts were banned and I think it was a wrong policy.

There is one firm called the Imperial Chemical Industries. It is known all 
over the world and this organization is also established here. 25,0(X) tons of 
Soda Ash is io be imported through this I..C.I. A licence for 25,000 tons of 
Soda Ash has been issued in spite of the Tariff Board which did not relish the 
idea of allowing any import of Soda Ash, that is my information and if I am 
wrong, nobody will be happier to know that I am wrong. And it is for the 
hon. Minister to contradict it. The 1'ariff Board said that no Soda Ash should 
be imported; Utiere is plenty of it in the country. But only recently a big license 
has been given to a foreign concern which will result in the closing down of the 
local Soda Ash factories.

Then again, Sir, 5,000 tons of Cjiustic Soda has now been ordered; that ia 
arriving soon and the people who deal in Caustic Soda are nervous about it 
because there is already a glut in the market in India. But still these 4h»ngs 
are being allowed. It is for the hon. Minister to say which officers are responsible 
for such an exercise of these powers of control. What I  want to say is tbat if 
control is t^ be exercised, it must be exercised on a planned basis and no suc^ 
^ i^epancy should have been dl^^wed to creep in..
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I  come now to Pakistan. We had adverse balance of teade with Pakistan. 
On this very fafet someone in the Ministry ought to have been taken to task. 
How did it occur? Actually what has happened is this: We banned the trans­
fer of property from here to Pakistan and no money could be sent from; here to 
Pakistan. They sent precious articles or conmiercial goods to Pakistan by way 
of trade. W'hat I  am entitled to do is to use trade channels and send articles 
worth Rs. 70,000 or more and tell my nephew or somebody else who is in 
Pakistan to sell away the article and keep the money and not send it back here. 
There is no method of knowing as to whether the full value of assets which are ’ 
sent to Pakistan is received in India or not. Anybody can trarurfer his assets 
to Pakistan and label it as trade; they go to Pakistan and no money is ret\imed 
to India and nor is it accounted for in the payment of our imports from Pakistan; 
with the result that we are having an adverse balance of trade although we are 
exporting quite a lot to Pakistan. Of course, there may be other reasons, but 
this is one of the reasons for the adverse balance of trade with Pakistan.

Then again, I  want my hon. friend, Mr. Neogy to throw light on this issue 
also. I feel that U. K. is having an undue influence over our trade. Is that 
not so? I feel that in the whole of India, wherever there is a big city, there i? 
one representative of the U. K. Government Commerce Department. In 
Bombay, Delhi, Calcutta, Madras and everywhere there are representatives. - 
They are always everywhere as if India is the only place for them. You walk 
on any street and you vvill find an oflfice of the U.K. Government, trade mission 
or trade commission or something or the other, ever^^where in every town. So 
I want to know if really we are not being unduly influenced by United Kingdom. 
With these remarks. Sir, I support the Bill, for after all, the control is necessary.

Prof. Banga: I wish to make one personal explanation. Wlien I  was making 
my speech, my hon. friend, the Minister asked me to point out any one com­
modity which we are importng at present which really is not needed.

Immediately I said that non-monet^ry gold is being imported. Later, oa 
examination of the faots that I had before me as given in the Eastern Economist, 
due to a printer’s devil in that paper, I find that the information I liad given, 
namely that we are still importing non-monetary gold, is incorrect. '

Shri Kudgal (Bombay): Sir, I rise to support this Bill, not only as a Cong­
ress member but as an economist. This does not mean that I am going to call 
the hon. Minister a handsome man nor pay him a handsome tribute. Nfeither 
do I believe in recriminations that have been going on for some time in the 
House. Our duty is to help the Minister to discharge his duties to this country 
in a more realistic manner, so that not only one section of the people but all 
sections of people will be served. His duty is not to follow this “ ism”  or that 
“ ism”  but to get real results which will help our people and our country. His 
ob is to strengthen the commerce of this country. In that task which has 
)een made very complicated by the events of the la^> few years he has been 
a successor to a mess which was .created by the previous Commerce Rlinisters 
just as our Finance Minister is carrying on the burden which a previous 
Minister had created in this country and disappeared across the border. '

We have been blaming our Ministers for their many sins of commission and 
omission. I too have criticised them when necessary through my economies 
journal. The various wrong controls that have been put on this country’s com 
merce have been comment^l upon by me in a conslaructive mamner. What 1 
like about the presmt Bill before the House is that it giv^  ôr the first time a 
long range programme by which our businessmen and industrialists can ^ id e  
themselves. '

The consta:nt change of policy in our economic sphere has been a disturbing 
factor. A greater disturlang factor has been the fluid ideas that have been 
pounded in this House and which are distuirbing the economy of the oouist^
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outside. Not only many hon. Members of this House but even many hon. 
Ministers of our Government have been talking at cross purposes thus bringing 
the economy of our country to a standstill. In that context I welcome this long 
range measure which has been introduced to-day.

We are going to have controls for a long period of time— a proposition with 
which I agree, because of our existing economic situation. We are going to 
have control for the next five yenrs or maybe for the next twelve years. We 
are going to have pow-ers even to ban the import of many goods. That is also 
good. But w'hat next ? Are w’e going to follow merely an economic philosophy 

, which will contract our economy ? x\re we going to follow a way of economic 
thinking which is going to land this country in an eternal economy of scarcity?
I  say w'e must not do that. The object of this House, our Government and our 
hon. Ministers should be to work towards an expanding economy, an economy 
of plenty. Whether industrialists, businessmen, workers, whether professional 
men or government servants, unless all of us think along the lines of an expand­
ing economy we are not going to do any good to the people of this country. 
Merely uttering slogans or followhjg the will-o’-the-wisp of foreign countries or 
their ideas is not going to strengthen or enrich this country. Unless we produce 
more, unless we take s t^ s  to adopt a proper domestic economy as also a foreign 
trade policy which w’ill strengthen the hands of our jjroductive forces, we are 
not going to get out of our troubles. Therefore let us make the best possible 
use of our existing resources.

Let us not quarrel over or criticise what lias happened up to now. That 
is not going to help us. We have to think of how we can make effective use 
of our resources, how our Ministers can be made to make proper use of our 
existing resources and thus build up the economy of the coimtry, which will help 
the people of the land. ,

Towards that end I  suggest that (you may make it a departmental point if 
,you want) we make use of the entire sterling balances annually released plus 50 
per cent, of our annual balance of trade by setting it aside entirely for importing 
capital goods plus industrial raw mat€rials. Because if w'e control very severely 
all consumer goods or other goods it is not going to helj) our economy: w'̂ e wdll 
be starving our people.

Mr. Tyagi said, let us plan as they do in Russia. As an economist I  would 
say; we should never do that. He said- that in liussia the State planning w'as 
done in such a way that the Russians had to go without even shoes. I would 
tell my hon. friend that so far as Russians gomg about without shoes is concerned 
it was not planned by Stalin, Trotsky or Lenin: it was planned by the Czars, 
who have been forcing the Russian p^ple to go about without shoes and it has 
been going on for a long time til) to-day. I  hope we will not plan our eccnomy 
on that basis. Let us not follow the Russian, American or the British economic 
philosophy. Let us have an intergrated philosophy of our own. I  believe that 
India is in a position to have an economy which is divorced from the “ isms”  of 
other lands.

We can make use of this demarcated money to build up our country, to pro­
duce the things that we deny our people through iini>ort control. We can make 
arrangements with various foreipi producers to open factories in India in co­
operation with our own industrialists and entrepreneurs and our own capital. 
The result will be healthy. It will create for this country the opportunities to 
produce, it will give work to our workers and sooner or later create opportunities 
for us to export w,hat we produce in this country. Merely to talk about “ ^ p o r t  
and have m ore money in your pocket^j’ ' will not give us either the goods to ex­
port nor the money "in our pockets. The producer has got to be helped nnd
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you cjannot export a political slogan abroad. We have been trying to export 
idealism into Pakistan in which we have miserably failed. What are we going 
to export? »

In this country we have been talking about nationalisation, scarcity, doing 
without this and that. What has all that come to? It has come to “ less and 
less". Are we going to tell this country produce less and less, eat less and less 
and wear less* and less, without thinking in terms of increasing our productioh, 
without thinking in terms of having a healthj^ balanced economy in this country ? 
Let us not quarrel to divide the wealth that we have not got. Let us not try 
to distribute things that we have not produced. Let us first produce and adopt 
a healthy mentality that we are going to work more, live better and live well. 
Our thought should not run into the channels of seeing how a fellow in Delhi 
will not eat three meals a day while a villager eats one meal a day. Our 
line of thinking should be that the villager in the remotest part of tiiis countrv 
must be able to eat at least two square meals a day. That requires a lot of 
work to do in this country, a lot of planning in this country— n̂ot of the Russian 
kind but of the Indian kind. Let us get going into that channel. If we do that 
I am sure our commerce will grow on proper lines.

Another specific suggestion that I would make to the Commerce Minislay la 
this. The entire trouble of our controls has been due not merely to lack of 
statistics but to the lack of research spirit in their work. The various crises that 
have come about in our control policy have been due to our Department not 
knowing ŵ hat was exactly wanted in this country, what was short in this country, 
what was going to help our industry or commerce. To give just one example, 
the O.G.L. WBS introduced. There were lots of people who imported only per- 
fimaes and plastic goods. The result was that our valuable foreign exchange was 
dissipated, and since the sfune firms or a small group of firms imported too much 
of it they lost their money. Our existing resources were frittered away on 
foreign nianufaotured goods which were not of immediate use to us. And why 
tiid they do it? Because, they did not know what the market needs of the 
country were, what the consumers wanted. That process, I believe, is still 
going on on a minor scale. Unless we organise a proper B^search Department 
to find out exactly w'hat our current needs in this coimtry are—we have not only 
to know the trends of international commerce as Mr. Karmarkar suggested, which 
is no doubt very important, but we must also know our own internal trends, we 
must know exactly ŵ hat we want and what we do not want— unless we do that, 
we will find it verj  ̂ difficult to plan our import policy.

I  suggest in this regard that we depute some of our men to study that 
excellent commercial organisation svith the United States Commerce Department. 
Before Mr. Hoover, the former President, came to the Commerce I^ is try  
in the United States, the commercial statistics and the Besearch Department 
were in as much of a chaotic condition as ours are, and it was Mr. Hoover who 
took charge of the Commerce Department in 1921 and during the next eight 
years he had completed an organisation of commercial statistics and interpreta­
tion as well as Research which is unexcelled in. the world today. And I believe 
that Americans would be very glad to teach our people as to how they did that 
kind of job and we should take full advantage of that. I am sure our people 
are in a position to absorb that kind of thing very quickly. When I  see how the 
Secreiariat of this very House has been efficiently organised I  am sure that 
everyone of our Government Departments can be organised as efficiently. If 
we do that there is every scope for developing a very prosperous foreign commerce 
that India can have. ‘

I appeal to the Members of this House to try to be more helpful to the 
Mnisters in what they suggest than merely to criticize them. If we ŵ ork with 
that spirit I  am sure we are going to build a very strong coimtry, and that must 
be the first and foremost duty of every hon. Member of this House.
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Minister State tat ParUamentaiy Aitairs (Slun Satya Harayaa Sinlia):
Sk, the question may now be put.

Hr. Deputy-Speaker: Mr. Neogy. .

Sliri Kamatli: Has the closure motion been put, Sir?

Mr. Depiity*Speaker: It is not necessar^  ̂ to put it as there is no opposition.
Shii N e<^: Sir, I think I can congratulate myself on the general support 

which this Bill has succeeded in securing, though that support unfortunately has 
not been extended either to the Commerce Ministry or to the Commerce Mnister. 
As the hon. the Speaker observed, I think before Lunch, really the principles 
underlying this Bill do not require any lengthy discussion of the remissness or 
the failings of tiie Department that was in. charge of the operation of these 
controls.

I  shall veiy briefly dwell upon the more important points that some of my 
hon. friends have made in criticism of our policy. My hon. friend Mr. T. T. 
Krishnamachari accused us of a lack of policy. I  really do not understand 
what he means w'hen he refers to a “ policy". May I enquire from him as to 
whether there are any stable foundations today, in the present-day economic 
conditions of the world, .on which any country, excepting perhaps the United 
States and one or two other countries, can possibly base a permanent policy 
for the development of its own resources or for the purpose of promoting its 
international trade ? My hon. friend has talked about principles of inteniational 
trade which we have violated. I do not know of the principles that he has 
in mind. I  must confess that he is a more diligent reader of text-books than 
1 am. I, however, know of certain principles that were enunciated at Havana 
and at Geneva. What has happened to those principles ? Which of the count­
ries that were enthusiastic supporters of the ideas underlying those principles 
have actually given effect to . them ? There has been a lot of talk about 
multilateral trade. But I am afraid that the countries of the world, not exclud­
ing India, have got farther and farther away from tliat ideal as the day passes. 
While we liave been talknig of multilateml trade what the countries of the 
world— excepting, as I  say, very few perhaps, even if there are— ĥave been doing 
is to adopt a self-centred, narrow, hflnd-to-mouth policy for the purpose a! con­
ducting international trade. My hon. friend himself was a distmguished member 
of the Delegation that went to England in the summer of 1948, and he could not 
produce any understanding with the Government that went beyond
releases for six-monthly periods. Is it on such a foundation that I  am expected 
to build a permanent policy of foreign trade, remembering the very important 
part that the Sterling Balances play in the matter of financing of foreign trade 
in India, circumstanced as we are today? As I have already stated, having 
regard to the fact that the releases from the Sterling Balances will henceforth 
be on an annual basis, I am considering th^ possibility of adopting a continuous 
policy at least in regard to certain sectors of the trade, though we must be very 
cautious in that effort. I think my hon. fi:iend was substantially supporting me 
ipirhen he complained about our lack of policy. May I remmd him ^ a t  even in 
the United Kingdom all that they do is to adopt an annual policy, not beyond 
that, and it is an annual policy which the U. K. Government has to submit to 
the Organisation for Eiu-opean Economic Co-operation. Nothing beyond an 
annual policy.

My hon. friend next charged me with complacency. He referred to the 
favourable trade balance that we have had during the last three months, and he 
thought that I was attempting to delude the coimtry into believing that we are 
out of the woods and henceforward it m il all be a favoural)le trade balance. My 
hon. friend is deeply engaged in studies of textbooks dealing -̂ ’ ith theories o f
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uitematioiial trade; it is no wc/nder, therefcwe, to me that my hon. friend bad 
no times to read wliat a poor Minister has actually said on the subject. It was 
not earlier lhan the 7th of January that I made a statement which indicates 
that far from creating a false sense of security in the country in regard to this 
matter, I pointed out the circumstances that have led to this result. And when 
my hon. friend, Mr. Mahavir Tyagi, was speaking, his intervention on economic 
matters was very instructive, I nnist say. When he was speaking, I  iinmediately 
realised that somehow somebody had s^upplied him with a paraphrase of what J 
am now reading out to the House, that is my own speech, and , with the help 
of that he was reinforcing the accusation which my friend, Mr. Krishnamachari, 
had levelled at me for having created a sense of security. This is exactly what 
I said. Will my hon. friend please check up his brief and see whether it is 
not more or less a paraphrase of my speech? This is a speech which I  made to 
the meeting of the Import Advisory (Council held on the 7th January, 1950. It 
was I think widely publicised in the Press; I remember to have seen the full 
text of this statement having been published in almost all the newspapers of 
the countiy. There is no surprise, therefore, to me to find that my hon. friend, 
Mr. Tyagi, rdopted some of my aiguments for the purpose of attacking me.

I first of all referred to the improvement that has been effected of lat«
Tyagi: It seems our source was common!

Shn Neogy: Well, I said:

in j”  " ‘■od imports during the montha of Aagu»t-NoT«mb*r were
in part snected by the toM suspension of dollar hcensmg between Jnne-September, 1949, and 
the relatively late wsue of licences of July-December, 1SW9, period ^

Is that correct? Uoes it tally with my hon. friend’s brief? Very well Now 
the next sentence is: '

October-December, 1949 and part of the Ucences of January.
t ^ ’ S d 5 ^  on '"*» u f  but it is expected th a t^ etotal fexpeuditure on imports etc., will not exceed our resources taking into account the 
Sterling releases agreed to under the Sterling Balances Agreement of July, 1949.”

1 ^ 0  not hold out any promise that hereafter we will not only be balancing 
oitf trade but that we will be continuing to produce this swplus and that we 
wdl not have to dip our hands into our Sterling balances. Quite the contr«rv. 
Whatever else I  may be guilty of, and nobody is more conscious of his failings

f thej-eputation of suppressing facts or creating false
impressions for the dehision of the country at large. *

^Now, my hon. friend Mr Krishnaraaohari, said that even then the surplus
t ! ,  r f lT K  , me test that proposition.The actual favourable balance of trade in November amounted to Rs seven

V ‘ t  it- amountedten crOTes. In all, m the thr^ months we had a favourable balance of
l i f t f  * jV“ i Now, when my hon. friend talks of the

deadlock being responsible for this fortuitous result, T take it he will ̂ 
permit me^to b«se my argument on the Indo-PaWatan Trade' Agreement, Ttie 
Indo-Pabsten I r ^ e  Agreement for the year 1949-50 contemplated a maximum 
a d ^ ^ e  balance to tte tune of Es. 20 orores. That is to say, on an avera gH  
would work out to Rs, 1*75 crores per month. ■ S

> f«r ̂  I  interrupt my hon. frie*id and ask him how
;  fl * Pakistan, has observed the Indo-Pakistan Trade 

Agieement? That reflects tl'e balances. •

f  point. The whole question is this; did the
with PakiJttan produce this result? I  haw 

pointed out .hat m three montlis our surplus has been to the tune of E« 31
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Neogj' J
crores, and for the whole year the Pakistan adverse balance would have amounted 
to not more than Rs. 20 crores. That is an answer to my hon. friend’s argu­
ment. The fact that Paldstan did not observe the Agreement, well that cuts 
both ways. Just as we would have had to import raw materials like rawr jute 
and raw cotton from Pakistan, likewise we would have exported to Pakistan 
quite considerable quantities of cotton textiles and other gooda. I have already 
stated that I am entitled to proceed on the basis of the Trade Agreement. Again, 
because of the paucity of sujjplies from Pakistan of raw jute, our foreign trade 
in jute goods has suffered—that you have to take into account when you refer to 
this favourable balance of trade. '

Now% my hon. friend criticised us on the ground that the actual import licen­
ces issued are not tracked right up to the point of, say, fulfilment of that cont­
ract, that is to say, we are going on issuing import licences but we do not know 
how much of it is effective. I admit that we do not keep a track of each indivi­
dual licence, but so far as the different categories of goods are concerned, ŵ e 
get complete figiu*es, after the importation is made, of the amounts and the 
quantities of goods of each category that come into the country. I do not suppose 
anything more is needed or is ever attempted in any part of the> world.

Prol. Banga: But what is the time-lag?
Shri Neogy; Time-lag is not the point.
Prof. Banga: But that is the most important thing also.
Shri Heogy: However, my hon. friend has a thesis saying that you must so 

manage your foreign trade that you do not have to touch your Sterling bn lances. 
I hope my hon. friend has time to spare to the study of the actual situation 
today, time that he may have left after studying text-books. What is the actual 
position? I did not hear him clearly, but I think my hon. friend said that he 
thought that I  was a sort of a mentor to him. I  am sorry for my disciple. 
I have been rather careful in following w’hat my hon. friend, my dear disciple, 
does in this House, but I do not remember him at any time referring to the 
economic consequences of the partition. Now, that has a vital bearing on the 
foreign trade of this country. Any novice in economics w'ould be expected to 
attach greater importance to it than what my hon. friend appears to have done. 
He say«: "'This is really what should be done. You forget the sterling balances’ ’̂ . 
That WAS not, as far as I  recollect, his attitude when he spoke on the 13th August 
1948 on the Sterling Balances Agreement. That apart, how are we going to 
meet our obligations? We have cut down our imports to the absolute minimum. 
I  definitely tell the House that soon a time will come for liberalisation of the 
import policy. This restricted policy has been possible because of the past 
liberal import policy. It is because we allowed liberal import of certain very 
necessary articles that we are now in a position to tighten our belt. This posi­
tion will not continue for very long. What are our export commodities? What 
is the possibility of our being able, say, in the next one year, two years, or three 
OT four or even five years, so to improve our export trade as to be able to balance 
the whole of bur essential import necessities without drawing upon the Sterling 
Balances? Mind you, it is not the normal requirements of a country that we 
have to meet out of the normal export earnings of the country. Government 
have undertaken a very ambitious development plan. They have very many 
ambitioue projects both industrially and otherw*ise. How can my hon. friei^d 
expect to find foreign exchange sufficient for the purpose of importing all the 
essential capital goods required during the next five years, both in the sector 
of general development of the country and in the sector of industry 7 It ŵ oiild 
have been a very much more reasonable proposition had my hon. friend sai<i 

we should expect to meet the demauds of foreign exchange in regard to the
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_____  UDAoai  ̂ by our n<amaJ exprte, aod afiked us to reserve the Sterling
Bi^EU^es. i&t meeting extraordinary demands. By this» I do not mean not 
merelj capital goo^b— capital goods are there, of courae^—but what about food 
imports, which ore an abnormal feature? If you say that these are going to be 
a nom al feature of this country, then God help this country. It can only be 
treated aa a situation that requires to be reckoned as an abnormal one, and in 
meeting it by drawing upon the S t^ r l^  Balances, I must say that it would be 
a perfectly legitimate use of the Sterling Balances.

Shri T. T. Kilahnainachari: I would like to say that what 1 had said 
that it ought to be treated as a reserve. There is no use my hon. friend waxing 
eloqaeirt over something I did not say.

S M  Neflfir: Reserve for what ? Not to be touched for anything— that ?s
what he meant. If he would read the proof of the proceedingvj which will be in 
his hands in a feŵ  hours, he will see what he meant.

'i'here is an impression in this House that you can go on restricting your im­
ports without limit, at the same time, expanding your exports. Now, iivlerna- 
tional trade is a two-way traffic. It is simply not done that way. If you say, 
‘ 'I  am not going to import anything except capital goods’ ', do you think that 
you aare ia a position to hold the rest of the world at ransom? You cflaanot say, 
“ Well, you yield up your capit-al goods. I do not care for anything else, f 
am not going to take anything else.”  le tliat what the attitude of the House 
going to be ? I want to tell my hon. friend Prof. Banga, who does not seem 
to have read Uie Trade Agreements, that if he goes through them— they are 
available in the Library— ĥe will see that in some cases we had to agree to the 
imp<Mitttion of non-essential goods. And why? Because they made it a condi­
tion that if we wanted capital goods from them, we must agree to take some of 
the non-essential goods. Otherwise, they said, they were not interested in com­
ing to an agreement with us. Their ec^om y ŵ as based upon certirfn different 
types of manufacture and they cannot simply afford to go on supplying the rest 
of the world merely with capital goods. If they did so, ŵ hat would happen to 
the other articles they manufactured ? Iliat is the attitude which every country 
took, and that is the attitude which every countrj^ is going to take. In India, 
we are planning to be a great industrial country and we hope that we shall be aWe 
to build up a market in the outside world for our nianiifactnred commodities, 
becjause we have lost, by reason of the partition, a very considerable amount of 
raw materials which used to bring us foreign exchange. If that happens, even 
then you will find that, unless you are prepared to accept the thin^ w ĥich other 
countries are in a position to offer to us, they will simply not be mterested in the 
manufactured commodities that we may be in a position to supply to them. 
That is the A.B.C. of intemationid trade.

A lot has been said about “ frittering away”  our Sterling Balances. Reierence 
has been made, in this connection, to the 0 .0 .L. I shall remind the House of 
the circumstances in which th*̂  O.G.L. was issiied. At that tiose, there was a 
Committee of the Parliamentary Party— the Congress. There were meetings of 
economists, of industrialists, and all reo<Mnmend^ unanimously liberalisation of 
the import policy. .

^ u i  T, T . Q tws^n. ISoit is sot so.

Bhli Veogy: That is so. It may be that they did not speoity all the articles 
^ e y  wanted to be liberalised.

Raagi^: What was the advice given to the Cabinet by the Conmierce 
Ministry?
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ShrllTeogy: The Gommeret^ Ministry g^ve tiitf advice, jvccoidjtiig to which the G 
decision was taken, and although it is not u«iinl to say in the open Holise-as to -■ 
how the Cabinet behaved in a particular issiie, I niay say that was absolute. ;
unanimity. The allegation of lack of c*o-ordiivatio»i between the Finatice Ministry~ 
and the Commerce Ministry on the one hand and the Induslpies Ministi^ and thfe 
Commerce Ministry on the other is absolutely baselei^. 1 do Rtrongly-repudiat^ 
it. . •

Prol. Banga: It is all a happy family iii failure. , _ '
Shri Neogy: 1 have felt that many of my hoii. friends do not seem to like 

the Commerce Ministry. I shall be happy to welcome niy hou. friend, in thit! 
course of the next few days, to take my position if he woufd reliev« me (Shr  ̂ B. 
Das : Go<i forbid n and from another part of the House, I will pt?hapf criticise 
him more effectively on the basis of facts and not i’ancies.

Mr. D ^ ty -S p ea k tt: The question is:
'That the Bill further to amend the Imports and ISxports (Control) Act, 1947. be tf^en 

into conaideratwH.*’

The motion war- adopted.

Mr. D^pa^*-Speaker: There are no amendments, I find. J shall therefore 
put all the clauses together.

Shri Himatlringka (West Bengal): I find that in clause 3, sub-clause (b), it is 
said that for sub-clause (d), so and so be substituted. Now, in the original Bill 
there is no sub-clause (d).

ShriHeogy: That was amended, if my hon. friend would reniember, during 
the last session.

Shri Himftteingka: Bo. it is a wrong copy supplied by the Library.
Mr. Depu^-Speaker: That is the copy 1 also had. However, it has since 

been amended.
The question is:
“ That clauses 2 to 5 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 5 were added to the Bill,

Clause 1 was added to the BilL

The Title and the Enacting Formula were added to the Bill*
Shri Neogy: I  beg to move; ,

“ That the Bill be passed.'’

Mr. Depiity-Speakw: The question is:
“ That the Bill be passed/*

The motion wan adopted.

The House then adjourned till a Quarter to Eleven of the Clocfc on Thursday 
the 2S^d February, 1950. * '
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